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LOK SABHA
Thursday, 17th April, 1958.

The Lok Sabha met st Eleven of the
Clock

[Mn. Sreaxzr in the Chair]

ORAL ANSWERS TO QUESTIONS

Closing of Road Bridge over River
Narmada at Broach

*1705. Shri Chandra Shankar: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the Road Bridge over
the River Narmada at Broach has
been closed for the heavy traffic for
the last two or more years;

{b) whether this has led to ren-
dering the National Highway No. 8
from Bombay to Ahmedabad abso-
lutely useless for heavy traffic; and

(c) whether Government propose
to repair it immediately or provide
other alternative means to remove
this bottleneck?

" The Minister of Btate in the Minfs-
try of Transport and Communications
{(Bhri Raj Bahadur): (a) Yes.

(b) No.
(c) There is a provision in the

current Five-Year Plan for the re-
decking of the Bridge. Certain Pro-

10356

Estimates for this are under prepara-
tion.

Shri Chandra Shankar: In view of
the scarcity declared in the whole of
the District of Broach, may I know
whether the Government propose to
remove the bottleneck even tempor-
arily till the monsoon sets in?

Shri Raj Bahadur: The strength of
the bridge is limited and it has been
ascertained after proper scientific
tests that it will be hazardous for us
to throw open the bridge for heavier
trafic than allowed by scientific cal-
culations, because that might endanger
life and property.

Shri Chandra Shankar: May I know

. whether the actual foundation below

the bridge has been damaged, ex-

Shri Raj Bahadur: The bridge is a
very old one, It was as far back as
1035 that the Railways gave it up and
the Roads took it up for their wuse.

in 1055 it showed signs of crack-
ing in the upper surface of it. There-
fore it was kepf out of use for quite
a considerable time. It was only in
August 1958 that it was reopened and
since then only vehicles with limited
weight are allowed over it

wants to know whether there is a

‘proposal to demolish the bridge and

construct one in its place.

with protective works. We want to see
the results of the protective works,
how they stand flood conditions. Un-

is ascertained, it will not be
possible for us to make up our mind



Central Health Service

*17¢7. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
t0 the reply given to Starred Ques-
tion No. 983 on the 11th December,
1957 and state the progress made so
far in the constitution of the Central
Health Service?

The Minister of Health (Shri Kar-
markar): A list of Officers suitable
for appointment to various grades of
the Central Health Service prepared
by a Selection Committee has been
approved by the Union Public Ser-
vice Commission. Steps are now being
taken to publish this list.

Shrl D. C. Bharma: May I know
what are the different grades of ser-
vices to which the hon. Minister re-
ferred in his reply?

Shri KEarmarkar: The different
grades of service are Grades 1 to 5:
Grade 1 Rs. 1,600 to Rs. 2,000; grade
2 Rs. 1,300 to Rs. 1,600; grade 3 Rs.
800 to Rs. 1,150; grade 4 Rs, 350 to 850
and grade 5 Rs. 260 to 500.

Shri D, ©. Sharma: May 1 know
why so many grades have been in-
troduced, what is going to be the

difference between one grade and ano- -

ther and whether promotion from one
grade to another will be on natural
or on efficiency basis?

Shri Karmarkar: It may be natural
when a person from the lower grade
is promoted to the higher grade. It
will not be exactly natural when
somebody is selected from outside,
The grides are not artificlally created
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Shrl Thimmalah: May we know
whether any percentage of officers
would be drawn from the State cadres
as is done in the case of the LA.S. and
LP? Is any such proposal under con-
sideration of Government?

Shri Karmarkar: I should certainly
welcome that development. Our
attempts are in that direction. But
we have not had encouraging response
from the States,

Shri 8. M. Banerjee: The Central
Health Scheme is applicable to Cent-
ral Government employees in Delhi,
I have pointed out many times that
it is not applicable to Defence em-
ployees of Delhi Cantonment. May I
know whether this scheme for which
this Central Service is being consti-
tuted would be made applicable to
the Defence employees who are about
10,000 to 12,0007

Shrl Karmarkar: All these details
have been given in the notification,
dated the 31st May 1956,

Shri 8. M. Banerjee: It has not been
given. -

Shri Karmarkar: It is available in
the library; it is printed already and
published. It is Notification No. 3-2{66
Est., dated the 31st May 1856.
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The records were burnt; that is
why the delay.

Mr. Speaker: The hon. Member In
making himself well understood.
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Rallway Inspectorate

*1708. Shri Jhulan Sinha: Will the
Minister of Rallways be pleased to
state the final decision taken with

Committee on Railway Accidents En-
quiry Committee regarding the posi-

tion and constitution of the Railway
Inspectorate and enquiries by Judielal
Officers?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): The replies
given by the Honourable Minister for
Railways to the supplementary gques-
tions in connection with Starred
Question No. 442 asked by Shri H. C,
Mathur in the Lok Sabha on 28-5-87
indicated that status Quo will be
maintained, i.e. the Inspectorate will
continue under the Ministry of Trans-
port and Communications. The re-
commendation of the Reviewing Com-
mittee that judicial enquiries instead
of enquiries by Government Inspectors
should be held into major railway
accidents is still under examination in
consultation with the Ministry of
Communications. At present, the
views of that Ministry are awaited.

Shri Jhulan Sinha: May I know if
Government is taking into considera-
tion the grounds urged by this Re-
viewing Committee in favour of the
transfer of this Inspectorate to the
Railway Ministry?

Shri Shahnawas Khan: As I have
stated, the hon. Minister of Railways
stated quite definitely in the House
that he was of the opinion that the
Inspectorate should continue under
the Ministry of Communications. That
is where the position rests.

Shri Jhulan Sinha: May I know
whether Government have made wup
their mind on this question?

Shri Bhabnawaz Khan: Government
has made up its mind and the deci-
sion announced by the hon. Minister
in this House is final.

Shri Tangamani: In reply to Starred
Question No. 442, asked on the 28th
May 1857 the hon. Deputy Minister
stated that the question of bringing
the Chief Inspector and the Inspecto-
rate under the Railway Ministry was
under consideration. Later on the
Minister stated that there is not
going to be any change. May I know
whether we are to take the first stata=
ment or the second one as correct?
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*1716. Shri Dagaratha Deb: Will

the Minister of Feed and Agri-
¢tuliure be plessed to state:

(a) whether Agartela Town |has
been cordoned off so that foodgrains
could not be freely moved in and
out of this city by the traders;

(b) what ia the ration given to the
citizens of Agartala per week per
head; and

(¢) whether this quota of ration is
considered sufficient?

The DPeputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir.

(b) 2} seers per adult per week
and half the quantum per child.

(c) Yes, Sir.

Shri Dasarstha Deb: In view of
fact that the price of rice has
up and the quantity of rice that
available through ration is not

of

Shri A. M. Thomas: From the
figures I have given, it will be found
that an adult gets about 11§ ounces
per day—that is roughly 12 ounces
per day. That is sufficient. Open
market operations are not completely
banned also.
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An Hon. Member: In English also.
Shri Shah Nawaskhan: (a) Yes.

(b) No arrests have beem made 30
far.

(c) Verification of the stores has
been taken in hand but is not et
completed.

(d) Does not arisa.
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8hrl Goray: The Deputy Minister
has admitted that large-scale theft has
taken place. May I know the extent
and the value of it?

Shrl Shahnawaz Khan: I think it
will be more appropriate to give it
after we have completed investi-
gations.

Shri Tangamani: What is the esti-
mated value of the articles stolen?

Shri Shahnawaz Khan: So far loss
up to the extent of Rs. 15,000 has
already been detected, but we have
not actually completed investiga-
tions. May be there is something
more.

Chilka Lake

*1712, Shri Sanganna: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question No.
993 on the 1lth December, 1857 in
respect of the Chilka Lake and state:

(a) the progress so far made in this
matter; and

(b) when the scheme is expected
to be completed?

The Minister of State in the Minis-
try of Transport and Communications,
(8hrl Raj Bahadur): (a) and (b}. The
State Government have stated that
the scheme regarding development of
Chilka Lake is still under considera-
tion of that Government and is ex-
pected to be completed by the end of
the financial year 1858-59. It appears
no progress has been made in this
matter.

Shri Sanganna: May I know whe-
ther the recommendations of the Esti-
mates Committee for development of
the Chilke Lake into a port have been
accepted by Government?

mentdChﬂh Leke as a
centre, the scheme forms part of
part II of the Plan for Tourism which
means that it is to be financed partly
by the Centre and partly by the

last one year to submit its plans and
estimates but it is still considering

certain alternative proposals. Hence
the delay.

Shri Sanganna: What is the esti-
mated cost of this project?

Bhrl Raj Bahadmr: Rs. 3 lakhs.

Shri Panigrahi: May I know how
far the work that was taken up for
the improvement of Chilka Lake has
been implemented and to what extent

work is still pending for implementa-
tion?

Shri Raj Bahadur: We requested
them for letting us know the exact
site for the rest house and other pro-
ject and they were trying to do it.
Meanwhile, another alternative pro-
ject was put up to the State Govern-
ment. That was acquisition of the
palace of an ex-ruler. That also is
und~r consideration. Therefore, there
is delay.

Shri Panigrahl: May I know whe-
ther Government have made any en-
quiry with regard to the fixation of
price for the palace of the ex-ruler
which the Government of Orissa is
going to purchase with Central assist-
ance?

Shri Raj Bahadur: I do not think
the price has been fixed so far,

Ticketless Travel on Trains

*1718. Shri Harish Chandra Mathur:
Will the Minister of Rallways be
pleased to state:

(a) what was the result of the
intensive check agrinst ticketless
travel carried out during the period ..
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Temporary Central Ticket- Checking
Organisation;

(b) what steps are being taken to
combat the evil in the light of the
experience gained during the inten-
sive drive; and

{¢) what increase in staff is in-
volved?

The Deputy Minister of Rallways
(8hri Shahnawasz Khan): (a) to (c).
A Statement is laid on the Table of
the Lok Sabha, [See Appendix VII,
annexure No. 108].

Shri Harish Chandra Mathur: May
1 know what deterrent measures, if
any, Government propose to take on
the executive and legislative side to
prevent ticketless travel?

Shri Shahnswas Khan: The wusual
methods that we have on railways are
considered adequate. The only thing
is that sometimes there is laxity in
the application of those means. It 18
proposed to bring in certain legis-
lative measures in order to allow
arrest without warrant and to enable
us to deal more effectively with per-
sons who indulge in chain pulling
or insist on travelling without tickets.
Cerlain measures are under considera-
tion and we hope we will be able to
bring them before the House soon.

Shri Harish Chandra Mathur: May
1 know what are the latest figures
available with Government, parti-
cularly regarding the year 1058-58?
Is it not a fact that ticketless travel
is increasing from year to year? Is it
true that in 1855-56, the flgure was
about 89 lakhs and in 1956-57, 3
lakhs? May I know whether it is still
on the increase in 1958-59? If so, what

are the flgures?

Mr. Speaker: 1958-59 has just

from Jatusry to l'm.n-t. 1987 by’ ‘Hn'

talk only of ticketless travel. I am
not able to go through everyone of
these questions. Before 1947, the rule
was not to allow any question unless
an hon. Member satisfled the Chalr
that the question was in order. Now,
I have adopted the other rule—allow
every question unless there are ab-
solute grounds to disallow a gues-
tion. I want to see that as much us
possible is answered here. But some
of these questions escape. We cannot
dispose of the problem of ticketless
travel by a short question. With res-
pect to this, we had occasion to dis-
cuss and debate. Hon. Members
should elicit some specific facts which
they may use as foundation or basic
matter for discussion later on. But I
am not able to see how this sort of
questioning helps us.

Shri Tangamani: It is indicated in
the statement that at least on certain
sections ticketless travel is on the
increase and the incidence is wide-
spread.

Mr. Speaker: Since we discussed
this matter two months ago, has it
increased? Do hon. Members want to
know what is the increase every day?
What has happened since the last de-
bate? Are we going to have another
debate on this small matter?

susmmmunm: No,
Mr. Speaker: What is the object of
this guestion?

Shri Harbsh Chandra Mathur: If

you permit me, I will make myself
clear. In the report which the Radl. -



fact, they have
methods themselves.

Mr, Speaker: If in February they
had said that they were going to take
executive action, would not the hon.
Member be charitable to them and
allow them six months? Also, the
hon. Minister has said that he is try-
ing to introduce legislation here to
take more serious steps to arrest
without warrant and so on to deal
with ticketless travellers and chain
pullers.

The Minister of Rallways (Shri Jag-
jivan Ram): I would like to clarify
one point. From the figures, it is very
difficult to come to the inference that
ticketless travel is increasing. As a
matter of fact, those figures relate to
the persons who have been detected
travelling without tickets. I do not
know what number of those is not
detected. It is very difficult to say
whether it is the total number of
ticketless travellers who have been
detected or there is a larger number
of travcllers without tickets. It is
very difficult to say what is the
quantum of the ticketless travellers,
I larger number of people are
detected travelling without tickets,
it may be reasonably said that ticket-
less travel is not increasing.

Shri Harish Chandra Mathur: What
is the nature and function of the
Temporary Central Ticket Checking
Organisation set up by the Railway
Board? Has it produced any results
and is it going to be retained?

Shri Shahnawas Khan: Yes, this
Organisation was set up with the ob-
ject of carrying out sampling checks
on various sections of our railways.
Four squads were brought into exist-

less travel on one particular section
was 48 per cent. Similarly, some
very startling figures were produced
by these people.

We have brought this state of
affairs to the notice of the General

position. After their work was com-
pleted, these 4 squads were sent back
to their parent railways. If there is
any more need for more sampling
checks, we will create more squads
and have more checks. But, that by
its very nature is a temporary step.

Shri Goray: Will the figures be laid
on the Table of the House?

Mr. Speaker: The hon. Member
wants to know, so far as the results
of the checking by these test squads
arc concerned, whether the Minister
will place the figures on the Table of
the House.

Shri 8. M. Banerjee: Sir, often the
ticket checkers cannot get into the
compartments because of overcrowd-
ing. There are certain sections like
that.

Mr. Speaker: The hon. Minister
may have conferences with hon.
Members who take interest in this
matter and then try to get their sug-
gestions,

Bhri Shahnawaz Khan: Sir, is it
your desire that the figures should be
laid on the Table?

Mr. Speaker: Yes. I would request
the hon. Ministers to come nearer the
hon. Membesrs in respect of their de-
partments.

—
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Grow More Food Campaign in States

*1714. Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any targets have been
fixed for the different States wunder
the Grow More Food Campaign for
the year 1958-59; and

(b) if so, which of the States have
gone ahead with this work?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.
Targets for 1958-59 have been fixed
statewise and communicated to the
State Governments.

(b) It is too early to give any in-
dication of the progress of schemes
against these targets.

Shri Hem Raj: May I know whe-
ther loans and grants are also being
given to different States; and, if so,
what are the amounts?

Shri M. V. Krishnappa: The loans
and grants under the G.M.F. schemes
for five years is nearly Rs. 81 crores.
For a year, we give approximately
Rs. 17 to Rs. 18 crores under the
G.M.F. schemes to various State Gov-
ernments.

Shri Hem Raj: What is the grant
or loan given to Punjab?

Mr. Speaker: For what year?
Shri Hem Raj: For the year 1958-59.

Shri M. V. Krishnappa: For Punjab,
it is Rs. 477 lakhs for the year
1956-57.

Shri Hem Raj: Sir, I asked the
amount for 1958-59.

Shri M. V. Krishnappa: The ori-
ginal question was not about figures;
and, I have not got the figures ready
now. If desired, I am prepared to
send these figures to the hon. Member.

Shri Basumatari: May I know Sir
on what is the basis the targets are
fixed whether it is on the whole Plan
period or whether it is on an annual
basis?
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Shri M. V. Krishnappa: It is on a
planned basis; also for the whoie Plan,
For the second Plan, there is a target
of 15-5 million tons of additional food-
grains for five years; and we have
fixed targets yearwise also.

Seth Govind Das: Is it a fact that
some States have written to the
Central Government to make a little .
change in the Second Five Year Plan
and give them more money for minor
irrigation projects; and, has any
scheme been drawn as far as minor
irrigation projects are concerned for
the G.M.F. campaign?

Shri M. V. Krishnappa: It is true
that most of the States, where there
is not much scope for major works of
irrigation, want to lay stress on minor
irrigation works and spend more
money on minor irrigation projects.
We have taken this matter up with
the Planning Commission; and the
Planning Commission recently appo-
inted a Committee to go into the
question. Shri Gadgil and others
form the Committee and they are
going round. Very soon a report will
be submitted on this.

Shri Tyagi: Have State Govern-
ments broken up these targets into
village targets, and has each culti-
vator been told how much he is re-
quired to produce according to the
Plan; what is the incentive, if any,
which has been offered to individual
cultivators to accept the target allotted
to them?

Shri M. V. Krishnappa: For these
two years, the targets were almost
itemwise, by using improved seeds,
how much more they have to grow
and by using manure how much more
they have to grow in each State. But,
this year, the Prime Minister also
appealed to the country that each
village should have a target. And 1
suppose this is to be taken into account
when targets are fixed in the Com-
munity Development and N.E.S.
Blocks. With regard to others, we
have not got the staff to look into it.




targets and it is for them to

Shri M. V. Krishnappa: That is one
of the considerations. When we allot
funds, the achievement of the pre-
vious year is also taken into conside-
ration.

Shri Thirumala Rao: May I know
the names of the States about which
Government entertain a reasonable
hope of fulfilling these targets?

Shri M. V. Krishnappa: Almost «ll
the States. When we fix  these
targets, we feel that every State
would reach them.

Shrl Thirumala Rao: Have Govern-
meni got any estimate of the pro-
bable results that would accrue from
certain States where they expect the
targets will be fulfilled? The same
answer is given for all the States.

Mr. Speaker: The hon. Minister says
that the targets are fixed according
to the capacity and the performance
in the previous year. Therefore, there
is no difference.

Shri Thirumala Rao: Part (b) of
the question here is, ‘which of the
States have gone ahead with this
work?" It is the work of fulfilling
these targets and not merely having
the G.M.F. campaign.

Shri M. V. Krishnappa: I request
the hon. Member to refer to the

sufficiency is ever receding, may I
know if there is any systematic
evaluation of the results of the G.M.F.
campaign district by distriet; and, if
so, may I know whether the statement
of the .hon. Minister was based on
that assessment or whether there are
only the Central annual statistics on
which that statement was based?

Shri M. V. Krishnappa: Target hes
nothing to do with self-sufficiency. We-
fixed certain targets which may reach
self-sufficiency or which may not
reach self-sufficiency. The targets
are not receding figures. But, self-
sufficiency, s the hon. Minister stated.
may be a receding figure. I have al-
ready replied that not only are the
district targets fixed, but it is the in-
tention of Government also to go to
the village level and filx targets.

Shri Ranga: Has anything been
done to reduce the price of fertilizers
as part of this GMF. campaign, in
view of the fact that during the last
one or two years the prices have
been rising?

Shri M. V. Erishnappa: We hope to
do it as early as the foreign exchange
situation improves whereby we will
be able to get our fertilizers at lower
prices.

Shri Ranga: Is it not a fact that
even from out of what we are pro-
ducing here, they have been charged
very much more during the last 2
years? How can you get more by the
G.M.F. campaign?

Shri M. V, Krishnappa: It is a ques-

tion of pooled distribution of the fer-
tilizers and it is not a question of
earning any profit. We are not charg-
ing more. In fact, we are reducing
the prices and we are giving more
subsidies and grants to the States,



Shri Narayanankutty Menon: May
1 know whether the Government is

the States in actually drawing the
:amounts because of the Central Gov-
~ernment’s insistence on scrutinising
-avery bit of the details of these

-easier so that the States may draw
these amounts and use them actually
An the year?

Shri M. V. Krishnappa: That is one
of the reasons why some of the States
were not able to make use of the
money allotted to them. It is because
of some of the procedural difficulties.
The agricultural year in India is also
quite different from the financial year.
‘The agricultural year starts from
June. Bupposing we give some money
in May, by the time the cultivator
takes up the work the monsoon starts
and he cannot do any work till the
monsoon stops in October or Movem-
ber. So, he has to start the canal
work or tank work only in Novem-
ber. Then the work is not completed
and he has to surrender the amount
because the financial year ends in
March. These things are being look-
ed into. We have taken this matter
up with the Finance Ministry and I
think they will also agree to change
the financial year as far as the GMF
schemes are concerned.

Shri Thimmaiah: While giving
grants and loans to the States under
the GMF schemes, may I know whe-
ther any principle is laid down for
the distribution of these amounts to

spent on the
canals, ete. It is for everyone. '.I'he.t-
hmquuuono!lbumornmn
gun there. Everyone uses the water
from the common tank and gets the

benefit. Then there are service
works or schemes such as the supply
of fertilisers, improved seeds and
various other things and implements
also. It is there that the poor people
are sometimes neglected and do not
get more amount under the GMF
and other schemes. Now, Government
is taking steps to see that even a
tenant cultivator owning no land will
be able to get loan by giving the
security of some other friend of his.

Dr. Sushila Nayar: In view of the
fact that sometime ago, we were told
that the deficiency in foodgrains pro-
duction was to the tune of 10 per
cent. and that we have made plans 1o
bridge that gap by means of these
various schemes under the GMF, i
there any definite assessment distriet-
wise as to what extent it has been
possible to reach the targets, what
districts have failed to reach the tar-
gets and may we know whether there
is an analysis of the reasons of failure
of those particular districts in
achieving the targets and if so will
the hon. Minister........

Mr, Speaker: By the time the hon.
lady Member came to the end of the
question, I forgot the earlier part.
The hon. Member must put a short
question and she knows it very well

Dr. Sushila Nayar: Sir, ten per
cent. of the deficit was to be covered
through GMF schemes for which tar-
gets were fixed. May we know if
there has been an assessment, on a
decentralised basis, on a district-wise
basis or regiop wise basis, as to which
districts have vome up to the expec-
tation and reached the targets and
;'hich have not and the reasons there-

Mr, Speaker: I will stop here,
(Interruptions). S



L

per--cent. deficit. . I have asked a
simple question. There was a plan.

Mr., Speaker: I agree. The hon.
Member’s question has been under-
stood. I am only waiting for an
answer. She may kindly resume her
seat.

The Minister of Co-operation (Dr.
P. 8, Deshmukh): Sir, may I venture
a reply? It is true that at one time
the deflcit was worked out at 10 per
<ent. The Planning Commission fixed
4 taget of 14 per cent. under the First
Plan. The actual increase was of the
order of 20 per cent. Inspite of the
increase in population, we had pro-
duced much more than was expected
«of us. Unfortunately or fortunately,
the standard of living in the country
has gone up as a result of which the
demand has increased and that is why
we feel that there is some scarcity.

Dr. Sushila Nayar: The hon. Min-
ister has not answered the question
‘whether an assessment is made dis-
trictwise or regionwise whether the
target is reached or not reached.

Shri M. V, Erishnappa: The reply
will be the same as for S8hri Tyagi's
question. Hitherto the targets were
fixed State-wise and in each State,
there was a sort of item-wise dis-
tribution of targets, That is to say,
by using more manure, we can jro-
duce so much more; by using more
improved seeds, we may produce so
much more and so on. That is item-
wise. We now intend to cultivate not
only district-wise but also village-
wise. We go to the village level and
find out how many villages have re-
ached self-sufficlency and also the
reasons why they are not able to
reach the target, apart from natural
Teasons.

Nipani—Rafbag Rail Link

+
Shri B. K. Galkwad:
l""{Shrl D. A, Katti:

‘Will the Minister of Rallways be
pleased to state:

(a) what are the new Rallway
%lines recommended by the Govern-
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ment of Mysore to-be included i
the Second Five Year Plan;

(b) whether Nipanl—Raibag Rail
link is included in the list of such
lines;

(¢) whether it is a fact that before
the re-organisation of States the
Government of Bombay had recom-
mended Nipani—Raibag Railway
being given top priority; and

(d) if so, whether Nipani-Raibag
Railway is expected to be complet-
ed during the Second Five Year
Plan perlod?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix VII, annexure
No. 109.]

(b) to (d). No Sir.

Shri B. K. Galkwad: May I know
whether the Government is thinking
to link Nipani and Raibag within the
period of the Second Plan?

Shri Shahnawaz Khan: It is un-
fortunate that this railway line does
not find a place in the Second Flan.

Mr. Speaker: These are all details
asked on the floor of the House. May
I request the hon, Minister to place
a schedule of all those new line con.
structions in the library?

The Minister of Railways (Shri
Jagjivan Ram): That is already in-
cluded in the Plan and there are al-
ready so many publications.

Mr. Speaker: There is no good ask-
ing it then. It only means a sug-
gestion for action. In that case, the
suggestions may be made outside this
House and not inside this House,

Shri Joachim Alva: in this area
lakhs of pilgrims go to attend the
festival of Goddess Yellamma. 1
want to know whether the Railway
Board made enquiries about the feasi-
bility of a line for this area for the
convenience of lakhs of pilgrims who
go to the fair thers?



Shri Joachim Alva: Only one more
question, Sir. It is important.

Mr,. Speaker: Every question is im-
portant.

Shri Joachim Alva: Was the Hubli-
Karwar line ever put up before the
Railway Board and has the Board
rejected it or asked the Mysore Gov-
ernment about the feasibility of this
much desired line?

Shri Jagjilvan Ram: There is no
question of rejecting any line. There
are quite a number of lines which
have been surveyed and there is
every chance that if our financial
position and material position im-
prove, we may undertake the cons-
truction of some of these lines. To
say that the Board had examined
and rejected will not, therefore, be
correct.

Bhri Ranga: Is it not a fact that
his predecessor had announced that
the Railway Board were very keen
to take up this line? This was ex-
pected to be a link among the three
States at that time and two States
at present—Karnataka and Bombay.
How is it that the Government had
failed to get this thing included in the
Second Plan. It is not also expected
to cost too much?

Shri Jagjivan Ram: The Govern-
ment has not failed to get it included
in the Second Plan. As the House is
aware, the Railway Ministry wanted
more than Rs. 1400 crores and the
Planning Commission sanctioned
Rs. 11256 crores only. Many of these
schemes which were included in the
Railway's Second Plan had to be
dropped. It is not minimising the
importance of any particular line
that is being suggested in this House.
Let us hope that our financial posi-

Shri Prabhat EKar:

Will the Minister of Rallways be
pleased to state:

(a) the total number of Railway
employees who have so far opted.
for pension;

(b) the number of employees who-
have not so far indicated their op--
tion;

(e) whether any representations
have been received from  Railway
workers and their organisations for
modification of the Pension Scheme;

(d) whether there is any anomaly
as regards the applicability of the
Scheme among the various classes
of employees; and

(e) if so, the reasons and what steps:
are contemplated to remove the ano-
maly?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
Qut of about 11§ lakhs railway ser-
vants eligible to exercise their option,
1187 have so far opted for pension.

(c) None from any recognised
labour organisations,

(d) None has come to notice so far.
(e) Does not arise.

Shri Tangamani: In view of the
fact that only a small fraction of the
workers have preferred this pension
scheme because of the more favour-
able facilities they get under the-
Provident Fund and Gratuity schemc,.
will the Government reconsider the
question of introducing the pensiom
scheme?



Jagiivan Bam)i 1 will not agree with as such that period of 30 years must

ment employees are getting 8 annas
in a rupee by way of pension only
8 annas in the rupee is extended to
the railway employees and, whereas
they were getting 8-1/3 per cent. of
the basic pay plus half dearness
allowance as Provident Fund contri-
‘bution, if the total is worked out a
class IV employee will incur a loas
of at least Rs. 10007

Shri Jagjivan Ram: That is not
correct. The Pension Scheme in the
Railways is on a par with all other
Government Departments. In the case
of class IV employees, where we found
that in respect of an employee who
has put in more than 30 years of
service the pensionary equivalent of
the Provident Fund and gratuity will
be slightly less, we have made pro-
vision to give Rs. 200 extra for every
year of completed service and, {fBre-
fore, it more than compensates.

® Shrl Tangamani: In reply to part
{¢) of the question, the hon. Deputy
Minister stated that no anomaly exists
today, May I know whether the
organisation of class III employees or
some class III employees themselves

toaumherﬁommtlmtsin

oft wreddt : wlt goere @ o
T vl g v AT
wHarQ 7y folg w3t fe og e
oy ¥ avq ama § o1 i e el
¥ aq  gw A W e F ced gd fw
mft gy w7 | wifE 3 0t
frel firar §, war Teard siwrera oo vl
= i 7R o wR 9T firare W
wrg?

ot wriww o - T ow A
ax faare i gor & | Bfem o
TR ¥ AT gEen (@ Amre { v
frawelr & o' wo% T § qrEr @1
WR wiwfal sy aoe w1 v wT
ot 2x gfams o ft ok fafaedt o
acE ¥ fr W Sk Fag ¥ wEmr
amdar Ay g wrr & fe oY wwfe
wff wft wf § wWEfiw T aw
#m ol gy anfge w2 & ) Bfww
oY AT AW W AY WA oW Ay o
wragwar T ok i R wdfadi
o} oo & yw A #y wow oy g e e
st F gy o gfy v wfed, ot oo
< YT fipar Wi )

Shri 5. M. Banerjee: From the
statement of the hon. Minister it is



terest in the trade unions of the rall-
way workers. If their objective is to
examine whether this Scheme is
really more beneficial to the railway
employees, especially to the less paid
railway employees, they should edu-
«<ate the workers and also advise them
to opt for the Scheme which will be
more beneficial to them,

Shri Prabhat Kar: May I know
whether the Southern Railway Labour
Union after their conference have sent
a comprehensive scheme for the
amendment of this particular Pension
Scheme?

Shri Jagjivan Ram:
knowledge,

Shri Tangamani: rose—

Mr. Bpeaker: ] am going to the next
question. The hon. Minister has
already stated that it is the same
Scheme that applies to all other Gov-
ernment servants. Evidently, hon.
Members want to have it changed
and modified. They have suggested
it openly and indirectly, but the hon.
Minister is adamant about his own
attitude.

8hri Tangamani: There is one more
point, Sir.

Mr. Speaker: I always allow four
supplementary guestions to be put
by the hon, Member; even then he is
not satisfied. He must be satisfled
with the various other questions.

. Shri 8. M, Banerjee: You have
allowed only one question, Bir.

I have no

" and four to Shei

them five. We will now go to the Hea
o : _ * Dext

Procurement of Rice in Andhra
Pradeosh

+
Bhnn Rajagopals Rao:
i {m Rami Reaty:

Will the Minister of Foed asdf
Agriculture be pleased to lay a fute-
ment showing:

(a) what are the Districts in An-
dhra Pradesh declared by Govern-
ment as ‘Specified Areas’ for the
procurement of rice;

{b) what is the total quantity of
rice and paddy offered by the mil-
lers in Andhra Pradesh since the
revision of the prices of rice in De-
cember, 1857;

(c) whether there are any offers
from the rice-millers from the Dis-
tricts other than the ‘Specified Areas"
for the sale of rice; and

(d) what is the basis on which the
price of paddy and rice is fixed?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) to (d), A statement is laid on the
Table of the Lok Sabha [See Appen-
dix VII, annexure No. 110.}

Shri Rajagopala Rao: May I know
whether the prices are fixed in the
interest of the consumers or in the
interest of the producers?

Shri A. M. Thomas: We are not
fixing prices either at the requdt
of the consumer or the producer; we
fix prices having regard to the con-
ditions existing now, and also not to
prejudice either the consumer or the
producer.

Mr. Speaker: Both the consumer



Shri A. M. Thomas: As far as
Andhra Pradesh is concerned, ques-
tions have come up before this House
off and on. The procurement price
that we paid in 1952-583 was only
Rs. 14.83, whereas we are now paying
Rs. 15, Rs. 15/8 and Rs. 16/8 and
higher amount for finer varieties.

Shri Ranga: May 1 know whether
Government are receiving whatever
is being offered to them by rice millers
or they are themselves going into the
market and procuring rice? May 1
also know whether the Government
of Andhra has made any recommend-
ations In regard to the prices; and, it
80, what was the decision of the Gov=
ernment of India and why did they
not accept their recommendations?

Shri A. M. Thomas: We are hoth
procuring as well as requisitioning.
We mainly procure from millers. Of
course, the Andhra Government has
made some recommendations. We
have carefully considered them, but
we have indicated our inability to
raisc the prices at this stage.

Shri Ranga: Is it not a fact that
since 1952 the prices of other com-
modities have gone up and the value
of money itself has gone down; and,
it so, in the light of that, why is it
that the Government of India is still
harping upon the level of prices in
19527

Shri A. M, Thomas: For foodgrains
we take 1852-53 as the base year—I100
as the base. On that you will find
that it will be about 101 or 102, As I
already indicated, in 1952-53 the price
was Rs. 14.83 whereas we are now
paying Re. 1 and Rs. 1/8 more than
that.

The Minister of Food and Agri-
culture (Shri A. P. Jain): May I add
s word, Sir, with your permission?
The hon. Member would be aware

that the Asoka Mshta Committee has.
very carefully gone into the question:
and have suggested prices ranging.
between Rs, IS and Rs. 17 for coarse-
rice. It may be that the prices of
other commodities have gone up, hut
after taking into consideration every-
thing we have tried to fix a remuner-
ative price for the farmer.

Shri Ranga: Why is it that the Gov-
ernment of India insist upon fixing.
the prices unilaterally, without con-
sulting the Andhra Government,,
without getting their co-operation and,
also, after reasoning with them?

Shri A. P. Jaln: Well, Sir, it is not-
correct to say that we have not dis-
cussed these problems with the:
Andhra Government—sometimes we:
have agreed, at other times we have
not agreed.

Shri Heda: May I know how this:
procurement price fixed by the Centre
compares with the existing market
prices, on the one hand, and the pro-
curement price of Kerala Government.
in Andhra Pradesh? If the latter-
two prices are higher, is not the-
central procurement price ineffective?

Shri A. P. Jain: In the regions-
where we procure, we generally dec-
lure control prices. All the transac-
tions have to take place at the con-
trol prices, and the Kerala Govern-
ment is also buying at control prices.

Shri Viswanatha Reddy: With re-
gard to the answer to part (c) of the
question, in view of the fact that a
large quantity of paddy is available in
the Nellore delta area, may I know
whether any special efforts are being
made by the Government to institute
procurement in that area?

Shri A. P. Jain: That suggestion.
was made before, and I have been
considering it. I am looking into the
question as to whether we can extend
the procurement operations in the-
Nellore delta region.

Shri Vasudevan Nair: The Central.
Government and some of the
Governments are procuring r.ca from-

State- -
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_Andhra. May I know whether there
is a proposal from the Kerala Gov-
.ernment that the Government should
not procure rice at the  very same
place and that they should concentrate
.on separate areas, and what the atti-
‘tude the Central Government is to
that suggestion?

Shri A. P. Jain: I have not been
:able to grasp the question fully.

Mr. Speaker: He wants to know
‘whether the Kerala Government has
represented to the Central Govern-
ment shat separate areas may be allot-
‘ted to the various Governments and
‘not the same area, for the purchase.

Shri A. P. Jain: The Food Minister
-0of Kerala saw me sometime ago and
he discussed the food policy including
‘the procurement in Andhra in detail.
I told him that we will give preference
to Kerala in buying rice at the control
rates and if they enter into any con-
‘tract with any miller for the purchase,
-we will not buy or procure fror thag
-miller or enter competition with the
"Kerala Government. So, there is full
:adjustment. There is no difficulty.

Shri Rajagopala Rao: In the matter
-of the purchase of rice, why not the
Government of India request, through
the Andhra Government, for the pur-
-chase?

Shri A. P, Jain: We have set up a
machinery. Our work is going on
“wrell.

[ T

Japanese Method of Paddy Cultivation
in Manipur

*1720. Shri L. Achaw Singh: Will
‘the Minister of Food and Agriculture
"be pleased to state:

(a) whether it is a fact that Ja-
panese method of paddy cultivation
'has yielded successful results in
Manipur; and

(b) if so, why the method has not
"been adopted by the agriculturists
“in Manipur?.

The Deputy Minister of Agriculture
«(Shri M. V. Krishnappa): (a) and (b).
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Though experiments conducted -'-1

vation have given higher y1e'lds
Manipur there has not been appreci-
able progress with regard to the area
covered. This is due to lack of com.
munication facilities and inadequate
number of trained field personnel as
compared to other States. The Ad‘
ministration has laid out 106 demon-
stration plots, but the progress is like-
ly to be only gradual, §

Shri L. Achaw Singh: May I know
whether the Japanese manuring and_
cultural practices have also been ex- .
perimented there and, if so, with what
result?

Shri M. V. Krishnappa: In Manipur
already, the system that they are
following is better than in any other
State. Generally, the production goes
up to 35 maunds of paddy per acre,
whereas, by the Japanese method, it
increases only by 8 to 10 maunds. So,
the people of Manipur are already
practising better methods of culti-
vation. That is one of the reasons
why they are not so much eager fo
take up this new method.

Shri Jadhav: How much area is
under the cultivation of rice in Mani-
pur? '

Shri M. V. Krishnappa:
acres. N

2,22,000

Transfer of Management of Hirakud
Project to Orissa Government

#1%21. Shri Panigrahi: Will the Min-
ister of Irrigation and Power be
pleased to state:

(a) whether there is any proposal
under consideration of the Central
Government for transferring the res-
ponsibility of control and manage-
ment of Hirakud Project to the Orissa
Government;

(b) whether the terms and condi-
tions for such transfer have been
prepared; and

(c) the broad nature of such terms
and conditions?




The Minister of Irrigation
aad Power ( Hathi): (a) The
Hirekud Dam Project will be tr¥hs.
ferred to the Government of Orissa,
" for maintenance and operation pur-
poses as soon as they are in a positon
to take it owver,

(b) and (c). No terms and com-
ditions are contemplated in this re-
gard.

Shri Panigrahi: May I know whe-
ther it is proposed that when the
transfer will take place, the present
Hirakud Control Board will be
abolished?

Shri Hathi: This Control Board was
really meant for the expeditious ex-
ecution of the project. Because the
Orissa State had not adequate
machinery, the Central Government
took up the execution of thé project.
Once it is ready, it will be handed
over to the State Government. There

- may not be necessity for a Control
Board then.

Shri Panigrahi: May I know “wiie-
ther this transfer will be given effect
to before or after the completion of
the second stage of the Hirakud pro-
ject?

Shri Hathi: The idea is to give it
before the completion of the second
stage. The Orissa Government is
only waiting for the full completion
of the first stage so that some of the
officers and machinery could be utilis-
ed for maintenance and operation,

Shri C. D. Pande: May I know if the
Government have come to any definite
decision or principle that as soon as
a big project is completed it will be
transferred to the State Government?
If so, may I know how far it will be
compatible with the financial com-
mitments of the Government of India?

Shri Hathi: Generally, it is the
State Governments that are executing
almost-all projects with the exception
of Hirakud. The Hirakud project
is the only one which was being ex-
ecuted by the Central Governnignt,
All other projects are being execiited

17 mm

by the Btate Governments. So, the
Question of transferring the profects
to the State Governments would not
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An Hon, Member: English.

Mr. Speaker: The English answer
may also be read.

Shri Karmarkar: I take the liberty
of saying that the Hindi reply that I
read was the translation of an earlier
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that has been added in the English
version. I shall submit to the Lok
SBabha in due course a revised answer
in Hindi in regard to this addition.

Shri 8. M. Banerjee: May i know
whether the hon. Minister is aware
that a hospital stoppage of Re, 1
for the employee and Rs. 3 for the
members of his family is charged, be-
cause, the definition of ‘family’, accord-
ing to the British rule, was, wife and
legitimate children. So, the o_l.her
members of the family are not given
free medical aid. That is what I am
saying. The hospital stoppage 1S
there: Re. 1 and Rs, 3. For widowed
mother, it is Rs. 8 a day. So, may I
know from the hon. Minister whether
any decigion is likely to be taken in
regard to the extension of the defini-
tion of the family so as to include a
widowed mother and others?

Shri Karmarkar: I am afraid that
my hon. friend is referring to some
past history.

Shri 8, M. Banerjee: Not past
history, but recent history.

Shri Karmarkar: The present posi-
tion is this. As I said, the subserip-
tions are ranging from 50 naya paise
to Rs. 12 per month, The definition
of family has been extended to father
and mother of the person contribut-
ng.

Shri 8. M. Banerjee: There are cer-
tain Central Government un
ings, for instance, in the Defence De-
partment where the Central Govern-
ment Contributory Health Service
Scheme is not applicable. They have
got their own hospital where patlents
are admitted. They have to ~pay
hospital stoppage fee for father, or
widowed mother or unmarried sister.
It is Rs. 8 per day—Rs, 3 for hospital
stoppage and Rs. 5 as doctor's fee.
Will the Government kindly consider
this matter which is a very serious
one?

Mr. Speaker: ‘The hon. Members
might send their suggestions to the
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Ministers and not use the Question
Hour for making such suggestions.

Dr. Sushila*Nayar: May 1 know
if there is any scheme for health in-
surance including the Government
servants, so that after the Government
servants retire, the only difference
will be that the contribution paid by
the Government will also be paid by
them—50 per cent. by Government
and 50 per cent. by the employees—
and after they retire, full contribution
will be made by the Government ser-
vant? May I know whether Govern-
ment has any such scheme under
consideration, in view of the acute
distress that is being caused at present
to the Government servants after
they retire?

Shri EKarmarkar: In the Yirst plaee,
there does noi seem to be any reason
for the feeling that there is acute
distress after their retire. The present
arrangement contemplates only those
wno are in Government service and
for one month later. we are not
laking, at the present moment, of
extending the same facilities to people
after they retire,

SHORT NOTICE QUESTION AND
ANSWER

Article in ‘New Age'

S.N.Q. No. 15. Bhri Shree Narayan
Das: Will the Minister of Rehabill.
tation and Minority Affairs be pleased
to state:

(a) whether his attention has been
drawn to an article published in the
“New Age"” weekly dated the 13th
April, 1858, published from New
Delhi, in which some allegations have
been made against him; and

(b) if so, what are the facts of the
case?

The Minister of Rehabilitation and
Minority Affairs (Bhri Mebr Chand
Khanna); (a) and (b). Yes. It was
in 1950 that applications were invited
under the Displaced Persons Claims
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Act of 1950 from displaced persons
for urban immovable property left by
them in West Pakistan. Applications

- were submitted on a prescribed form
and were scrutinised in eccordance
with the rules prescribed under the
Act. Broad principles were laid and
executive instructions issued for the
valuation of properties in the cities,
cantonments and elsewhere.

Oral Answers

Claims were filed by Kartas of Joint
Hindu families on behalf of the
families and by individual co-sharers
separately for their own shares. Both
methods were permissible under the
Rules, Of the total claims, about
38 per cent. related to joint Hifldu
family propertics. Of these, over 50
per cent. i.e. about 20,000—90,000 were
filed by individual co-sharers.

When applications for claims were
invited, the Compensation  Scheme
had not even been thought of. The
general impression prevailing  then
was that the value of evacuee pro-
perty left by evacuees in India was
sufficiently large for compensation to
be paid to displaced persons on a
pro-rata basis. It was immaterial,
therefore, whether the claims for
joint Hindu family property were
filed by Kartas or by individual co-
sharers,

The Compensation Scheme was
announced on the 8th of June, 1958,
and the Rules under the Scheme were
passed by both Houses of Parliament
in September of the same year. Since
the value of the evacuee property had
fallen far below expectations, a
graded scale was laid down and a
ceiling fixed. In the Rules framed
under the Act, concessions were given
to joint Hindu families, The Rules
had been in operation for only a
shortwhile when there arose a differ-
ence of opinion between the Statutory
Advisory Board which had been
appointed under the Act and myself
in regard to the correct interpreta-
tion of Rule 19 which governed the
payment of compensation to  joint
Hindu families. My own view was
that the sons of a living father could
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not be considered for the purposes of
this rule. Since, however, there
appeared to be room for ambiguity in
the wording of Rule 19, to clarify the
issue 1 brought an amendment before
Parliament. This amendment  was
hotly opposed by some Members re-
presenting displaced persons' interest
in both Houses. Demonstrations
were also staged. The Advisory
Board even referred this matter to
the Prime Minister.

In Parliament, while opposing my
amendment some Members introduced
counter amendments which would
have had the effect of making sons
during the life time of their father
eligible for being considered as
members of the family for the pur-
pose of computing enhanced come-
pensation in the case of a joint Hindu
family, It will be recalled that these
counter amendments were strongly
opposed by me and 1 remember hav-
ing told a Member of the Rajya
Sabha who had even threatened to
bring a privilege motion before the
House for my alleged attempt to
distort the interpretation of Rule 19,
that if the interpretation put by
him and some other Members was
accepted, although it might be in his
interest and mine as big claimants,
Government could not accept it as it
was bound to have serious financial
repercussions on the Pool and on the
national exchequer. I took the
odium for this decision then. I still
hold the view that my decision was

a proper one,

After the amendment was passed by
Parliament, instructions were issued
that the claim files of all-co-sharers of
joint Hindu families who had filed
separate claims should be linked to-
gether and that payment should be
made strictly in accordance with the
revised Rule.

I should now like to say something
about my own case, since it has been
raised. (Interruption).

Mr. Bpeaker: If it had been long I

would have allowed him to make this
as a statement.
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Shri Mebr Chand Khanna: Only
two more pages.

Mr. Speaker: No, no. The hon.
Minister may place it on the Table

and I shall treat it as read. Any
hon. Members who want to put any
supplementaries may look into this
and table separate guestions. That
would be the best thing. Let it be
placed on the Table of the House.

Some Hon. Members: It may be
eirculated, '

Mr. Speaker: It will be circulated.

Shri Mehr Chand Khaona: It will
be finished in five minutes and I
would answer supplementaries even
now.

Mr. Bpeaker: I will ask hon. Mem-
bers to put questions if they want.
Or, no supplementaries may be
Necessary.

An Hon. Member: Questions later
on.

Mr. Bmku:: Let there be separate
questions. Let me consider as and
when they come in.

Remainder of the answer, laid on
the Table.

1 should now like to say something
about my own case, since it has been
raised in the “New Age”, one of thé
leading papers of the Communist
Party of India, of which Shri Bhupesh
Gupta, a Member of the Rajya Sabha,
is the Editor. The allegations made
against me in this article in the “New
Age” are as follows:—

(i) that I had ensured accept-
ance of inflated valuation of
my claims by appointing a
BSpecial Officer to verify them;

(ii) that I and my sons had de-
liberately filed separate
claims so as to secure higher
compensation;

(iti) that in calculating the com-
pensation payable to me the
interpretation of Rule 19
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which has been applied in
other cases was not applied in
my cise;

(iv) that I and my sons had each
received 8,000 rupees as com-
pensation in cash as priority

claimants; end
(v) that my mother had been in
reelpt of a maintenance

allowance and had also
received Rs. 8,000 as compen-
sation in cash.

The real facts are as follows:—

My claim had been verifled in the
normal manner so long ago as 1952,
wears before I was appointed a Minis-
ter. No Special Officer was deputed
solely for the purpose. According to
the assessment orders, the Claims
Officer who verified my claim had
remarked that I had claimed less that
I was entitled to, but that I could only
be allowed what T had claimed. I
took special care to ensure that the
revised Rule 19 should apply to my
case also and that myself and my
sons should be treated only as one
unit for the purposes of compensa-
tion. =

Although the claims of about 3,15,000
persons out of 4,860,000 have already
been disposed of and nearly Rs. 80
crores paid in compensation, neither
myself nor my sons have so far pur-
chased any property in satisfaction of
my compensation, nor have I received
as “Statement of Account”. In other
words, my compensation application
has not even been processed, As re-
gards payment of compensation in
cash, under the Compensation Rules
I am not entitled to receive such
payment. As such neither myself nor
my sons have received any cash com-
pensation.

My mother is not living. She died
when I was a child. I have a step-
mother who lives with her son, my
step-brother, in Rajasthan. Her
father was one of the leading men In
Lahore, and had given her some pro-
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perty before his death in 1831, She
might have filed her claim for that
property. My father died in 1914 ana
as a widow, my step-mother would
be entitled to priority under the
Compensation Scheme, If she has
been paid some cash in accordance
with the Compensation Rules, I have
no knowledge of it.

As Minister in charge of the Com-
pensation Scheme, my position 19
peculiar and difficult. There is no
authority outside those prescribea
under the Act who can pass orders in
regard to claims and compensation,
All these orders are of a judicia
nature. Nevertheless, as I do not
want that any matter which concerns
me or the members of my family
should be finally decided by officers
of my Ministry, I propose to refer
any such matter whenever it arises
to the Prime Minister for such pro-
cedura! consideration that may be
deemed necessary.

It is 2 matter of regret to me that
Shri Bhupesh Gupta, who is a colle-
ague of mine in the Rajya Sabha, did
not extend to me the ordinary cour-
tesy of enquiring from me the facts
of this matter before splashing it in
his paper., If he had done so, he
would have been saved the odium
of having published something which
was patently untrue and malicious
and the time of the House would not
have been unnecessarily taken.

WRITTEN ANSWERS TO
QUESTIONS

Civil Airport at Delhi

*1717. Shri Rameshwar Tantia: Will
the Minister of Transport and Com.
munications be pleased to refer to
the reply given to Starred Question
No. 368 on the 20th February, 1058,
and state whether any site has been
selected for locating a mew  civil
airport at Dethi?
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The matter is still under consider-
ation.

South Delhi Municipal Committee

*1718. Shri Shobha Ram: Will the
Minister of Health be pleased to state
what action Government is taking on
the request of the Delhi Adminis-
tration to expedite the payment of
about two lakhs to the South Delhi
Municipal Committee as service
charges for Government propertles
within the South Delhi Municipal
Committee?

The Minister of Health (Shri Kar-
markar): Out of a total claim of
Rs. 2,80,459 the Municipal Committee
have already received payment of
Rs, 1,40,795. Under article 285 of the
Constitution of India, the property of
the Union Government is exempt
from State taxation and the Munici-
pal Committee therefore cannot levy
any property tax on the Central
Government properties within its
limits. At the same time it has
been decided the Municipal Com-
mittee should be paid service charges
in respect of such property. The
Delhi Administration has therefore
been asked to fix the percentage of
the property tax which represents the
element of service charges due for
such properties. Necessary action
will be taken on receipt of the report
of the Delhi Administration.

Accldent near Jaulkhera

*1722. Shri Asar: Will the Minister
of Rallways be pleased to statel

(a) whether it is a fact that there
was an accident on the 18th March,
1958 near Jaulkhera Station in Amla-
Nagpur Division to the Delhi-Nagpur
passenger train;

(b) the number of passengers in-
jured and loss sustained by the Rail-
ways; and

(¢) what was the cause of the ac-
cident?
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The Depuly Minister of Railways
(Shrl Shahnawas Khan): (a) On 18th
March, 1958 at about 04.25 hrs. while
No. 388 Down Delhi-Nagpur passenger
was leaving Jaulkhera Station, two
coaches which were 8th and 8th from
the engine, derailed.

(b) Out of 8 passengers who re-
ceived injuries, 7 were cases of minor
injuries and one trivial. The loss on
account of damages to Rallway Pro-
perty has been Rs. 525 only,

(¢) Incorrect setting of points.
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Medical Colleges

*1726. Shri L. Achaw Singh: Will
the Minister of Health be pleased to
state:

(a) whether facilities for admission
to medical colleges are available to
students coming from the Union terri-
tories without any restriction;

(b) whether Government  have
made any reservation of seats for
students from Union territories; and

(c) the names of the medical col-
leges where reservation is arranged?

The Minister of Health (Shri Kar-
markar): (a) and (b). Facilities exist
for the admission of students belong-
ing to the Union territoriea to medical
colleges. Government have reserved
certain seats for students belonging to
these territories,
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(c) Names of Medical Colleges
where reservation is arranged for
students from Union Territories and
the number of seats resreved are as
Jollows: —

1. SM.S. Medical College,
Jaipur 2
2. Darbhanga Medical Col-
lege, Lahriasarai 2
3. Andhra Medical College,
Vishakhapatnam 1
4. Madras Medical College,
Madras 1
5. Medical College, Agra 5
8. Assam Medical College,
Dibrugarh 1

-3

. Medical College, Jabalpur 3§

8. Gandhi Medical College,
Bhopal 2

9. Medical College, Amritsar 1
10. Government Medical Col-

lege, Patiala 1
11. Medical College, Pondi-
cherry 2
12. *Lady Hardinge Medical
College for Women,
New Delhi 17

13. Delhi Medical College, in
association with the
Irwin Hospital 85

Telegraphic System in Regional
Languages

¢1727. Shri Tangamanpl: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether Government propose to

introduce telegraphic system in
regional languages;

(b) whether & practical scheme was
submitted for transmission of messages
in Tamil; and

(e) it so, what action Government
have taken in the matter?
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The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj) Babadur): (a) Telegrams in
regional languages are already admis-
gible if written in Roman characters,
These are accepted, if written in
Devanagari script also, at places where
facility for acceptance of Hindi tele-
grams exists,

(b) No.
(c) Does not arise.
Canada Dam of Mayurakshi Project

#1728, Shri Banganna: Will thl;
Minister of Irrigation and Powers
be pleased to state:

(a) whether it is a fact that seven-
teen hundred displaced families of 35
villages affected by the execution of
the Canada Dam of the Mayurakshi
Project in West Bengal paraded the
streets around the dam site on the
20th March, 1858 for immediate pay-
ment of the outstanding compensation;

(b) what is the total amount of
compensation due to them and how
much has been paid to them so far;

(c) whether the displaced families
belong to Scheduled Tribes; and

(d) what is the reason for the delay
in the payment of the balance com-
pensation?

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) to (d).
Information is being collected from
the State Governments concerned and
will be laid on the Table of the Lok
Sabha as soon as it is received.

Electrification of Raliway Stations

2499. Shri Elayaperumal: Will the
Minister of Railways be pleased to
state:

(a) how many Railway Stations
were electrified in the year 1956-B7
on the Southern Raflway between
Madras and Mayavaram (Main line);
and

(b) if so, the amount spent for this?

*For women students only.
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The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (2) and (b).
The stations electrified during 1956-87
between Madras and Mayavaram and
expenditure booked upto 31-1-1958 is

given below:—
Name of Expenditure booked
the Station upto 31-1-1858
1. Guduvancheri Rs. 4,068
2, Singaperumaikoil Rs. 7,081
3. Vandalur Rs. 6,281
4. Varkapattu Rs. 7,959

The figures for items 1 to 3 are not
Community Development Schemes In
Orissa

2500. Shri Krmbhar: Will the Min-
ister of Community Development be
pPleased to state:

(a) the total area and population
covered in Orissa State under the
Community Development Scheme
during the First Plan perlod and so
far; and

(b) the total amount allotied and
spent by the Central Government
during the same period in this
regard?

The Minister for Communily Deve-
lopment (Shri 8. K. Dey): (a) The
total area and population covered
under the Community Development
and National Extension Service
Schemes in Orissa State during the
First Plan period and upto 31-3-1858
as reported by the State Government
are as follows:—

First plan period Upeo 31-3-

1958

13,225,79 A?.zﬁu

Ares . . T
(Sq, miles) (Sq. miles)

Population . 36,57,910 78 o
(ag.’%udmt mpeﬂ’éare
(Rupees gfp;}-
Crores)

First Plan. . %Not availahle. 1+64

Second Plan. 238 1-78

(19s6-s7 and

1957-58).

Perungushi Traln Halt

2501. Shri Kumaran: Will the Min-
ister of Rallways be pleagsed to state:

(a) whether Government have re-
ceived any representation from the
public for raising up to the Perun-
guzhi Halt on Southern Railway into
a regular Station; and

(b) if so, what action has been
taken thereon?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): (a) Yes,
some representations have beemn
received.

(b) A number of train halts await
conversion into flag stations on
Southern Railway, and Perunguzhi's
case will be considered along with
the case of the other halts in its order
of priority, having due regard to the
volume of traffic dealt with.

T. B. Patients in Tripura

2502. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) the number of T.B. patients
treated by the hospitals and dispen-
saries of Tripura during 1957-58;

(b) whether it is a fact that the
number is increasing;

(c) if so, the arrangements avail-
able in Tripura to treat such cases;
and

(d) whether any financial aid would
be given to such patients for purchase
of medicines and diet as is given by
Relief and Rehabilitation Department?

The Minister of Health (Shri Kar-
markar): (a) 426 and 295 T.B. patients
attended the hospitals and dispensaries
in Tripura during 1957 and 1858
(January to March) respectively.

*State-wise break up not available as only lumpsum provision was made

in the Central
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(b) There has been an increase in
the number of T.B. patients. Figures
of attendance of T.B. patients in
hospitals and dispensaries for the last
three years are as shown below:—

Year No. of Patients
1958 278
1858 403
1857 426

(c) There is no arrangement at
present for hospital treatment of T.B.
patients. But in the out-door depart-
ment of the hospitals and dispensaries
these patients are given medical aid
as far as practicable. In the Second
Five Year Plan there iz a Scheme for
opening of one T.B. clinic. Necessary
arrangement for starting the Clinie
has been made; but due to non-
availability of a Specialist in T.B. the
Clinic could not be started. A T.B.
Ward will also be attached to the 250
bedded hospital at Agartala which is
proposed to be opened under the
Second Five Year Plan,

(d) There is no provision in the
medical budget of the Tripura
Administration to give financial aid to
T.B. patients for purchase of medi-
cines and diet. But in some cases
financial aid is being given out of the
discretionary grant fund of the
Chief Commissioner. Such fund being
limited it is not possible to give
financial =id in all cases. During
1857-58 an amount of Rs. 1,865 was
given out of that fund, In special
cases medicines are supplied free to
the patients.

Books on Agricultural and Animal

Husbandry

Shri 8. C. Bamanta:
”"‘{sm Barman:

Will the Minister of Food and Agri-
oculiure be pleased to state:

(a) how many standard books on
agricultural and animal husbandry
subjects have so far been published by
the Indian Council of Agricultural Re-
search to meet the great dearth of
such books;
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(b) whether those books have
become popular; and

(c) whether a list of such booka
will be laid on the Table?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) The Indian
Counecil of Agricultural Research has
so far brought out 177 publications as
detailed below:

(1) Scientific = Monographs

and Books
(2) Research Serles Pam-
phlets : 13
(3) Review Series Pamphlets 22
(4) Farm Bulletins 117
Total: 177

In addition the Council is publishing
some Journals and Magazines, a liat
of which is placed on the Table of

Lok Sabha. [See Appendix VII,
annexure No. I11].

(b) Yes.

fe) A list of the various publica-
tions brought out by the Indian
Council of Agrieultural Research 1s
placed on the Table of Lok Sabha.
[See Appendix VII, annexure No.
112].
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Co-ordination Committee for Small
Industries in Himachal Pradesh

2506, Shri Nek Ram Negi: Will the

(a) whether it is a fact that there
is an Action Committee for Pilot Pro-
ject (Industries) (now Co-ordination
Committee for Small Industries) In
Himachal Pradesh;

(b) it so, the names of its Members;

-

(e) whether it is also a fact that so
far in this Project no new industries
have been started; and

(d) if not, the names of the small
scale or large scale industries?

The Minister of Commaunity Deve-
lopment (Shri 8. K. Dey): (a) Yes,
Sir.

(b) A statement giving the requisite
information is placed on the Table of
the Lok Sabha. [See Appendix VII,
annexure No. 113.]

(c¢) No, Sir.

(d) There are as many as 17 Gov-
ernment Industrial Centres functioning
in the area of the Pilot Project (Indus-
tries). Three other small scale indus-
trial units have been recently sanc-
tioned. Besides, small scale indus-
tries, to provide common service facili-
ties through Co-operatives of Tradi-
tional artisans, are being set up In
some trades. A statement showing
the above is laid on the Table of the
Lok [See Appendix VII,

annexure No. 114.]
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Kandla Port

Sardar Igbal Singh:
2508.% Shei V. P. Nayar:

Will the Minister of Transport and
Communications be pleased to state:

(a) the total tonnage of imports and
exports which paessed through the
port of Kandla during 1954-55 and
1957-58; and

(b) the names of important com-
modities imported and exported dur-
ing the same period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a)

@re gy Epa T

T954-55
1957-58

40,01 1,123,572
6,04,088 2,235,291

1,532,593
8,29,379
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(b) Important commodities imported
and exported:

Fmports Bxports
Mineral cils Salt in bulk
Building materials Iron ore
Iron and Steel Cotton
Timber . Wool
* oodgrains Bones
Machinery Gypsum in bulk)

Qil Seods
Mineral oils.

Howrah-Delhi Deluxe Traim

25069, Shri Subiman Ghose: Will
the Minister of Rallways be
pleased to state the reasons for the
non-stoppage ‘at Burdwan Station of
the deluxe trains running between
Howrah and Delhi?

The Deputy Minister of Raflways
(Shri Shahnawas Khan): The need for
faster trains on the Indian Rallways,
which have to carry heavy passenger
traffic between important cities situat-
ed hundreds of miles apart, has been
felt for a long time. In order to fulfll
this need, the biweekly airconditioned
vestibuled trains have been provided
halts only at a limited number of
stations, stoppages provided being

governed mainly by operational
requirements.
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Foot Over-Bridge, Tirupapuliyur

2511. Shri Elayaperumal: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
work of Railway foot over-bridge at
Tirupapuliyur Railway Station has not
been executed though all the materials
for the said work have been received;
and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) and (b).
A foot over-bridge already exists at
this station. However, a proposal for
its extension to the east side was
sanctioned for which most of the
materials have been received.

In view of the present difficult posi-
tion of supply of steel etc. and as a
level crossing already exists on the
south side of the -station at a short
distance away, which can be con-
veniently used by the people living on
the east side of the station, deferring
the work of extension is under con-
sideration.

Postal Services

2512, Shei R. Narayanasamy: Will
the Minister of ‘Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Post Offices at Poomparai, Manna-
manur and other places are delivered
mails thrice a week from Kodaikanal
sub-post office, Madurai District; and

(b) if so, what steps are being
taken to send the mails from Kodai-
kansl sub-post office to these post
offices daily?
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The Minister of State in the Minis-

try of Transport and Communications

(Shri Raj Bahadur): (a) Yes, Sir.

(b) The post offices are already
running at losses beyond the pres-
cribed limit of Rs. 240 per annum on
which account the offices have mnot
been made permanent, so far. It Is
not possible to provide daily mail ser-
vice for the present unless the traffic
improves or the interested parties
come forward with a non-returnable
contribution to meet the loss.

Fost Offices

2518. Shri Balakrishnan: Will the
Minister of Transport and Cemmuni-
cations be pleased to state:

(a) the number of Branch Post
Offices which were converted into
Sub-Post Offices during First Five
Year Plan in Madras State;

(b) the number of new Branch
Post Offices opened; and

(¢) the number of Branch Post
Offices which are proposed to be
opened during Second Five Year
Plan?

The Minister of State In the Minls-
try of Transport and Communications
{(Shri Raj Bahadur):

(n)'(l') Converted into depart-
mental sub  post
. . 87
(i) Converted :il.lnm ﬁ
post offices . » 108
Total . . 193
(O] :
(") During 1956-57 . 125
During 8 u
" 28-2-58 .‘9”'? p't.o 137

——

Total . .

(¢) 520 during the remaining 3 years
of the Second Plan.
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Nawanshahr (Punjab) Ocoperative
Sugar Company

2514. Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agricalture
be pleased to state:

(a) whether Nawanshahr (Punjab)
Co-operative Sugar Company applied
for a licence for a sugarcane factory
in the Nawanshahr area and their
application has been rejected; and

(b) whether Government are aware
that the growers have collected
Rs. 24 lakhs for the purpose and the
rejection has given a set-back to the
Co-operative spirit of the people and
also retarded the production of sugar-
cane in the area?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Yes, Bir.
The application was rejected by the
Licensing Committee at its meeting
held on 30th August, 1857. The main
reasons for rejection were:—

(i) no spare capacity was available
for licensing;

(ii) another co-operative factory in
Jullundur district, viz, Jants
Co-operative Sugar Millg at
Bhogpur obtained only a re-
covery of 88 per cent during
1058-57 season and it was felt
that with such low recovery, it
might not be possible for a new
factory to work profitably after
spending 1°2 crores of rupees on
capital outlay; and

(iil) dificulties in grant of import
licence for machinery due to
tight foreign exchange position.

(b) According to the information
available, the promoters had collected
a chare capital of Rs. 12-02 lakhs upto
August, 1957. The Government is
sware that non-issue of licence has
caused some dis-appointment but in
the circumstances set out above no
other course of action could be taken
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Price of Rice

2515, Bhri Bangshl Thakar: Will
the Minister of Food and Agriculiure
be pleased to state:

(a) whether it is a fact that the
price of rice in Dharamnagar of
Tripura in the month of Decembaer,
1857, was Rs. 10 to 11 and at present
rice is being sold at Rs. 21 to 22 per
maund; and

The Minister of Food and Agricul-

ranging
Rs. 1400 and Rs. 16-00 per maund,
while the present price is about
Rs. 20'00 per maund.

2516, Shri Rameshwar Tantia: Will
the Minister of Health be pleased
to state whether there is any proposal
under consideration to develop the
Parade Ground of Delhi?

The Minister of Health (Bhri
Karmarkar): Government have no
specific proposal for the present to
develop the Parade Ground in Delhi.
It may, however, be stated that in the
Interim General Plan for Greater
Delhi prepared by Town Planning
Organisation, it has been recommend-
ed that this ground should be develop-
ed for use as a recreation centre.

Wangbal Agricoltural Farm

2517. Shri L. Achaw Singh: Wil
the Minister of Feod and Agriculture
be pleased to state:

(a) whether the experiment with
plums and pears in the Wangbal
agricultural  farm, Manipur has
failed; and
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir.
The fruit plants (Plums and Pears)
purchased in 1956 and 1957 have been
planted and they have not yet reached
the fruit-bearing stage.

(b) 1958 1957

Plums 5,000 Plants 2,200 Plants

Pears 1490 Plants 1,950 Plants
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Building of Sub-Post Office,
Jagdalpur (Bastar) (M.P.)

2519, Shri Kistalya: Will the Minis-
ter of Transport and Communications
be pleased to stiate:

(a) whether it is a fact that due to
the lack of accommodation in Jagdal-
pur (Bastar) in Madhya Pradesh
sub-post office people have to stand
in the sun and in heavy rains for
purchasing postal articles;

(b) if so, whether there is a pro-
posal to extend the present building
or to construct a new building; and

(e¢) if so, the nature thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) and (c). The question of
making suitable additions and altera-
tions in the existing rented building
on payment of enhanced rent is under
examination.

Central Cooperative Banks in Siates

2520. Shri Surendranath Dwivedy:
Wilt the Minister of Food and Agri-
culture be pleased to state:

(a) the progress made so far in
regard to the amalgamation scheme of
Central Cooperative Banks of various
States in pursuance of the recommen-
dations of Rural Credit Survey;

(b) the number of Central Coopera-
tive Banks of each State before and
after amalgamation and the number of
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Banks to be reduced further according
to the proposal of the Reserve Bank
of India; and

(c) the total establishment cost on
the Central Cooperative Banks and
their income structure before and
after amalgamation?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (c).
Information is available in respect of
7 States and 6 Union Territories. A
statement is placed on the Table of
Lok Sabha. [See Appendix VII,
annexure No. 115.]

Night Shift System for Women
Telephone Operators

2521. Shri Goray: Will the Minis-
ter of Transport and Communications
be pleased to state:

{a) whether it is proposed to start
night shift for women telephone ope-
rators in the Exchanges at Dclhi; and

(b) if so, whether arrangements for
their transport and escort will be
made at night?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, in
Delhi Trunk Exchange and for Special
Services, viz.,, 0 and 89 in the Con-
naught Place Exchange to begin with.

(b) No. However, special arrange-
ments for their stay at night within
the Exchange premises under the care
of a Matron and Ayahs will be made.

Grow More Food Programme in States

2522. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to lay a stateraent on the
Table showing the progress made in
Grow More Food Programme in
different States of India during 1957-
58?

The Minister of Food and Agricul-
tare (Shri A. P. Jaln): According to
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the final estimates received from the
States, the expenditure likely to be
incurred on the G.M.F. Schemes during
1957-58 is Rs. 207783 lakhs
(Rs. 284269 lakhs as loan and
Rs. 33524 lakhs as grants) as per
details given in the Statement laid on
the Table of Lok Sabha. [See Appen-
dix VII, annexure No. 116.]

The actual expenditure is to be
reported by the State Accountants-
General by the end of June 1958. It
is not, therefore, possible to report
the progress made regarding achieve-
ment of physical targets at this stage.

Fertilizers

2523. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment proposc to give grants during
the current financial year to popularise
super phosphate fertilizers among
agriculturists in Punjab; and

(b) if so, the amount therecof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
Yes, Sir. A sum of Rs. 25,000 has
been earmarked for the purhosze for
1958-59. =

Telephones

2524. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many applications for tele-
phone connections from the towns of
Kangra Distrct of Punjab are pend-
ing;

(b) what is the date of the oldest
application; and

(c) the reasons for delay in giving
connections?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) 18.
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(o) 431957,

(c) One applics:ion for extension
connection '; panding for want of
extension p.an instruments, The
other 14 applicants have beea quoted
rent and guaranice terms and their
acceptance is awaited,

Tourist Visits to Bhakra ~ar gal Dam

2525. Shri Daljit Singh: Will the
‘Minister of Transport and Communi-
cations be pleased to slate:

(a) the numnber of {ourists and high
dignitaries who visited Bhakra Nangal
Dam during 1957; and

(b) the names of countries from
which they came to visit these pro-
Jects?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) 1,47,285.

(b A statement showing the
natienalhity of tourists and high digni-
tarles who visited these projects
during the vear 1957 is placed on the
‘Table of Lok Sabha. [See Appendix
VII, annexure No. 117.]

National Water Supply and Sanitation
Schemes

2526, Shri Sugandhi: Will the

Minister of Health be pleased to
:state:
(a) whether Talikot Panchayat

(Bijapur District) has applied {for
-grants and loan under the rural water
supply scheme;

(b) the date when it was received
by the Health Ministry; and

‘(c) the reasons why the grant is
‘being delayed?

The Minister of Health (Shri
Earmarkar): (a) Yes.

() 23rd August, 1957.

(c) Except for very special reasons,
-no new Water Supply Scheme can be
:approved, unless all spill-over schemeg
:are complets, The State Government
were accordingly asked in December,
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tions
1857 whether there were any parti-
culat reasons to include the new
scheme in the National Water Supply
programme. Reply from the State
Government is still awaited.

Training Centres on Cooperative
Farming

2527. Shri Surendranath Dwivedy:
Will the Minister of Food and Agri-
culture be pleased to lay a statement
showing:

(a) the number of regional training
centres on cooperative farming that
have =o far been set up; and

(b) the course of studies imparted
in these centres?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) and (b).
No centre has been started so far.
The matter is under consideration.

Development of Forests in Punjab

2528. Shri Hem Raj: Will the Minis-
ter of Food and Agriculiture be
pleased to state the amount allotted
to the Punjab for the development of
forests during 1958-59?

The Minister of . Food and Agri-
culture (Shri A. P. Jain): The fol-
lowing amount has been allotted:—

Central assistance To be met entite-

Loan Subsidy Total ly by the State
Government

Rs. Rs. Rs. Rs,

2,00, 14,000 ,14,0C0 1¢,18,000

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TwENTIETH REPORT .

Sardar Hukam Singh (Bhatinda):
Sir, 1 beg to present the Twentieth
Report of the Committee on Private
Members' Bills and Resoliations.

P —



CALLING ATTENTION m MATTER
OF URGENT PUBLIC IMPORTANCE

PAKINTAN REPRESENTATIVE'S LETTER TO
Szcumrry Councin

Sheimati Na Palchoudhurl (Nabad-
wip): Under Rule 187, I beg to call
the attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The letter of the Pakistan’s
Permanent Representative to the
President of .the Security Council
making allegations against India.”

The Deputy Minister of External
Affairs (Bhrimati Lakshmi Menon):
According to reports in the Press, the
Permanent Representative of Pakis-
tan to the United Nations has sent to
the President of the Security Council
a letter on the 11th April, 1958, mak-
ing ccrtain allegations against the
Government of India. Government
have not received the authorised text
of the letter. But from the report in
the press it appears that this letter
is full of false and baseless allegations
and is a part of the campaign of
hatred and calumny which Pakistan
pursues against India.

Except for the area of Jammu and
Kashmir State which ig illegally occu-
pled by Pakistan by force, the State,
as a part of the Federal Union ef
India, enjoys autonomy which is
granted under the Constitution to the
States. There is a Legislature elected
by adult suffrage and a Government
responsible to that Legislature. This
Government has been formed by the
National Conference Party of the
Jammu and Kashmir State who have
a considerable majority in the Legis-
lature. The Opposition Parties have
freedom to criticise and comment on
the activities of Government. Indian
-and foreign newspapers have their
correspondents there who have free-
dom to report.

For many months past, as is well-
known, a deliberate campaign of sabo-
tage in the State has been organised
from Pakistan and a large number of
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bomb outrages have taken place.
Cases have been instituted in the law
courts in connection with this cam-
paign. There was also recently a
deplorable incident at Hazratbal which
involved the killing of one person
and injuries to a large number as also
‘he destruction of property. Seventy
persons have been arrested in connec-
tion with this Hazratbal incident for
murder, or rioting or other charges.
These are in judicial cusiody as under-
trials. It is totally untrue to say that
the number of arrested persons
amounts to thousands.

There are thirty-three persons in
detention in Jammu and Xashmir
State at present.

In view of the organised campaign
of sabotage and rioting, the District
Magistrates in three of the Districts
have promulgated Rule 50 of the
Defence Rules in order to prevent
lawlessness and acts of violence and
rioting. This rule requires permis-
sions to be taken for mectings and
processions. There is no bar on reli-
gious gatherings, Those committing a
breach of this Rule are dealt with
under the ordinary processes of the
law.

The Army has nothing to do with
any preventive measure or police
duties. The allegation that the Army
has been used against the civil popula-
tion is wholly untrue. As is well
known, its function is to defend the
country against external aggression.

In spite of the subversive and sabo-
tage activities, chiefly engineered by
Pakistan, life in the Jammu and Kash-
mir State is normal. The tourist season
has started and hundreds af visitors
including a large number of foreigners
are going to Kashmir daily. On Sun-
day last, 13th April, Baisakhi was
celebrated with great enthusiasm and
thousands of people of all communi-
ties as also some foreign tourists,
visited the Mughal Gardens in
Srinagar to celebrate the holiday.
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MOTION FOR ADJOURNMENT

ALLEGED MASSING OFr PAKISTANI TROOPS
ON THE ASSAM BORDER

Mr. Speaker: I have received notice
of an adjournment motion on the
following subject:

(1) The reported heavy massing of
Pakistani troops in strategic
areas on the 880 miles Indo-
Pakistan border of Assam State;

(2) the digging of new trenches and
bunkers in violation of the
cease-fire agreement;

{3) the lodging of strong protest by
the Assam Government against
these warlike activities of Pakis-
tan.

I only want to know if the hon. Prime
Minister would like to make a state-
ment regarding this.

Shri Goray (Poonaj: In addition
to what 1 have stated in the adjourn-
ment motion, there is a news item say-
ing that the Assam Government, it is
further understood, has sent a detailed
report to the Government of India on
the uneasy situation on the Indo-
Pakistan border,

1nis question about disturbances on
tnat particular border has come up in
this House more than half a dozen
times. It seems that that border has
become a sort of smouldering border.

I would like to know what the
Pakistan Government's tactics are,
whether they want to carry on these
raids as a sort of probe or diversion-
ary in tactics. What is the meaning of
the massing of such a large number
of troops at strategic points in that
arca?

Shri Hem Barua (Gauhati): May I
make a submission? My name is also
there.

Mr. Speaker: On an adjournment
motion normally I will call only one
hon. Member.

Shri Hem Barua: I have got some
points, and I have to make a humble
submission.
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On the 8th April there was a news
item in Karachi papers about Mr.

Mr. Bpeaker: That has nothing to
do with this

Shrl Hem Barua: [ want to know
whether this repeated firing on the
Indo-Pak border in Assam is an
attempt on the part of Pakistan to put
into operation a second front to Kash-
mir, in view of this statement made
by Mr. Mchamed Ali.

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): Day betpre yesterday my
colleague the Deputy Minister made
a long statement about this very situ-
ation in the fronticr between north-
east India and Pakistan. Nothing has
happened since then for me to add to
that statement.

I am afraid bits of news prominently
displayed in newspapers come up.
Sometimes they are stale news; some-
times they are vague news, sometimes
they are wrong news, sometimes they’
are right news, but they come from
various parts, and immediately 1 am
asked to make a statement from day
to day about the same set of occur-
rences. ] can say nothing new. That
statement that was made day before
yesterday was a full statement, and I
repeat that to my knowledge nothing

has happened since then that I may
add to it,

The fact of the matter appears to
be that all over that several hundred
mile border, nerves are in a strained
condition on both sides of the frontier,
and charges are made, and have been
made, on both sides constantly be-
cause of this variation of the river.
Now it has been decided, as was sald
the other day, that there would be-an
enquiry by outsiders apart from the -
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local Commissioners. We have sent
an officer from here and the Pakistan
Government hes sent an officer from
Karachi. The two have been conduct-
ing an enquiry together with the local
officers about all these matters.

Therefore, to imagine, to say that
there iz some kind of, what shall I say,
widespread invasion on either side is
a bit of an exaggeration.

I do not know what relevance the
reference to Mr. Mohamed Ali's
speech, what an ex-Prime Minister of
Pakistan said on another occasion, has.
I have nothing to say about that ex-
cept to regret such irresponsible
statements.

Shri Goray: Do we understand that
this news about the massing of large
troops in that area ig rfot true, and
there is nothing to worry about?

Shri Jawaharial Nehru: I cannot
say what internal small movements of
troops might take place, but so far as
I know, there is no massing of troops
on either side of the border. There
may be, of course, some platoon or
some company moved here or there.
I do not think we should exaggerate
this. We should be, of course, vigi-
.lant on our borders as we are vigilant
but we should not allow that vigilance
to make us constantly nervous as to
what things will happen.

Shri Hem Barua: May I know . .

Mr. Speaker: I am not going to
allow this.

Shri Hem Barua: I want some
information.

Mr. Speaker: Nothing. I will not
allow.

Hon. Members will kindly note that
it is impossible for me to decide as to
whether I should bring up any
adjournment motion before the House
or- not because till the last minute as
I am coming into the House it is open,
under the present rules, to hand over
an adjournment motion into my hands.
Therefore, I request that for proper

cansideration of this ut least half-an-
hour's notice mdy be given to me.

Shri Goray: I sent it at about 9
o'clock. Would you pleage tell us
when we should submit H?

Mr. Speaker: Half an hour before
the sitting commences. If it was sent
at 8 o'clock, it is a different matter.

Shri Braj Raj Singh (Firozabad):
If we hand it over one minute before
II o'clock, it will not be taken on

that day?

Mr. Speaker: I sghall take it up the
next day. Not that I am going to
throw it out. If I intend bringing it
before the House, I shall bring it up.
If I do not intend to do s0, 1 will
intimate the hon. Member.

Shri Hem Barus© I want some
important information from the hon.
Prime Ministe

Shrl Jawaharlal Nehru: Quite apart
from any formal motion that Members
might bring forward, I am myself
anxious to keep the House informed
of any important development that
might take place, and I shall make a
statement. Further, if any hon. Mem-
ber has anything in mind about the
developments, if he will inform me, 1
shall either enlighten him at the
moment, or make a statement with
your permission that every day about
it. I am not sticking out for formali-
ties because I want to keep the House
informed of these developments.

Shri Hem Barua: An adiourment
motion is to inform the Prime
Minister.

Mr. Speaker: The hon. Member
will kindly read the rules. He has to
give notice, In regard to any
adjournment motion relating to a
department of any particular Minister,
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of answer to e supplemen-

one copy has to be given to the Minis-
ter, one copy to the Speaker, another
copy to the Secretary and one to the
Minister of Parliamentary Affairs.
Four copies. What is it that even the
hon. Minister e¢an do, with all
his anxiety to place the matter before
the House, if it is given to him only
one minute in advance? Therefore, I
suggest that half an hour before the
meeting commences if any paper is
given to me, then I shall look into it
and try to dispose of it that very day.
Otherwise, if I consider that it ought
to be brought up before the Houseat
all, I will bring it before the House,
giving sufficient notice to the Minister
to make a statement if he considers it
necessary. That will be adopted in
future, unless the Minister says that
he has had notice earlier and that he
is prepared to make a statement
immediately. I want to help the
Minister and to help the House also.

In this particular case, I am not
called upon to give my consent to
this adjournment motion in the cir-
cumstances.

STATEMENT RE. CLARIFICATION
OF ANSWER TO A SUPPLEMEN-
TARY QUESTION ON STARRED
QUESTION NO. 730

The Minister of Railways (Shri
Jagjivan Ram): It has been brought
to my notice that my reply to a
supplenioniary  question by Shri
Feroze Gandhi on 7-3-1958, arising
out of Starrcd Question No. 730, was
not quite c¢lear and might give rise
to an erroneous impression. Shri
Feroxze Gandhi wanted to know what
saving. was effected as a result of
purchases by the Steel Purchase
Misgion which was scnt abroud last
year, apainst the tenders which were
received by D.G., S. & D. I replied
that the saving would be substantial,
something like Rs. 7-8 crores.

I would like to amplify that in
giving this figure I had particularly
in my mind tenders received in

*Moved with the recommendation of the President.

India a few monthsg before the Mis-
sion was sent abroad. Taking, how-
ever, the purchases made in India,
more or less contemporaneously with
those made abroad by the Mission,
the saving would be about Rs. 1§
crores at a rough calculation. Inci-
dentally, I may also mention that
iron and steel materials are p

in India not by the D.G, S. & D., but
by the Iron and BSteel Controller
under the Ministry of Steel, Mines
and Fuel,

DEMAND* FOR GRANTS—contd.
MINISTRY OF FINANCE-—contd.

Mr. Speaker: The House will now
resume further discussion on the
Demands for Grants relating to the
Ministry of Finance (including Plan-
ning Commission).

Hon. Members will be aware that
at five o'clock today, all the outstand-
ing Demands will be submitted to the
vote of the House; guillotine will be
applied then, 1Before that, the
Demands relating to the Finance
Ministry will have to be disposed of,
that is, about filve minutes before
five o'clock. Then, the others will be
disposed of.

The Minister of Finance (Shri
Morarji Desal): I shall also require
some time. I may be given time from
four o'clock.

Mr. Speaker: I shall call upon the
Minister at four o'clock.

Dr. Melkote (Raichur): Yesterday,
I was saying that the ship of the
Second Five Year Plan was getling
floundered owing to the Jack of
foreign exchange component, but this
year we are mecting under better
auspices, because the Government of
India have taken sufficient steps to
get substantial foreign exchange in
order to carry out the Plan as far as
possible. We should congratulate the
Government of India and the Finance
Minister for the task that they have
accomplished in getting this foreign
exchange oomponent.
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be kept up. The difficulty may not
arise mainly from insufficiency of
finance, but it may be due to other
reasons.

As far as I could see, during the
two years of the Second Five Year
Plan, we have been able to spend
only Rs. 1,500 crores; and still, there
is a balance of Rs. 3,300 crores to be
spent during the remaining three
years, which would roughly work out
to about Rs. 1,100 per year. Whether
it is possible to spend all this money
during the next three years is a very
big point, because if measures have
not been taken to increase the work-
load in cvery sphere, and also to
find out sufficient number of techni-
cal personnel and also the necessary
.equipment to complete the Plan, it
would be very difficult indeed to ac-
complish what is desired.

I, therefore, feel that we should
carry on with the Plan as it is, but
if, in any case, the Plan has got to
be whittled, let it not be whittled in
the matter of finding more employ-
ment. If moneys are needed for social
services, I can understand it; I can
understand the importance of social
services, but it is more important in
a poor country like ours to find more
employment opportunities. First, it is
necessary to satisfy the stomach, after
which alone we can think of other
social services. Therefore, those items
of the Plan which would cater to
finding more employment potential

which is certainly not a small sum,
while in the five years of the First
Five Year Plan, the total amount
allotted was Rs. 2,300 crores and out
of this we were able to spend omly
Rs. 1,850 crores or so. During the
first two years of the Sccond Plan,
in spite of difficulties of finance, we
have been able to spend about Rs. 1,300
to Rs. 1,500 crores, which means that
in the First Five Year Plan, we spent
on an average Rs. 350 crores per year,
while in the Second Plan, we have
nearly doubled that expenditure and
it comes nearly to Rs. 750 crores.
Therefore, even while not being able
fo accomplish the full targets of the
Plan, our exponditure has gone up to
twice, and, therefore, the employment
potential should have considerably in-
creased. So, we would like to know
to what extent the employment poten-
tial has increased and whether during
the remaining three yecars, it would
be possible to accomplish as large a
part of the Plan as possible of find-
ing employment for mnine million
people as was promised.

While considering the question of
employment, it is also necessary for
us to find out to what extent during
this period of ten years since Inde-
pendence, we have, through various
legislative and other measures, tried
to bridge the gap between the have-
nots and the have's. We have accept-
ed a pattern of government which is
to be democratic; and a pattern of



society which is to be socialistic is

-actual data in this respect. I, there-
fore, feel that it would be necessary
to enthuse the people at large and tell
them that during this ten-year period
of Independence, from scratch we
fiave been able to accomplish to this
extent and been able to give some
satisfaction to the people at large.
“That aspect of the guestion has got
to be taken into consideration, and 1
hope that at least during the next
year's budget discussion the Finance
Minister will provide us with a
brocure which will give us the neces-
sRiy GE.

It has hren said that the national
income has gone up during the First
Five Ycar Plan by nearly Rs. 2000
crores, ou: of which about Rs. 800
crores have gone in the hands of tee
capitalists and others, and nearly
Rs. 1200 crores have gone into the
village scctor. It is said that the
national savings campaign and other
campagins for getting moncy from the
people have not evoked much res-
ponsc in recent times. If an additional
sum of Rs. 1200 crores has gone into
the hands the village sector, would
it not be possible to get this from
them if we can give certain incen-
tives to the people over there? These
incentives can be given in the shape
of community projects which are
already there, While accepting some
of the items in the community pro-
jects, we can tell these people that
if so much money is moped up from
their area, we would be in a position
to give them certain amenities. This
may be one method of mopping up
the money which is in the hands of
the villagers, but which they are not
depositing even in a bank. If they
deposit it in the banks, the ways and
means position of the Government

17 APRIL 1068  Demangs for Grents

they wish to keep the money in their
own hands. What we should do is to
increase cooperatives and give them
incentives so that we may mop up
the money by one way or another,

Sir, I have been visiting some of
these community development pro-
jects and I would like to place before
the Finance Minister one particular
thing I have noticed. Whether it is
the responsibility of the Centre or of
the States, it is immaterial. A large
part of the money is spent in the
rural sector and over items which are
not very big in themselves. But the
control of the Finance is very great
The scrutinising and sanctioning
authorities go and inspect the scheme
and then release the money. After
all is said and done it has to be
admitted that some of these items
are very Small, costing about Rs. 1,000
to Rs. 1,500, and inspections are
carried out by an Assistant Engineer,
or an Executive Engineer, or by the
Chief Engineer himself sometimes.
Until then moneys are not sanctioned.
In doing so, the officers have to make
a number of visits, and nearly 30 to 40
per cent of the moncys are wasted
in inspection alone. Villagers have
to construct thesc roads, bridges or
school buildings and if some non-
official agency on whom Government
can repose confidence can be asked to
make the inspection and certification,
it will facilitate matters. After all
Rs. 15,000 today is worth only
Rs. 4,000 to Rs. 5,000 of some years
back. This is not a very big amount,
and there is no harm if the standards
are slightly lowered. I would like to
say that the Chief Engineers and
others should not be made to scruti-
nise these and lower the standards.
They are accustomed to dealing with
huge sums; their specifications should
be standards for infinite time. So,
ordinary supervisors or overseers
should be asked to go and certify and
then the moneys should be released.
It is only then that our communmity
projects and other developmental
schemes would make headway. I
the community projectsa are not
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making headway, spart from other
factars, one of the main factors, is the
late issue of financial sanction.'I feel
that the Finance Ministry should lock
into this question and see to what
extent these things ought to be modi-

the Pay Commission and in doing so,
may I request the Finance Ministry
to work out details of the redistribu-
tion of incomes to be considered by
the Pay Commission.

A Pay Commission is not constitut-
ed merely to dole out extra incomes
to some of these civil servants; but
a Pay Commission should be consti-
tuted, and is constituted in
order to look into the national
income level and also to see
that the structure is such that a fair
redistribution of income takes place.
I do not know whether the Finance
Ministry has got this in view. But
1 feel it is necessary, because any
mere increase of the wage structure
of civil servanis, not taking into con-
gideration its relation to national in-
come may not be a fair judgment and
if the civil servants have got to get
an adequate share in this national
income, a proper redistribution of in-
come has got to take place. There-
fore, the Finance Ministry has to pre-
pare the necessary data for the same.

I also feel that thce Finance Minis-
try in dealing with the several ser-
vices, have not becn doing a very
fair thing with the technical person-
nel. Ordinary graduates—may, be
sometimes first class M. As. or belter
qualified—get into the I, A. §. cadre
and in the time scale of pay there is
no check for them and they reach
from Rs. 800 to Rs.*1,800 quite safely.
But the technical personnel have got
to put in more years of service,
harder work and at every stage there

is a check for their promotion. After
all is said and dpne they do not reach
the same scale as the civil servants.
I feel this is not fair. If the techni-
cal personnel have to give a good ac-
count of themselves in India, as in
other places, they ought to be pro-
perly honoured and respected and
they should be paid adequate sums if
they have to put in honest wark.
Their pay scale ought to be much
higher than that for the 1. A. 8., the
highest civil servants, I feel, there-
fore, that this aspect of the question
also should be kept in view by the
Finance Ministry when they tender
evidence before the Pay Commission.

Sir, it has been said that

sales.tax, income-tax etc., are not be-
ing collected from the people. I do
not know to what extent this is
correct, but it is definitely a fact that
necessary data are not being produced
by the people to help their own
Government. This is neither good for
the people nor to the Government.
If people want a good Government,
they have got to be honest and pro-
duce all the evidence in their posses-
sion and pay the necessary taxes. But
sales-tax and other taxes that are
imposed on the people are collected
by the merchants and this is becom-
ing -an additional profit to themselves.
They are not merely cheating the
people; they are cheating the Gov-
ernment. If Rs. 200 crores cvery year
is not being collected by the Finance
Department, to that extent we are
poorer. It is necessary to effectively
control and check this kind of thing.
I personally fecl that what is being
done is not sufficient. Something
mor: ought to be done in order to
check this nefarious type of work
by so many people.

Sir, recently the insurance compa-
nies have been nationalised. There
has been a good deal of grouse felt
by many members who are working
in the Corporation. It is said that
various cliques have been formed
there in the matter of promotions, In
the matter of even sperior jobs, in
the maiter of pay scales, etc.,
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these cliques are operating to a large
extent to the detriment of collection
and work in the insurance companies.
The number of policiee is going
down and unless and until the vari-
ous categories of workers have cen-
fidence in the management, it would
be difficult for those people to work
with the same zeal and efficlency. I
do not want to go into details. I am
collecting data, which I hope to be
in a position to give the House some
time later. In the meanwhile, I feel
it necessary to bring this to the notice
of the Finance Ministry, so that they
may pay some attention to this ques-
tion

Shrt T. K. Chaudhurl (Berham-
pore): It has been usual in discussions
of Demands of the Finance Ministry
to concentrate on the administration
of the Departments of Revenue and
Expenditure. But I feel that if we
really want to understand the work-
ings of the mind of Government in
financial matters and in  actual
economic policy; if we really want
to understand the forces and conside-
rations which influence their philoso-
phy in its day to day working we
have to concentrate on the inner set-up
of the Department of Economic
Affairs and on those divisions in it
which are pivotal to the working of
the overall cconomic system as it
obtains today in the country.

We are very much concerned these
days about the internal and external
resources for the implementation of
the Plan. We are worried even about
the future of the Plan. We do not
know as vet how much of the Plan
and what part of it wc would be
able to see through eventually.
Yesterday, we heard our esteemed
friend, Shri Asoka Mchta, expressing
deep concern about what he called
the periphery of the Plan. He was
anxious that in our concern to save
the core of the Plan we might not
sacrifice the soft periphery rouna
about, by which he meant social ser-
vices and other amenities which we
have to provide for the common man.

I think Shri Asoka Mehta is wvery

intimately aware of the workings of

our economic system and he can draw
his own conclusions as to why there

is such hesitation and reluctant about .
the phasing of the Plan.

We heard another hon. Member on-.
this, Shri Nagi Reddy, who expres-
sed concern about the close contacts .
that the Finance Ministry has with.
what he called ‘financial sharks'. He
expressed the hope that the new Fin-
ance Minister would be able to snap
these contacts so that he might not
fall a prey to them, as others had
fallen in the previous regimes. Of-
course, I do not share the optimism
of Shri Nagi Reddy. I am rather-
worried about the way these ‘Sn-
ancial sharks' are spreading  their
tentacles all over the country, and if
newspaper reports are correct, Shri
Nagi Reddy will soon find that these
financial sharks or octopuses have-
spread their tentacles and taken in
#rip even those areas which they
least expected to grip.

Shri Asoka Mehia (Muzaffarpur):
He means around the Communist.
Party?

Shri T. K. Chaudhuri: Whatever
that may be, in order to understand
how our economy, particularly the
Finance Ministry, works, we have first
1o look to the Depariment of Econo-
mic Affairs, particularly its Internal

Finance Division and External
Finance Division. The Internal
Finance Division controls banking

and currency.

Now, we are told time and again,—
and this Parlinment adopted a
solemn resolution—that we are to
aim at a socialist pattern of society
and all that. But what do we find
here? In the pivotal institution, the
Researve Bank of India, which is a
completely nationalised concern and
which runs our economic system, who
are the directors of the board? It is
practically a nominated board, nomi-
nated by the Government. Now, I
will read out the names and you will’
easily understand’ how much the.
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so~called “financial sharks” or the big
of the country have be-
.come integrated with the treasury
.and the working of the central bank-
.dng system in the country. Apart
from the Governor and the Deputy
-Governors, the names are—they are
- well known names, but even then I
would like to read them out—Shri
Kasturbhai Lalbhai, Shri B. M. Birla,
. Shri Shri Ram, Shri C. R. Srinivasan,
Shri Manflal Nanavati, Shri J. R.
D Tata, Shri Bikkani Venkataratnam.
‘These names are well known, and we
have placed the working of the entire
Jbanking system in their hands.

Then we have under the same de-
partment, the Internal Finance Divi-
sion which loocks to the working of
the State Bank of India. Here also,
who are the directors?

Shri Tyagl (Dehra Dun): He has
«called the people, whose names he
read out, financial sharks.

Shri T. K. Chaudhuri: I never
called them so, I was only quoting
Shri Nagi Reddy. He called them
financial sharks.

Mr. Speaker: Even that is defama-
tion outside this House. If somebody
calls some other man something and
another person takes umbrage and
repeats the same, it is as much an
offence as the original one. I am
really sorry that this has been said.
Those hon. members are not here.
Any one of them can possibly be
here. Some of them are members of
the Asszemblies. There is no good
making these observations against
them. Make the best use of them. If
arguments fail, the other prevails.

Shri T. K. Chaudburi: I repeat I
did not call them financial sharks.
Mr, Speaker: It is very wrong.

Shri Feroze Gandhi (Rai Bareli):

The former Finance Minister called
them ‘man-eaters’.

Shri Tyagi: If it is used in a general
: sense, I can understand it. But he
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samed the persons. That is why X
object to it. .
Mr. Speaker: Apart from all that,

did not cut much ice by saying
‘man-eaters’ and going away. 1 was
not in a position to exercise more
jurisdiction.

Shri T. XK. Chaudhuri: The only
point I was trying to make was that
the leaders of big business and big
capitalist monopoly in this country
were in charge of the working of the
country's central banking system.

Mr., Speaker: There is one capita-
list system with which all persons in
the world started. Now there is a
different system which is trving to
take its place. Hon. Members can
balance both the systems and say
these are the advantages of one sys-
tem and these are the defects of the
other, without going into personalities
and calling them ‘sharks’.

Shri T. K. Chaudhuri: I did not call
them ‘sharks’,

MTr. Speaker: It is very wrong.

Shri T. K, Chaudhuri: Am I not
entitled to call them leaders of big
business in this country? They are
the leaders of big business.

Mr. Speaker: Whoever denies that?
Nobody takes cxception to that.

Shri Feroze Gandhi: Are they in a
majority on the board of the Reserve
Bank?

Shri T. K. Chaudhuri: Yes, they
are in a majority.

Take the State Bank also. Who
are the directors of the State Bank?
I mean no offence to them. They ure
very well known and intelligent per-
sons. They are Shri Neville Wadia,
Sir George Mackinlay, Shri A, M. M
Murugappa Cheitiar, Shri J. D.
Choksi, Shri R. G. Baraiys, Shri
Bachin Chaudhuri, Shri Satyapal Vir
mani, Bhri M. Sonmapps snd &0 on.



have to have this kind of central
banking system controlled by leaders
of big business and capitalist mono-
poly, we ecould not have any social-
ism in this country.

What is the result?

The economic policy that is being
tollowed by this Government and the
Central Bank was very ably and
succinctly defined by the Governor
f the Reserve Bank in Calfornia
last year when he addressed a gather-
Ing of industrialists assembled there
from all over the world. And, there,
he said:

“In discussion the role of the
public sector tends to be magni-
fled out of al' proportions. It has
been estimated that in terms of

vestment the public sector of

‘industry in India accounts for

not more than about 3 per cent.

of the total investments. And at
the pace at which development is
taking place, it would be extrava-
gant to suppose that the propor-
tion would increase to anything
more than 15 or 20 per cent for
" so long as we can foresee at pre-
sent. In fact, the private sector
is playing a dominant role in

Indian economy today and is

bound to play a dominant role in

future.”

Here, we have the real core of your
socialistic pattern of society. Then,
further on, he refers to the things
we have in the public sector or we
want to put in the public sector. He
says:

“The more important schemes
ahich have been reserved for the
public sector are those for which
the private sector is unable to
find resources.”

- ¥e rpentions the plan for the manu-
facture of heavy electrical equip-
ment and sayd & conclusion—
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“Actually, an understanding has -
been reached that the Govern-
ment plant will not compete with
the private sector in the produc-
tion of lines on which they are
now engaged, and certain further
lines which they have proposed
to take up. This is a case in
which a profitable section of an
industry has been reserved for
the private sector, and what
would be unprofitable for several
years to come has been taken
up on its own shoulders by Gow-
ernment in the larger public inte-
rests.”

Because they will have losses and’
because they do not have the means
to engage in those industries, so the
tax-payers as the shareholders of these
nationalised undertakings have to
bear these losses on their shoulders.
There, you have the very core of the-
much boosted socialistic pattern.

Now, I am willing to remain satis-
fied, so far as I am concerned, with
the present capitalist pattern because
this is the pattern that exists in fact
and this is the pattern which, if we
have to believe the Governor of the
Reserve Bank, will continue to do-
minate our economy in futurc also.
My concern here is rather to see that
even if we have a capitalist structure,
let us have an honest, straightforward
and efficient capitalist structurc try-
ing to do its best for the development
of the country, of course, within the
framework of capitalism or State-
capitalism, whatever we might call’
it.

And, in that background, one ques--
tion that has been exercising the at-
tention of the country for some time:
past is the way how we propose to
manage these public corporations or
the public sector of our industrial
undertakings. In this book, the
Explanatory Memorandum on the
Budget of the Central Government,
there is a list of these public under~
takings. I counted them. There are
about 67 industrial establishments in.



[Sbri T. K. Chaudhuri]’
the public sector. How are we loinl

. to manage them and what would be
the best system to manage them?

There is a tendency In some
quarters to identify nationalisation or
State ownership with socialism, 1,
however, feel that State ownership
under our gystem may lead to great
.dangers and may lead to what Is
known as totalitarianism, or statism
and may open the way not only to
economic totalitarianism but o
political totalitarianism as well. And,
that is why we, and the Finance
Ministry also, must immediately, as
soon as they can, lay down certain
principles on which these public
undertakings or public corporations
in the State-owned sector are going to
be managed.

I deo not have sufficient time at my
-digposal to go into this question fully
but, I think, the remark that the great
authority on this subject, Dr. William
Robeson, made about public under-
takings in Great Britain also applies
in our country very well, because in
our country, these public undertak-
.ings and public corporations laso
grow up in a haphazard manner.
There is po uniform pattern of
management, nor can there be or need
be any uniform pattern of manage-
ment. The more important point is
the spirit which informs the manage=-
ment of these bodies.

1L.ong ago, about 20 or 25 years back,
‘Mr. Herbert Morrison of the PBritish
Labour Party gaid down a principle
about the management of these publie
corporations which he said would be
A combination of public ownership,
public accountability, business man-
-agement for public account. He says
that it must be a body for which there
must be public accountability in
 proper form or forms and it must have
a social combination of the different
‘parties’ rights; and the legitimate
right of the consumers and also of
2he labour in industry must be safe-
Suarded.

I am ,afrafd that many of these
principles are not observed in the

and I would t the new Finance
Minister at to take active steps
in the immediaste future to lay dowa
a pattern for the management of
these concerns.

Shri Heda (Nizamsabad): Mr.
Speaker, Sir, first of all, I would like
to refer to a point which the 1!sst
speaker had dealt with since the
particular paragraph of the speech
of the Governor of the Reserve Bank
which he has quoted has been quoted
and discussed not only here but also
at many other places and many times.
Apart from the context that the Gov-
ernor of the Reserve Bank was
speaking at a World Assembly of
businessmen, he had a particular mis-
sion there. Let us try to find out the
real meaning of his words. He has
stated that the public sector in Indim,
from the investment point of view, is
about 3 per cent. That is true; but,
when he says that, he takes int
account the wast agricultural sec
and all other activities.

Shri T. K, Chaudhuri: May I point
out, 8ir, that he never referred to
agriculture? I have the whole text
of the speech with me. Shri T. T.
Krishnamachari handed it over to me
and I would like Shri Heda to go
through it.

Shri Heda: I have gone through it.
Shri T, K. Chaudhuri: He never

- referred to the agricultural industry.

Mr, Speaker: He says, only 3 per
cant.

Shri Heda: I am giving my para-
phrase of if. When he says....

Mr. Speaker: How does it form only
3 per cent when agriculture is not in-
cluded? If the public sector iz only
3 per cent, then, agriculture must
also be included in it.

Shri T. K. Chandhuri: ¥He has
specifically mentioned, industry.
can read the puragragh if you want.



" Shrl Morarjl Demai: Agriculture is

- ulso an industry.

Mr. Speaker: Hon, Members have
different interpretations,

Shri Heda: The main point is how
we are discussing it. When we dis-
cuss the private sector wversus the
Ppublic scctor, there is one aspect and
that aspect is the role of the private
sector; those who manage it, whom

Shri Chaudhuri was later on
good enough to call leaders
of big business. Let us see what

their dvminant role is and let us see
how the public sector is growing. If
we just compare these two forces and
not take the entire private sector, 1
am quite confident that from the way
1he public sector is growing, we wil
very soon find out that the public
sector is dominating the private sec-
tor and it would be doing that quite
rightly.

13 hrs.

When we in Parliament pass a
resolution professing  socialism and
we cnvisage this Plan to achieve that
end, naturally our care is to see that
the private sector or what we call
capitalism did not dominate and have
a sway but rather the public sector
which is part of the socialism has its
sway. In this connection, he had
earlier referred to a speech which
Shri Nagi Reddy made yesterday. Shri
Nagi Reddy was very critical about
some of our plans and programmes.
Naturally he had referred to this big
business again. When he was speak-
ing, 1 was reminded of a cartoon that
appeared in the best cartoon weekly
of our country—I mean the Shankar's
Weekly. The cartoon shows how the
Communist Party behaves and enjoys
the different Navarasas in different
situations. They are enjoying these

rasas with different types of sections”

of people. In the end the cartoon has
depicted the Santha rasa. It has
depicted it as enjoying the Veera rasa
with Shri Asoka Mehta and doing
Tandava Nritya—Bhayenak rasa when
facing the Jan Sangh. It is enjoying
hasya rasa when it sees itself in the
mirror. It enjoys Santha rasa and

. k_eep-quietnxlbmd‘lmtwhen

it faces a representative of big busi-
ness. Naturally, it had a reference to
the invitation by the Chief Minister
of Kerala to a big industrialist for a
big project. 1 have nothing to com-
ment on either the capitalist leader
or the communist leader.

But I may make only ohe observa-
tion. 1 speak Marathi; that is my
mother tongue and I am reminded of
a Marathi proverb:

Ay 18 NF e

Thukaram was a great poet, He has
depicted a picture where two big
giants come togcther, He says: let
me see how the meeting goes on. The
country would be interestingly watch-
ing these two big giants, the Chief
Minister of a communist State and
the representative of big business,
both superb in their own arts, meeting
and tackling the situation. It would
be pood if they go together and
make the country progress. -

Yestcrday, Shri Nagi Reddy referred
to another phenomenon. I find to
probe into his mind but I was unable
to understand him. He mentioned the
textile industry. He has said that the
production has gone beyond the re~
quirements. The result should have
bec1 that the prices should have
fallen. His complaint is that the
prices had not fallen. If we achieve
our targets earlier than planned, there
is nothing wrong in it. I think that
he also does not see anything wrong
in it. When there,is more production
and less consumption, the production
has to be curtailed. In that curtail-
ment process, some mills have lssued
notices to workers or some mills are
closed. A heartening feature of the
whole thing is that when production
was to be curtailed, the handloom and
the khadi sectors were not affected
because of the Government's policy
of protection to smaller industries, It
was only the textile industry, which
somebody calls by some other name
and which Shri Chaudhuri was good
enough to call the leader of the big
industry, which had to face the musie.
It had either to close down some mills
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fallen. He will know the reason
calculates the cost of production.
would not come down below
t of production. When there is
production and less consumption
at the most in a planned country like
ours, what would happen? The profits
would be curtailed and that is what
has happened. If one lodks at the
dividends that the various textile
mills have given, in spite of the fact
that last year was not so bad, it will
be found that the profits have been
drastically cut so far as textile indus-
try is concerned. Therefore, his com-
plaint that while there is more pro-
duction the prices have not come
down is not correct.
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He had complained about the for-
eign investment and tried to compare
our country’s economy with the
Middle East or some other countries.
Comparisons are not good. All coun-
tries are friendly to us and we do
not want to have any unfriendly com-
ment about any country. Let us not
forget that our Government had been
very careful in one matler, Whatever
foreign investment has come by way
of technical or financial collaboration,
everywhere the Government has
taken care to see that the control is
in the hands of Indians. While that
control is there, to say that our coun-
try or our industry would be exploited
by this investment is not good. It
would only mean that the counter-
parts of our country, the Indian
indystrialist is so foolish or stupid
that'he does not know what he Is
doing. It iz net mso. If we take any
individual case or take the sector as

foreign investmént. Take the case of
or

Australia or Africa or Ceylon the
Middle East. Compare it with the
way we are developing our country.
I think there is no parallel.

Shri Joachim Alva - (Kanara):
There is a great outcry against Ameri-
can investment in Canada. It is 80 per
cent. They have won the elections on
that issue.

Shri Heda: It is a fact that in cer-
tain industries the American invest-
ment in Canada is more than 75 per
cent. In one or two industries, it is
even 90 per cent. In their case, the
control is in their hands, in American
hands, That is the big difference and'
it changes the whole picture. In any
new factory or new arrangement for
financial collaboration in our country,
nowhere have we given control to
the foreigners. There are cases where
we get sizable amounts, about Rs. 50
or Rs. 60 crores, for our steel plants
and other projects. Even there we
take control in our hands,

In one thing, Mr. Speaker, I sup-
port Shri Nagi Reddy. There should
be something common between him
and me; and, happily, the common
feature in him and me is also com-
mon with you.

Shri Morarjl Desai: Collieries.

Shri Heda: We all come fronr
Andhra Pradesh and, naturally, we
are worried over the Singhareni col-
lieries.

Mr. Speaker: I ought not to get
worried over anything that happens
anywhere in the country.

Shrl Heda: When this Government
was good enough to give crores of
rupees to other industries—they are
efficient industries and they have
done very well by giving that loan—
I 3o not think they should make an -
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exception in the general pattern that
they are following in giving the loan
" to the Singhareni collieries. The
Singhareni collieries have done very
well, It is the most efficient colliery.
They have been achieving their ex-
pansion target long before the time.
Therefore, the insistence that the loan
would go in the shape of share capital
~ should not be there, because it would
1esult in the transfer of control or
managing agency from the Andhra
Pradesh Government to the Central
Government. After all, in both cases
it would remain in the public sector.

Sir, at this stage I would like to
refer to one problem that has been
discussed everywhere; and the first
speaker, Shri Asoka Mehta, opened
this debate referring to that problem.
In fact, that is the most important
problem—the »roblem of finding out
the resources for our Plan. QOurs is a
gigantic Plan—Rs. 4,800 crores. He
had even grouse that he did not know
whether it was going to be Rs. 4,800
crores, or Rs. 5,000 crores or Rs. 5,400
crores. We are not very sure and so
we live in a state of incubation. Our
resources, whether in the shape of
foreign exchange or internal resources
are not given a very clear picture. We
do not know how much money we
will be getting. We do not know how
much deficit financing we will be
adopting, Therefore, what will be the
total amount at our disposal? These
are the questions discussed every-
where. Go to any society, any group
of intelligentsia and they will be
thinking of this high finance. And, it
is a very good thing.

But, Sir, many times in debate we
forget a very important thing. The
pattern of the First Five Year Plan
and the Second Five Year Plan
basically differs in one thing. At the
time of the First Five Year Plan, we
first assessed our resources; how much
money we could get within the course
of five years, and when we found that
we could easily get about Rs. 2,300
crores we thought of spending those
Rs. 2,300 crores, made different plans
and took up different projects in
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irrigation, agriculture, community
development etc. But, when the time
for framing the Second Five Year
Plan came a basic change was made
in the approach to planning. The
change was that first we thought how
much development we should iry to
make, what is the minimum develop-
ment that is required according to
our views, what are the projects that
are quite essential in the course of
the next five years, what will be the
bottle-necks here or the bottle-necks
here, what will be the requirements
here or the requirements there, and
we first took up those projects. When
we totalled those projects the total
came to Rs. 4,800 crores. After we
found out the total to be Rs. 4,800
<rores, we are now making effort to
raise the financial resources so- that
we would be able to get through the
Plan, and that effort is being made.

There are certain things which are
bound to be very uncertain, Take the
case of foreign loans. How can we
say that we would be getting so much
or we would not be getting so much
foreign exchange by way of loans?
How can we say that so much will
be our exports and so much will be
our imports and nothing more than
that? All these things are very diffi-
cult. That is why the Planning Com-
mission is a body in our country
which constantly sits and watches the
situation as it develops from day to
day. That is why we have got this
flexibility.

This flexibility should have been
welcomed; instead of that, a rigidity
has been asked for. I do not know,
why. But commenting over this sense
of flexibility—which, according to
some, borders on the sense of insecuri-
ty so far as planning is concerned—he
referred to a strange phenomenon; he
referred to senility. He said that
some of our leaders have become
senile. Well, Sir, I see the leaders
in Government and I see the leaders
in the Opposition, and I find that
practically they are in the same age
group. I respect all of them.
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e income-tax structure and in
our excise duties. We are watching
their results. As time goes, we shall
find out what would be the repercus-
sions. We - have already adopted a
certain amount of deficit financing and
we have tried to control the inflation-
ary conditions. If we see from that
point of view, the work done
Reserve Bank can match with similar
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of such a huge deficit financing to the
extent of about Rs. 800 crores the rise
in the prices in India is mucn lower
than the rise in prices in other coun-
tries whose example we feel is com-
mendable.

Bhri Dinesh Singhk (Banda): Mr.
Speaker, Sir, our greatest economic
challenge today is the Plan. There-
fore, all our economic and financial

vate sector, it will inevitably mean
that this sector will not develop fully.
There is no danger, if I may say so,
of jeopardising socialism by letting
this sector develop fully. The policy
has been made quite clear by the
Prime Minister, when he said that he
would like the private sector to nave
full scope of development within the
general framework of the public sec
tor. Now, the framework is going to
be of the public sector, of the socialist
economy. It is only within that
framework that we are allowing tnis
private sector to develop.

Now, Sir, I submit to this House
that if we accept the Plan, we accept
the development of both these sectars
along the prescribed lines, and it
halt this development in any way
would have put obstacles in the
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eqgre of the Plan has led to a lot of
confusion and doubt in the minds of
the people. Especially at this time
-when, I believe, the Planning Com-
mission is reconsidering or rather
rephasing- the Plan, I feel that they
should pay special attention to this
hard core of the Plan, This hard core
should contain only those projects
which will lead to greater production
—projects like communications, power
and irrigation, heavy industries—and
-only those programmes which will
bring in returns and increased pro-
duction. Of course, the social services
are also very important; I do mnot
under-rate their development. But
unless we are able to earn a living,
unless we are able to raise produc-
tion, the development of only these
services will have very little meaning.

Of course, the Plan takes into con-
sideration our resources, but there
are a few points which I would like
to mention and which may indirectly
help us to increase these resources.
The first point in this connection 1is
economy in administration. 1 feel
that the Plan should have a plan for
the simplification of our administra-
tion so that we are able to effect
economies. Our administrative system
was fcunded by the British on an
entirely different plane. It was a

" foreign country ruling here; an
Empire which created these services
These services now have to undergo
a change not only to suit our present
ronditions but to have elasticity for
the future.

To give an example, we still go by

using them to keep the people away
from their leaders, Of course, it »
not true. It Is only a misunderstans-
ing and an impression which we have
created by keeping these old rules in
the administration whict should be
changed now.

Then, take the peons, all decked up
in red and gold. Is it really neces-
sary for them to appear in this
fashion? Cannot they wear something
simpler and more in conformity with

our society today?

13:25 hrs.

[Mr. DepuTY-SPEAKEZR in the Chair]
‘Yhe second point which I would

like 10 mention is corruption. Corru-
puva iauns a large part of our
resoucrces today. The Government are
taking certaun administrative measu-
res whuch will no doubt, have some
effect, but I feel that the Planning
Commussion should study the
and should get to the roots
problem. Why is there
ruption in the county?
needs of the people for w
have to bribe others? What are
needs of the people who accept
at the risk that is involved in
ting them? It is an important problem
and wu cannot deal with it only by
administrative measures. -
ning Commission should have either
a committee of its own or a National
Commission which should study this
problem and see what

of the people, and if can do
something to help them it will be very
much easier than having these admi-
nistrative mnmu—-hkil:l people to
the court, putting them in prison, et
all of which takes a long time—and
very little happens.

The third point which I would like
to mention in this cormection is, we
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austerity— and it has become

fashion to talk about it—without any
real meaning. If we really want to
have this austerity, let us have it with
all sincerity; let us have it with a
definite plan, put our economy on the
basis of war time economy austerity,
and really go through it. But there
must be a plan that there would be in

we have got this austerity and it lorks
that all our lives we have to Hve with
it. There iz no meaning if we talk
about austerity and do not think about
it any more seriously. So, if we have
this austerity, let us have austerity in
all serloumess for a time, with a
promise to the people of some pros-
perity at the end of austerity.

Mr. Deputy-Speaker: Shri Barman.

Raja Mahendra Pratap (Mathura):
Is my name there?

Mr. Deputy-Speaker: I could not
tell any hon. Member whether his
name is there or not. I call any hon.
Member who eatches my eye.

Rajas Mahendra Pratap: Can I go for
lunch and come back?

Mr. Deputy-Speaker: That would
be the pleasure of the hon. Member
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profitable to have some criti
our democratic institutions, th
always opposition to the Government
and it is a good thing, a good institu-
tion rather, that we always Ilesamn
from the Opposition whether we are
erring in any way, and then assess
whether we are proceeding In the
right direction.

3
wE

them, in my judgment, I think that
Government, after all, have been pro-
ceeding in the right direction, so far
as last vear is concerned. And we

external and they are not fixed and
definite in their mind to what extent
and what portion of the Plan they will
have to sbandon. No doubt in the
beginning of the last year, we had
been in great difficulties. There had
been mostly an adverse balance in our
external trade. Our sterling balances
have dwindled to the lowest figure
practically; 1 think it is* only Re. 300



crores st present. But by the wise
fSnancial and economic policy adopted

by the Government, that downward

Raja Mahendra Pratap: It is a case
of immorality, promising and not giv-
ing time.

1339 hre.

(Raja Maohendra Pratap then left the
House.)

Member need not hear or attend to any
vanishing voices

Shrl Barman: So far as our external
resourves are concerned, either by way
of loan or aid, we had been very much
pessimisic in the beginning whether
we shall be able to have external
finance to go on with our Plan. I
think due to the wise and straight-
forward external policy followed by
our Government and due to the wise
husbanding of our resources India has
gained the confidence of the outside
world. As & fruitful result of that.
we are happy that though we could
have expected much more, yet, we
have gained the confldence of outside
countries and our friendly countries
have helped us. Besides the Common-

Germany, Japan and U.S.A. Judging
from all this, we can simply come to
the conclusion that the policy both
financial and economic purszued by this
Government az well as the external
policies that have been followed cunsi-

J
:
|
:
:
:

]
3
]
E

HEESTSE
L
§§E§a
ficis
HETE
H

%
5
5

all other ills will gradually disappear
as a matter of course. Pursuing that
policy, it had been decided that a few
scholarships for overseas study
should be given to them. It is only
12 acholarships per year that had been
decided upon by the Education Board
and the Ministry as well: four scholar-
shipe for the Scheduled Castes., four
for the Scheduled Tribes and four for
other backward classes. It came to me
as a surprise when I found that during
the last year, that is, 1957-58, no ad-
vertisement was made by the Public
Service Commission calling for peti-

tions for overseas scholarships.

I put in a question in this House,
In reply to that I got this answer.
Unfortunately, I was not present that
day. My question was:

“Overseas scholarships to back-
ward class students:

(a) Whether Overseas Scholar-
ships are to be awarded to
Classen

r students of Backward

under the GCovernment of
India Scholarshing Scheme
during the year 1958-39; and



“Dr. K. L, Bhrimali:

(a) and (b). The question of the
award of Overseas Scholar-
ships under the Government
of India Scheme of post-
Matric Scholarships to the
Scheduled Castes, Scheduled
Tribes and other Backward
Classes students is under con-
sideration from the foreign
exchange angle.”

This, as 1 have said, struck me
somewhat strange. What is the finan-
cial consideration that is involved in
sénding 12 boys outside India to have
education in some overseas Univer-
sities? Then, I was further perturbed
10 learn that the students selected by
the U.P.S.C. for foreign study for the
year 1857-58 could not be sent outside.

What has been the result? I want
to mention here on the floor of the
House one specific case. One J M.
Roy, from West sHengal, was selected
for post-graduate course in Electrical
engineering. [hat boy was in service
in the Burma Bhell and was drawing
about more than Rs. 700 a month.
Learning from this Ministry that he
had been selected for overseas study,
all his arrangements had been made
and he was to sail on a certain date,
that boy resigned from that service
three or four days before that. Just
on the date when he was to start for

till further intimation. The result has
been, he had not been sent that year
and even today, he does not know
whether he will be sent out or not
though he was selected one Yyear
before and he had resigned from his
service. Hg had come from Pakistan
and that boy has no living house even
in India. After giving up his service,
hehmylngmatﬂmd’ahme. Cor-
respondence after correspondence s
mdewl th the Education Ministry,
with the only reply, you will be inti-
mt&éhterw the decision of this
Ministry. This is a particular case
1 have to cite.

the Ministry was not taken at the
Ministerial level, but was taken at the
Secretariat level. That is my suspi-
cion. Otherwisc such things could not

hon. Minister in charge of Finance, let
not the millions of backward classes
be hurt with the feeling that in thetr
case, the economy cut had come with
such disastrous results that even boya
who had been selected and who had
also resigned from service, were not
sent and the boys are roaming In un-
certainty.

I have not much time left. But, I
may say one or two words regarding
our industrial policy.

Mr. Deputy-Speaker: He knew that
there was not much time.

Shri Barman: I need not say much
on this matter because the policy has
been enunciated and administrated by
the Prime Minister and the Minister
of Commerce and Industry. If we go
outside India and assess the opinion
of experts and people of high stand-
ing, we shall ind that they are sur-
prised that India has, within ten years,
advanced to such a stage from such
a backward economy. They are sur-
prised that India could advance so fast
and so well. From that we can rest
assured that whatever is being done
by this Government is in the right
direction.
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I would say that failure to evolve a
comprehensive measure of economy in
the departments of the Government is
another defect in the functioning of
this Ministry, In answer to a question
on Oth August, 1957, the hon. Prime
Minister said:

"With a view to ensure that the
Government’s financial and other
resources are utilised to the best
possible advantage, it was recently
decided that each Minister and
Becretary should give urgent and
continuous attention to the main-
tenance of efficiency, integrity and
economy in the administration.”

A statement was also laid on the

increasing, that naturally there is
more staff and we have to pay them;
° that there is the demand of the em-
ployees, the interim relief recom-

a very meagre sum of Rs. 5.

Let us look into the present position
of the employees. In an answer to a
question, we were told that 13,05,742
employees get lesg than Ra. 100 and



that
given to advance money against even
foodgrains and commodities, as a re-
sult of which prices are going up. The
rising frend of prices can only be
checked it there is an attempt to con-
trol credits. In order to control cre-
dits, it is necessary that we should
nationalise the banking industry,
because this industry is being utilised
persons who indulge in shady
transactions, hoarding and dealing in
stock markets. We have seen that
this industry supports this type of
men. We have very recently seen
exactly what mischief a man can

Shr
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trend of the prices of the daily neoss-
sitles of life, we should nationalise
the banking industry. Without that,
it will not be possible to stop the
rising trends in prices, because it is
the banks which are helping these
capitalists to move in the way that
men like Shri Mundhra move.

e¢oil on the community. We
exactly what the effect was after the
second world war, when the small

banks went into liquidation. Today,
the bankz are again functioning in
the same way. It may be that some
of the big banks may be able to adjust
somehow and tide over all these diffi-
culties, but there is a danger that the
smaller banks may go into li
1 may tell you that very recently,
foreign exchange bank, called
British Bank of Middle East,

has its branches in Calcutia
Bombay, has cloged down its

es; and that happened because of
fact that this type of business

rampant in that particular bank.

So, with a view to safeguarding the
interestg of the community and of the

;

ke

the
amalgamation of the small banks and
also for having a control on the work-
ing of the banks, so that we

see another debacle in  the
industry ag we saw in the
1946-48,

f

1 new come to the appalling
facilities in the agricultusal
We had the recommendation

eht |
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wae saw in the papers that the Prime
Minister had said that Government
werg wrong in accepting the recom-
mendation. I do not know  what
weighed with the Prime Minister to
say now, after four or five years, that
Government were wrong in accepting
the recommendation of the All India
Rural Credit Survey. I would like to
know whether Government do not
agree with the picture that has been
found by the All India Rural Credit
Survey or whether Government do not
agree to the recommendation for the

of the merger of the
State-associated banks with the State
Bank of India. I would like to know
in which particular aspect Govern-
ment think that they were wrong in
accepting the recommendation. That
nesds clarification.

But one thing remains clear and
certain, and that iz that the appalling
credit facilities for the agricultural
sector have caused a great hardship
on the agricultural sector, which
needs the immediate care of Govern-
ment. Their difficulties still remain,

continue.
I shall now deal with foreign
exchange. I is true that today we

11 APRIL 1988  Deslands for Groste
policy, to improve somewhat our
foreign exchange position. But I would

say that Government should go into
the matter and have an inguiry as to
why such a debacle was created, why

should not be allowed.

We have just now heard from Shri
Barman that the students who had
got scholarships had not been allow-
ed to go to foreign countries for
studies, because of the question of
foreign exchange. But I know also of
a case where a newly wed couple has
been given foreign exchange to enjoy
their honeymoon in USA. I can give
the names of those persons, and I shall
supply those names to the Finance
Minister.

Shri Morarfi Desai: Please do,

Shri Prabhat Kar: If this sort of
thing is allowed, then are we not en-
titled to ask for an inquiry to find
out the persons responsible for
having created such a foreign ex-
change crisis? For, as a result of it
it is not a question of an  individual
who js suffering, but it is the nation
which is suffering. It has been said
that it is a man-made

]
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are entitled to ask for

into the conduct of such
we may see the end of if,

type of thing may not recur
future.

The last point which I would
you to take note of is the wor
the Income-tax Department.
the only department which is respon
sible for the collection revenue. The
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only received Ra. 21'894 crofes. That
means that near about Ra. 180 crores
always remain uncollected. And
these are the figures supplied by the
Ministry in answer to a question ask-
ed on 28th March, 1958. This is the
position of the Income-tax Depart-
ment. At the same time, we find that
the membership of the Central Board
of Revenue has increased from three
to five, Is it with a view to seeing that
the collection is reduced or with a
view to seeing that the amount due
increases? Every time we bring cer-
tain cases to the notice of the Minis-
try and write to them, we are told
that they have enquired into the
matter and there is nothing wrong
anywhere. But I would only request
the Finance Minister to look into this
matter of the internal resources which
are lying with the persons who are to
pay the revenue to Government. I
would like to know where the diffi-
culty Hes. If it is lack of man-power,
then it iz necessary that there should
be new men in this department. If
there is any difieulty in procedure,
the procedure should be changed. It
there is any other thing like corrup-
tion, that must be rooted out. For, I
we do not collect the amount which
iz due to Government but go to the
people and say that after all, our

17 APRIL 1958  Demands for Grants 10473
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Rs. 21 crores are collected, and you
shut your eyes to it, you will Dbe
doing it.only at the cost of the
country’s economy, which I think, no
one—be he a Minister or anybody
else—has a right to do. I am sure
the hon. Minister will take notice of

TR g @ W} I @ R Twew
¥ TF FEAT T7% 91 T § | TF ds o
HTA WOTT 81 IE A WA TES WY AT
FEm o Tt AT | @8 & I
& qar f Q7 w19 w9 $9 W ?
TR AT R AqErar ds A
Fgr fis o g P TX I, W,
gt q 75 forer aff wwd @ Rfier
it #r ey freeer qE T da
fir g 7 7 Tt W &t & g g vt
T geatan wcfar g 1 w@
TE WA WY I AR G grawTr g
AT |

W 7 T w3 3w g § e oy
growy gyt A AT § W SR wr
A *fr et Fotas oY @ aonfter
g N, R
st ®< a7y 1, 39 7 9 wiqat f
W amegwawd i d ) we
SATAT RATE (T ¥R € TR F A
%y shat G g wk forr @ wrow
dar SqTET WE FUT | WETT Y
T 9 AT, AT agE ¥ 0 | W
weymIat i @
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ooy dwel & TR wrowTT R wrreht
Fggddt §f awit g1 W @@
o § o ® fad gf wour o wifg@
& Wi xw atg & g vyar faergwar gy

o fird R T ® wewy @ W
g Twagdw fder § e s
fefrafr e Y #7 o ™
mm s s dxgA s
i wife g7 wig e wwe fafiree
¥t W7 & T THA q g TS T &
oY SuTET WeEr AT W A wH W
w{ 3@ wew 1w gud oy YW et
¥ v A freerf dmd fe o
HHEAT N1 A W W |

Shrimati Manjnla Devl (Goalpara):
Mr. Deputy-Speaker, Sir, I do hops
that the tormenting thoughts of the
mind, seeking solution to the financial
problems of our country would find
expression in words. The finan-
ces, Sir, at this present juncture, are
confronted with a feeling of frustra-
tion and confusion. The deep inten-
sity with which we had planned to
build up our nation free from all
want, had instigated in us an all-out
effort to start simultaneously in all
directions. But the branching out of
our energies and resources cannot find
complete success. Consolidation and
concentration on one or two specific
items would bring quicker results and
would be more effective.

The fundamental human necessities
such as food, clothing and shelter
should be provided first and all
energies should be concentrated In
that direction. Some minor smaller
projects involving some foreign ex-
change were formerly excluded. Now,
they are included and that is how the
bhard core of the Plan s expanding.
It won't be an easy problem to solve
and, moreover, defence flnances are
also encroaching on the Plan projects.

Regarding taxation, there is & psy-
reaction in indugtry and

chological
there is a big offensive by the capital-
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ists. I think we have to approsch it
from the point of view of the effect of
the repercussions and reactions to
these tax proposals. At present, we
have reached the maximum.  There
is a suggestion for imposing & salt
tax. But I should think we should
not go any further with that proposal.

There should be a certain human
approach in public co-operation and
co-ordination. That is vitally neces-
sary. Unless we gain the confidence
of the people, for whom these plans
are executed, it would be utterly
useless to expect any success in this
fleld. There would be certain failure
of all the schemes if this is not
attained.

The Central Social Welfare Board
could be of invaluable help in this
respect. So also is the case with
other soclal welfare organisations. I
think the Central Social Welfare
Board should have more complete
responsibility. and should work in-
dependently in the fleld of social wel-
fare. The work of the Central Social
Welfare Board should be intensified.
The implementation of the Plan
would then be successful because this
Board and other voluntary organisa-
tions would be the link between the
Government and the people. At the
same time, I would like to warn the
Board that there should be a selfless
spirit of service devoid of favouritism
or red-tapism: there is a certain in-
clination or tendency in this fleld. I
would request the Social Welfare
Board to consider this aspect and
keep above all such actions. ‘There
should be a certain humility and
gentle manner of approach in dealing
with the people to win their confl-
dence. That would give us greater
succesg than all the plans and all the
money lald out for executing those
plans.

1 should Uke to suggest that the
project officers should be better quali-
fied end they should have more con-
tact with tke people. ‘There should
be no expansion of the Community

Anocther point I would like to deal
with relates to the farmer's dilemma.
Agricultural products have not got
the same rise in price as industrial
products. Unless there is a reason-
able ratio between the two, it ia not
possible for the farmer to sell his
products at a higher rate and get in-
dustrial products in exchange. With-
out a rise in agricultural prices, it is
difficuit for the farmer to live. The
problem should be solved by directly
raising the prices of agricultural pro-
duets. There should be an extensive
food production campaign in all
spheres of activities and in all sec-
tions.

EE—_—

Regarding Scheduled Castes and
Scheduled Tribes, the provision of
Rs. 300.08 lakhs in the State-sector
and Rs. 397' 69 lakhs under the Cen-
tral programme would be sheer
waste unless a human approach is
made to win their confidence and win
them over. We have been working
in this fleld for a long time and we
have found that the main obstacle in
galning their confldence is language.
We cannot get to them unless we
speak in the same language. 8o 1
would like to propose that there
should be certain training centres for



learning tribal languages and tribal
customs. The expenditure can be mec
from the provision for the welfare of
8cheduled Castes and Scheduled

to learn

th them as one among them and
us winning them over. We have a
few Naga ladies In our women's
organisation in
found that these people of the Naga
Hills are quite different when they
meet us; they open their heart out
to us and mix with us as one of us and

expenses and money set aside for the
military in trying to frighten them
would be of no avail;
win them over. BSo, this is the sug-
gestion I have to make regarding the
Scheduled Castes and the Scheduled
Tribes, and even the difficult problem
of the Nagag may be sucessful in this
way.

I have to suggest one thing. In this
casteless society, if you name some as
the Scheduled Castes and Scheduled
Tribes that in itself, brings a feeling
of separatism and a sense of inferior-
ity complex. I think these names
should be removed so that they can
be made to feel they are one with the
rest of India and that they are equal
citizens of India. The only way to
remove the sense of separatism is to
remove the word ‘tribal’. I know from
the tribals themselves with whom I
have worked, that they do not like to
be called tribals; and even the
Nagas have felt that.

Shri Sanganna (Koraput-Reserved
Sche. Castes): If the word ‘tribal’ is
not used in a barbarous or bad way,
we have no objection to be called as
‘tribale’. But, if it is otherwise, we
Bave objection.

17T APRIL 1968 Demands for Grants
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Mr. Deputy-Speaker: Order, order.

Shrimatli Manjula Devi: I am just
trying to plead the cause of my
tribal brothers and friends. Thelr
point of view has been expressed to
me through their organisations, that
they do not like to be stamped as
such. They can be given facilities
and they should be given; and 1
advocate that all educational and
other facilities should be given to
them. The naming as such hurts
their feeling as equal citizens of India.
That some of us should be called or
grouped this way makes complexities,

Now, 1 come to tae Special
Reorganisation Unit. Tmproved
method of work and efficiency in
organisation eliminates not only the
additional strength 1 departmenta
work but also effects rzductior., This
Unit hag given a proposal that not
only the additiona! strength of depart-
ments should be eliminated but there
should be reduction in the existing
strength if there is to be efficiency
and improved meihod of work. That
is very important because it is noted
these days that whoeo o Miniser passes
an order, there are s0 many notes and
comments made for each one must
make a note to justify his existence.
sometimes they are so confusing and
conflicting that there is necessity for
another explanatory note. Waste of
time would be eliminated if this
Special Reorganisat'on Unit w-rks
effectively and implements the
proposals.

There should be ce-ordination of
Centra] and State plans. Investigation
must be made into the amounts spent
by the Btates from the Central grants.
I know of instance; in the States—
especially in the State from which I
come—that amounts set aside for
tribal welfare have been returned.
There is so much demand for welfare
projects in the Tribal areas and other
backward areas that I do not see why
these amounts have been returned, I
think there should be investigation
and strong action should be taken »s0
that these amounts are spent for the
specific needs for which the allotments
have been mada,
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Then there 15 eradication of corrup-
tlon. That is imperative. Unless that
‘ip done, none of the plans nor even
the entire lay-out of our programme
can be successful. Every one should
concentrate his  efforts to that end.
There should be corrective instances.
Strong action snould be taken and it
should be implemented even at the

These are the proposalaI Just

st &o wo Ty (@iY) : Fursaw
Tw aw A Wi 6 9 N Oed
w1 WYy fireer & @ & Wl @ e
agrey # wfv wodr gawar T w@
) & s ¢ e w@ ST Y e
WHE FET IAET HEIET HT NIHH
s iR wd s W § fe
tw §9T ® qra 3 qwr w9 & WA
i i ofl

Ty ot #r arwx § v 2w F o
FHTEA W FAET ¥ G @Ay it wr
o arefer gur § | iy wew
R uy wframwr & ag aamy ar fe
T LRNS-KO W OQRNY-4E WY wdwy
Y i o= w1 JuET gfes gur
y v wiefom asz wmw &
faw frn my qrfs frmadw &

i

3-

%

|

&

i
FEE!

3
3
1%
H
gi

21
|
14
g
:
3

17 APRIL 1980 Difands for Grimts 1042

o\ & wafege & vt g1 wor
Fw W o yfamw wAEy WA ®
w1 o onir gf & 1 woeTe e ag el
¢ e Yt wrfirs & wfirs s et
1T feqrlY % Ty 9T W wig @ F
wwwar g fe swd oo wody arfaw
FET B T AL FT W W Qriqs
farwwer WY gT A wC wHT ) W A
@ W A ¥ § fn wdft @ W
aT et g€ Ser B w9 fisar arr Wi
I7 o qEL WY § R oy W g
AT FTR T @ AT W Wt I
o gy & qw qrwwET v aed §

ww Ay § faw 5 wfwww



m m,ﬁw

S tﬂmﬂiwﬁﬁwm
Wi wrbwr g iy fredt fs sty
W w AN WY & e O
i WY IAwY wew wdi F wnd )
q% a8 *g1 # fag 5% frar amw
v whres ) fagam ewdl WY 7
& gy Y Y o § Wi A el
® @ wgT W | gafg o wg
 wg wd § ag =agtos adf & ) fewel
T waer i qAR wE W 3dm
® fzat & § g w7 JHy § 9t e
waaw § | amfafes dg 9 aa
s g ... .

Mr. Deputy-Bpeaker: For one
second 1 may interrupt the hon. Mem-
ber. 1 was told by the hon. Spesker
that he had airealy announced that
no hon, Memker should come to the
Chair. That causes embarrassment to
the Chair. The sarne purpose can be
served if the hon. Member writes a
chit, Every consideration would be
given to that. I would request and
solicit the co-operation of hon, Mem-
bers and they should observe thic.
They should not try to come here.
They can writc 1o the Chair and
whoever is in the Chair proper consi=
deration would be given and the same
purpose would be served.

Bhri Thimmaiah (Kolar—Reserved
—38ch. Castes): S"me names  were

already submutlied to you.

Mr. Depuiy-Speaker: Then he need

not worry about it. If he has sub-
mitted his name, he should try to
catch the eye.

sftwto wo fig : g WAWI® Tw
#F o qeierdt war o A fewEr S
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qifes faael & @ § wiz & )
w waw ¥ ¥ & gifaw fognt &
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G (E § § {Y IIN Dy FAT
gt -

“Land owned by rich peasants
and cultivated by themselves or
by hired labour and their other
properties gshall be protected from
infringement. Land ani other
properties of middlc peasants
(including weli-to~-do middle
peasants) shall be protected from
infringement.”

wegH o AT AR fraAl f waew F
wrE gerdy af e g ) Rt ow w®
framl T T & I AL A Tg
fear g & 1

“I¢ the porlwns of land rented
out by rich peasants of a semi-
land lord type exceed n size the
land tilled by tnem or by hired
labour, the land rented out should
be requisitioned.”

HT %g7 &1 woe a8y & fw ot
wiaee & ot gard fagiqw &wr & sawr
firaral #r fegfr G Iy afY 20 &
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§ 7 t¥ WX £ | By AW W wie
& ¥y . 3 wiewny, g d ¢ iy,
fagre & wy. 3, whww, Wk ® wr.v
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Y § wifs wrfc « ot A e ot T
ag ¢ e oo g dw F gadr weie
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qT A €T AR § 1 wre Fefr wrw
AT % AT GATT €7 & ¥4 9T A0 w3
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AT & 1 7T A% R as9( ¥ fag
frer 1 qavw s w6 | F ww § R
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TFatr |

wa T 3F fx wror gl F I4%
N fard aga A 9T § ) e
R % A geafa 1R 7T o Nifaew
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rifer Forg AgY frrrer qrgy § forrer
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i a S afi @ Y g
" Y T=% §7 it | s
77 @ § | Rendfas g1 7 orer gad)
T % § qfFT e § farnfat
& 97 & fag sl a5 S famgw
g Frerer @t & 0

8 & wifgs waeqr #1 @§
gu Wi fag aeg & 3w & e W &9
T @ §, W gl A AY WO @
Ft wE qre Fqeqde & fag dur mfY
T | g a® @ e A AR
fawra w8 W a1 & § AR 6@
T Infe @R § | qfew & W
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Wi o SEF 9T § SO o O ALY
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wawg fad g of W www o
afer g ooy W oA T %
v & fag dur e
w< @ & & v § T A Frdwer
Ty vg 2 fis qow it § e o
& ot 2 wgor e 9@ wm @R G
§ gficorr o fis ¥ o3 frdt & 3 wor
Qur gy g as v @ & | o gear
YT Ay ® AT § w v A}
et 7wy @ 8, e o ool
wvr Y §YefY g A wow & Y s
wx T §g v & wv oAy ¥y few
FrEawod §
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i 1 vk ferg el § s fir wely
WA ® W W fiean ¥ awoegpht
&y gk & 5@ 7w | F dor welre
® Aveiy we & frier v fie
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TERT AW [ GO QT e
o qfy el Hife § 1 & swwer g
fie w1 Y w |fr w7 smragfor A
a6 & 1 v e w0 § wegwenr d
o & 1 T TR AT gad ady wen
W T JTEA aF Y § 1 ge st
ardr ufer Y o arl wfgg Wi
e fag owd § fis g feeml &
farearer &1 % 1 o oy e A A
& ot & oy faw foart @ frg oy &
g1 ST Y A §9 u F v it #
fra g 1 & & FUft s ® wgE
WY Yoo Wifew & dww Wy v wmy
< | A Twar g fe qave & Ny mmaw wr
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X g7 W fer oy o Wy a8 wEd
ot T e e o @ W fiear ol
s w1y framl & wen § e e
T WfRT | 8ot F fg ¥ WX
FUT 9T | JEE W R e @ g
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daeaw wpaw ;X Fe @
gAY gae o faeer @ @
a® | Wi A fre W dar wg@ 1

witwo %o fg : ey @t & woAw
WA T BT F | W9A AT g5
forar suR fag w=ramg

Shrl Mabanty: Mr. Deputy-Speaker,
Sir, I regret I will not be able to make
any reference to the FPlan, not
mtﬂmvmuw
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. but as & result of the deliberate
attempt on the part of the Govern-
to keep this House in the dark
the Plan. Sir, it is well known
t our Secoud Five Year Plan Is
a series of arnuse| plans within
broad frame work of the Five
Plan. Unle#ss we are going to
discuss the Plan in vacuum, unless we
are going to make a fun of it, may I
know from the Government, even
though two years have passed, where
are the annual reports for the last
two years of our Plan? Therefore,

Hil

:
g
[+
g
Bre

2 Government to take
confldence on such
vital matters, I would not mention
anything about the Plan even though
this discussion is taking place on the
Demands relsting to the Ministry of
Finance and Planning.

Mr. Deputy-Speaker: I was getting
apprehensive, lest there be a protest
against the Chair,

Shri Mahanty: No, Sir; far be it
from my mind—it is a protest against
the Governmer.d's attitude.

We were toid that before we take
up this particular matter the annual
reports for the last two years will be
circulated to us. I find, Bir, that the
Finance Minister is happily engaged
in conversation It would be better it
he conveys it to his colleagues in the
Planning Ministry and something is
done about it; otherwise, no intel-
ligent discussion can take place on the
Plan,

Shri Bra) Raj S8ingh (Firozabad):
He is not in a mood to hear.

Mr. Deputy-Speaker: There are
three Ministers attending to the dis-
cussion.

Shri Mahanty: Sir, since the time
is short, I would like to address
myself to two or three aspects of the
Finance Ministry. Much has been said
this morning about the nationalisation
of banks. It has heen pointed out
very effectively how this private
banking system has been operating in
& manner to frustrate all our socia-
Bised whng snd objectives. But, I am

protest against this -
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one of those who do noi believe that
nationalisation is the panacea for all
the evils,

In that context. I  would like to
Invite the attention of thia House to
the State Bank of India which 1= a
nationalised bank. And, that brings
me to Mr. Mundhra. I have no inten-
tion to refer to Mr, Mundhra because
he is not prescut in this House; but
Mr, Mundhra is nct a person, he is a
symbol.

Mr, Deputy-Speaker: He is very
much present during the last so many
months.

Shrli Mahanty: What 1 have been
saying is that Le is not a person, he Js
a symbol. I hope the spokesman of
the Finance Minlatey will go to his
aid when he replies, it he chooses to
reply at all. Sir, Mr. Justice Chagla
took exception to the L.IC. deal with
Mr. Mundhra on account of the fact
that Mr. Mundhra's antecedents were
well known and L.IC. going into the
purchase of shares worth Re.
1,40,00,000 was nothing short of
putting & premium on his industrial
adventurism. I would better read
what Mr. Justice Chagla has said in
the course of his findings. He says:

‘When Mr. Mazumdar was
asked what was the state of
knowledge of the Ministry of Fin-
ance with regard to Mundhra in
the beginning of June, 1057, he
answered that the stale of the
knowledge was that he was using
dubious methods, that he was a
dashing young industrialist, keen
on building up an industrial em-
pire whose methods were not
above board, and that his antece-
dents ;were not very reputable
and his reputation was not such
as could be trusted.

8ir, this only rclares to a transaction
which amounts to Rs. 1,40.00,000. But,
as the House knows, the Stat= Bank
entered Into an over draft with Shri
Mundhra for Rs, 5'5 crores. I would
like to ask this House fb consider
whether premium hes not been put on
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Mundhre’s industria' adveniurism. If
exception could be taken to L.I.C.
going in for shares worth Rs
1,40,00,000, I would like to know on
what basis, in the face of this know-
ledge which the Reserve Bank had in
their possession, overdraft arrange-
ments could be flnalised for Rs, 58
crores. [ have got here the evidence
of Mr. Bhaltacheryya which he
tendered before the Commission on
January 23rd. He was asked by the
Chairman, whea Mr. Battacharyya
said:

“There wss no guaruntee that
the moncy advanced by the State
Bank was being put to proper use
by the barons”,

1500 hrs.

These are th* words of Mr,
Bhattacharyya, who is the Chairman
of the State Bank of Indaa. 1 would
like to know what it is. Somebody
should answer it. Otherwise, it will
be our duty to cacry this to persons
outside and (o ask why and on what
account this State Bank of India,
which is after all in the public sector,
could enter iulo the overdraft
arrangement with Mundhra for Rs.
54 crores. It has been said that these
advances were made against goods,
but nobody during the deposition that
was tendered before the Chapla Com-
mission could unders-rate the very fact
whether all the goods in Richardson
and Cruddas ona in Jessops were
verified—the stucks verified or not—
before the advances were made. 1
would like to know from the Govern-
ment how much money has been
realised from Mundhra concerns since
then. It is a matter not for joking,
not for making a broadside but it is
for clearing the Augean stable of our
administration.

During the debate on the general
budget, I had pointed out how the
order of the Income-tax Commissioner
at Calcutta aguinst Munthra was
withdrawny—I xecan the attachment
order. At that time, Mundhra was

‘owing the Income-tux Department "

sum which which was to the extent of
Rs. 45 lakhs. And now one Mr.
Ranganathan of the Finance Minutcy
now sends a chit to the LIC to earry
on, go ahead. The attachment order
was withdrawn. Mr, Nadar was asked
how and on what basis the order was

withdrawn. DBut Mr. Nadar sought
refuge wunder the secrecy of the
Income-tax Act. Now, the hon.

Minister of Finance did not choose to
give us a reply. Why, Sir, this mantle
of secrecy is thrown about it? If the
Government feel quite overboard
about this transacticn they must take
the House into confidence. Therefore,
as I was saying, this Finance Ministry
had some sort of mystcrious relation-
ship not only wih Mundhra but with
all the rest of them, whom somebody
has described this morning very aptly
as the financial sharks.

I come now to foreign exchange.
We demanded a public enquiry with
regard to this foreign exchange crisis
which was a man made crisis. We are
not going to be satisfied with the kind
of documents that have been
circulated to us. The fact has to be
remembered that in this foreign
exchange, the private sector has been
granted certain advantage at the cost
of the public seclor, Before I give
some figures in  this connection. I
would like tn prefare my remarks
about foreign exchange by saying that
the average annual rate of foreign
exchange experditure during the
second Five Year Plan period was
estimated at Rs. 8'68 crores. Now, out
of this, in the year 1855-50 the foreign
exchange allotment to the privata
sector was of tl.e order of Rs, 54¢
crores, whercas to the public sector it
was of the order of Rs. 205 crores. In
19568-57 the foreign exchange allot-
ment to the privatz sector was of the
order of Rs. 881 crores to the public
sector it wasg of the order of Rs. 418
crores. The oulsanding commitments
on 30th September, 1857 were Rs. 400
crores in the uwrivate sector and Rs,
589-72 in the public gertor. It we
total all this, what do we find? So far
ag the forelgn exchange wt



for a small tin of cheese. We are not
going to be salistied with this kind of
document. We would like to know in
the face of your professions of expan-
ding the I[routiers of socialistic
economy, in view of your professed
objectives of furthering the country
and taeking it forward to socialism,
how these foreiga exchange require-
ments have go.ae in favour of the
private sector than the public sector.
That is the limited issue. It has to be
investigated and I believe no mantle
of secrecy will bc thrown about this
matter, If it is exposed to the persons,
that will be a very healthy thing and
that will be both in the public interest
and national interest,

I now come to another issue, and
that is the evasion of income-tax. I
am sorry to say thot though during
the debate on the General Budget I
pointed out certain specific instances,
the Government did not choose to
reply. I will now bring to the notice
of the Finance Ministry another
specific instance, and I believe the
Finance Ministry will have some moral
courage and they will have some
sense of political duty to answer these
charges. On 27-§-1956, the Minister
of State for Finance was replying to
the question relating to the Income-tax
Investigation Commission, He replied:

“About 1,200 cages were
reported to the Investigation
Commission, Some of the cases
were investigaled and settied and
nearly 50 crores of concealed
ineome was found and nearly Re.
28 to Re. 29 crores was to be
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I am not going into the broader ques-
tion. I am merely confining my
remarks to this estimate of Rs. 28
crores to Rs, 29 crores which, accor-
ding to the Government, was to be
realised from the f2w cases of income~
tax evasions lhat camc up before the
Commission, But, on the 18th
February, 1058, the Deputy Minister
of Finance replied in this House to
a question on this subject that all the
amounts of income-tax settled by the
Income-tax Investigation Commission
had not beei: realised from the
assessees due to varicus reasons, The
total amount realised so far was Rs,
10-21 crores and the remaining
amount to be realised was Rs, 7'83
crores. If you total up these amounts,
Rs. 10°21 crores plus Rs. 7-83 crores,
it comes to Rs. 18 it crores. 1 would
like to know fromn the Government
how this estimate ol Rs. 23 crores was
reduced to Rs. 18 crores. Let me not
be told that the Supreme Court has
declared all this ultra vires, It bhas
been held subsequently that so far as
this particular matter is concerned,
where the partics agreed to come to
a settlement and the amount was
determined, there was no element in
it to declare it ultra vires, We would
like to know how this Rs. 10 crores
has gone and probably to make up for
this, the consumers, the common men
at large, are being asked to pay °
through their nose, through all kinds
of enhanced excise «ulies and all
kinds of direct and indivect taxes.

This is only onec instance. When
Prof. Kaldor saic that the income-tax
evasion in this country was of the
order of Rs. 200 cror=s, I was a bit
sceptic but now, in the light of the
experience thai we are getting I
believe he was probably correct.
Otherwise, we do not know how this
Rs. 28 crores could be reduced over-
night to Rs, 18 croves, and where the
balance of Rs. 11 ciores will go. We
can have only two conclusions from it.
Either the Government takes this
House in a cavalier spirit,—whatever
strikes their 1magination or fancy,
they go on petering out,—or they
think probably the memory of this
House is yery short. If I had time I



" [Shri Mahanty] _
would have dwelt on this

point
axtensively. We all know what has

been the extent of income-tax evasion,
We would like tv know what steps
Government are proposing to take in
the matter, because we knew, on the
admission of the ex-Finance Minister,
Shri C. D. Deshmukh, that in this
country the incuome-tax evasion has
been going on of the order of Ra.
30 crores to Rs. 40 crores, What steps
have Government taken in these
cases? Therefore, we are constrained
to come to the conclusion that all
these kinds of slogans are merely
meant to chent the people and to force
them to pay a premium on account of
all kinds of mal-administration,
corruption and tavouritism, and that
too in the name of socialism.

Before 1 conclude, I would once
again like the Government to enlarge
the scope of the enquiry that has now
been going on against the public
officials concerning the LIC deal. It
is not the three particular officers
alone who are cuncerned with it. I
take full responsibility for stating
that the entire Fmance Ministry, from
top to bottom, was involved in this. It
is not merely Mr. Xamat, Mr.
Vaidyanathan or the other gentleman,
Mr, Patel. Beginning from the Central
Board of Revenue who control the
income-tax department?, right from
the top to the bottom, everybody was
involved in this. I would like that no
mantle of protection should be drawn
around Mr. Iengar and Mr,
Bhattacharya. They should be also
brought under the purview of this
enquiry, if this Government is going
to absolve itself of the allegation that
has been made.

‘We did not wish to strike a note of
discord when the resolution of 18th
February was discussed in this House,
when it was proposed that a com-
mittee should be constituted to go into
the allegations which have been
mentioned by Justice Chagla against
public officers. It is not only those
three officers, but there are many
more andeit is only a full-blooded and

would reveal what wag the truth and
of what colossal magnitude it was.

gifew w7 g, arfe %z wEr fa
1 ¥ T o 7y IY § e g dew
Wit wwR 1 oA fewifew W
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wIC & wwwat § fe ame AR 9T Tew
&g # g agT SuTEr 9rar g g
w it A § fe Wi ag ST
¥ fog fis @ S @@ wToT WU ], tave
& T 390 TCRERI S TRl
farar T 47 1 7g W0EA g AT Aoy
foird o T & 0 A wfier § s
¥ Rt # arerast grow o & oY
T Wi, e sifeade & e ag
oW a% s ag 8 w0 et § i
ey dsrorawar ) AR o
Feiret Y 11X & og7 § o & ww
gugfrw e ag § fe
o x% w2 fafedwdia §, & woaT srdmm
R $u ZRveT ¥ w13 &, arfr @
ot arer oy O il X §, S@ W
® wt qrE Ow F Tt fewd | ey
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W QW I W PR §, 3T WY X e
& wor Q@ §, wiifs dw Xt I W
ot § | e v e s
& of wrft i & o T o s
foar & 1| 30 uw ag & fe @ wrlanl
W At W oF afygg ahwrag ¢
By Y Aereramew fiar o 1 @ teko
® wew 3w Wi w4
aft oY Ferd qmw o Y, ow F W
o §—

“Unfortunately suvme of the
banks appear ¢ be under the
control of the very persons whose
financial activities se2m to require
scrutiny.”

W & wEmar W ¥ gy A e eve
A fediwR o d, wFHwam
wT fars farar mar fir 7 dwe Y AT
w7 agy w8 § | wieg § ww ak
9 ¥ AT ¥ it w7 § e g
ey 3% F R a1 WA ) QA
WTEY &, a1 99 W v ¥ dga T ¢
¢ fir ol & oy T e oY Aee-
wrew fiear o 1 QT ¥ W
dwg & 9 o o el Wi ww & wemar
v 7 oy fenfee #ig a1 §, a®
aw Auww wl & faq gfeemew
firar o7 &% | x@ J wrE are T
ot T e, T o faygee W
ST ¥} ATETE &0 ¥ FOW Y | WF ¥ wEATAT
dwg 7 oY fearfore gar §, ag agar o
T & | fre® T 2, ¥o 0 & I femfae
BT a1 Wi wwra § fe g arer sed
wqrar fatfae g | wEfag & WA
¥ fag e o gT @ W@ F

o S o WY ¥ gEw e
wrow ag & fe e 3w W
¥ wod ¥ jaq ag & 7@ 0@ o |2
wepiiy ¥ wrfaerr lf At & aoar

AT e w1 § o Revfere At &
< el § T T A wor &
fis waefr sfens oty & 1 wnfige dod
&€ At F frerk &R, ¥ I w1 wEw
wifers TF g & | ¥ou W wew 2w
oY agely § afr fowws R £

W E A § & gr faarer o A

ﬁ'mﬂﬁiﬁﬂiﬁmﬁ‘l’ﬂa ooo0
TR ¥ 93 ¥y T ¥ 33 wrafaar
7wl 4, 7 & P Wy genfaw
weifen & am ot v &, W
fs ara Wl st & qraedz
¥} 7 GATSE § | AT T TRATAT A
mtﬁ“mﬂ?ﬂﬁ#v’:o,eoe
T ¥ o A wlw gwar 30 N
grerrar foie T A arf §, 9% ¥ 3 4R
a ot v a7 fow far mar & o
wg Ty § fF—

“Under section 247 of the Act
during this year, the company
involved is Dalmia-Dadri Cement
Limited registered in the State of
Punjab. The Inspector’s report is
expected to be submitted to the
Government in a few months’
time.”

# xw at # wdfrer s fr gy AT
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g § 3T gAR 3w F o ST WY
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T ¥ T #Y frEr o &w A v
T T |IST B FArd A R fag
qaTg X § | T g wwEE TAf
®T IqTT WX [ B WTIET B FTAH
TEA FT ¢ | OIS ZW qg FaA ¥ feafy
& 7ft & 5 g7 S TwER A g
FA ¥ qCF Ty AN F AT FEW I3
% 1 g ¥a fam 7 o are gafa
#Y & 1 TR & & foraet 3 o e
& o€ § st Iy g A Py
3, & woow aff g€ ¥ | TR QU FA
& fog w1 q7 o qrawFa § 1w
A et @, W
IO WL 9 gH A€ FE 94 ¢ (%
R At & feaml o gaw
v wa A T @ 1 foer o esnfam
& wr W @ & 7 K F AR o
ww @ ¢, gt o wy frer & e
o @ &, I Y gWIR AT & A
& oy geaTg EWT Wfgd g W WS
ot a are o G Y gt @ g A
woRTe & wont w9? v e ¢ dfe
wit ® wri o< s fasiwr fisar
qe guwr Wk woar waT A 9 &
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¥ que T wigw g fe W qud
T W ff g | e wreR Qar
fiear &Y e & TOw @Y W s
fier gaT T gE FTHTT A o WY
WY ET | W1 QAR dwT o dfegat
T §, I fag ot fafedy @
€, 37 9T &1 duT A &<F & AfwA
wgh TT T et Y g &, oy el o
8, S w& e A fear o §
R, & qww wftw T o aaf F
aFT A W1 # gy 7 &1 7 & Rrgelr
v a7 gETy foar ar fis o dedw
aqT & I ug Wi wiedr W,
afww Qar i gwn 1 ag Wt
&Y st 9T & ot 1 Y 3w
# gray a & I BT A T TR
& ot § Wik x® wT& o7 W@
TR § | W aQE 40 q¢ AW fEw
¢ fx firerl & S # o @l
&Y 37 7 & srqATar 9y foaw & feal
WY ofr g AT Y W |

qf & AR §F F faey wAOT @
wg ST w€m iy cnfr & gara
g T % ¢ 37 § 03 fis Iw w7
wraet #1§ FFaTTl ®) 95T §% | Goo
qw¥ AT AT A ® A F e F
g % A @few w7 g 93 S R
/6T AT 300 TFT Wt TIA F Hrfae
Iqr FER N ¢ I9 ¥ HfEw ek
feficsqum &1 warer aff 938 | aga
[ & wre A aew gk wirwifay
w1 a7 fam ®Y F Frnfaa $T a9 I
vy iy & | Fraelr gt Wi feeeft
IV AT & ¥ ag Wk wid fed
o &, vw 7 O wkg 7 7@ vt
arltw 8, afer gfvardr arat & a7,
oy framY & areqe el § e aT
fieama} & oftwr Wit WX e §
YT fo Y ® T ag Ao AT 6T

awar § I € aTn i @ e
t o @@ aww ot wm & wfg@ )

Shri Thimmaish: Under the Second
Plan the Government proposes to
spend a huge sum of money and wants
to change the very life of the citi-
zens of this country. In our enthu-
riasm to make the Plan a success, we
are not very careful about the wastage
of money in the different development
works.

Under the Plan we have started so
many departments and established so
many offices. Some of them are, in
my opinion, completely unnecessary.
If we cannot eliminate them com-
nletely, we can at least save some
money by curtailing the expenditure
on certain departments.

For example, we have established
the Handicrafts Board, the Cottage
Industries Board, the Village Indus-
tries Board, the Khadi Board etc.
All these boards are there, and they
direct the policy of development of
cottage industries. I want to ask the
Minister: Can we not allot the same
amount to the State Governments and
ask them to develop cottage indus-
tries? Should these small schemes
emanate from the Centre? Cannot
the State Government draw up the
schemes and implement them? I think
it is high time that we think of these
things. Rather than centralising all
these things, it is much better to
entrust these things to the State Gov=-
ernments for implementation.

Similarly, we have allotted crores
of rupees to the Social Welfare Board.
The work of this Board is almost
similar to that of community develop-~
ment, and there will be duplication of
work between these two departments,
1 submit that the Social Welfare
Board may be brought under the Min-
istry of Community Development s0
that there may be less of expenditure.

Similarly, we give some money to
the Bharat Sevak Samaj. Thelr work
can as well be entrusted to the Minis-
try of Community Development. We
have got a huge machinery*under this
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. There are lots of village-
level workers who can enthuse the
people, ask them to co-operate and
make the Plan a success. [ do not
know why this Bharat Sevak Samaj
and some other Samajes are there,
just to facilitate some people in the
name of the Plan. I do not agree with
the objects of the Bharat Sevak
Samaj, and I am not satisfled with the
work that has been done.

We spend a lot of money on con-
structing huge buildings in Delhi. I
do not know why these huge sums
are allotted for construction of huge
buildings in Delhi. Can we not house
these offices in simple buildings insjead
of erecting huge buildings and spend-
ing a lot of money on them?

" The Deputy Minister of Planning
(Bhri 8. N, Mishra): For the Bharat
Sevak Samaj?

Shri Thimmalah: Generally for the
offices, the new secretariat, this and
that

We want internal resources to be
raised; we want funds for the success
of the Plan. At the same time, we
vant to establish a socialist pattern of
soclety. The Government was pleas-
ed to nationalise the State Bank, the
insurance business etc. Now we hear
from the Members of this House that
banks also should be nationalised, and
that the nationalisation of banks will
help in minimising the evasion of
income-tax. In this country evasion
of income-tax is easier than anything
else, and I think the big capitalists in
this country have much more money
than the Government itself has in ita
treasury. Therefore, some method
should be found to tap these unknown
resources of the people who have got
money and evade income-tax. BSome
device should be found to extract
sufficient money for our Plan, At the
same time, Government should think
over the proposal to nationalise banks
at the proper time and after careful
consideration. Y think by this we can
get more money and also see that our
Plan does jnot suffer for want of
money.

We hnpiunmu the m " Plan
very successfully,. We take pride that
we are solving the many problems of
this country. But what is the poaition
af the villagers, the rural folk in the
country? Today they appear to be as
they were before, there is no change
in their life or in their income. WNo
doubt, the national income has risen
by some percentage as given in the
stnﬂlﬂu.buttheli!edthevﬂh‘
today has ir no way improved,
they are as they were before. U'n-
employment in the villages is increas-
ing. So,iti!naeelmthltm
industries should be developed, and
a network of cottage industry centres
should be systematically established

they could earn something for their
livelihood.

industrial Isbourer. Naturally, the
agricultural labourer does not want to
stay in the villages, because he has
nothing to depend upon, and nothing
to live upon. So, he is attracted
towards the cities; he wants to go to
the cities and earn money because he
finds that the industrial labourer there
earns more and lives a better life than
he does in the villages. Today,
the lands are becoming fallow, because
the agricultural labourer has no
enthusiasm to work on the flelds since
he does not get a proper return for
the labour that he puts in. Therefore,
he feels that he may better go to th
citles and join some factory
where he can get more salary
thereby live a better life. This
of tendency on the part of the villag
ers and the agricultural Ilabourers
should be stopped, by improving their
economic condition in the rural

of the country.

parts
There is also the question of agri-
cultural prices. Whenever the ryols

the food-

&

AL



higher prices; it is
beeause the prices of other commodi-
ties mre so high that the ryots want
that their commodities also should
be sold at a higher price. So, Gov-
ernment should always see that a
reasonable price level is maintained,
which is fair to the consumer as well
as to the producer, so that the ryots
are not bard hit and they also get
something for their labour in the
production of foodgrains. Government
should adopt this polity in order to
enthuse the ryots as well as the agri-
cultural labourers,

1 would also insist upon one more
thing, particularly in the community
development blocks and other areas.
The objective of these community
development people is to change the
very outlook of the people. But we see
in every village today that politics is
being introduced. Wherever we go in
this country, we find that in every
village, there are two parties, with the
result that there is no peaceful atmos-
phere in the villsges, and thereby
much of the development work in the
villages is hampered because of strifes
and feuds in the villages. The com-
munity development people should
first of all see that a happy and har-
monious atmosphere exists between
the people in the village. Sometimes,
I have seen that even the officers in
charge of community development
indulge in petty quarrels and bring
about these quarrels among the wvil-
lagers. I think these community
development officers, particularly,
have got a greater responsibility than
any other officer in the Central Sec-
retariat or any other secretariat, for
it is only when they show that they
are one with the masses, they work
[or the masses, and they feel one with
the masses, that the ryots and the
masses of the country will feel that
here is a Government, and here is an
officer, who is working for them, and
they will feel enthused, and we can
also put our heart and soul for the
success of the development scheme.
1 would urge that the Ministry should
insist upon this on the part of the
subordinate officers in the villages.
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able as it was before. In addition to
the social disabilities which he has to
suffer, he has also to suffer other dis~
abilities. He has been economically
exploited. He has no lands of his own
which he can till, and, therefore, he
can only be an agricultural labourer
getting job for about three months in
a year, and at other times half-fed ox
unfed and under-employed or unem-
ployed. During the ten years after
Independence, we have had two gene-

today, no State Government has com-
pletely introduced :and reforms, and
the Government is more obedient and
more helpful to the landlords and the
vested interests than to the common
man who wants certain land reforms
in this country. For a country to
introduce land legislation, I do not
think ten years would be a small
period. It is a sufficiently iong period
and if Government were so minded,
they could have done it Even today,
it is not too late; Government can
introduce land legislation and see that
they fulfil the promises which they
made to the people of this country.

In order that the Scheduled Castes
may raise their status in society, and
in order to ensure that untouchability
vanishes in the country, Government
should change the psychology of the
masses in the country. And how can
they do it? In this modern society,
power, position and money play a very
important role so far as the status of
an individual is concerneda So, Gov-
ernment should encuwrage the Sche-
Jduled Castes people to become trades-
men and merchants, and they should
start a corporation to finance the Sche-
duled Castes people to become mer-
chants, traders and s¢ on.’



administrative services also we should
have some key posts. We should aiso
have some higher posts because that
plays & very important role in raising
the status of a community which has
been exploited and suppressed from
times immemorial.

Similarly, the Scheduled Castes
should have their due share in politi-
cal power, in becoming Ministers and

the Congress Government for having
reserved certain seats for the Assem-
blies and the Parliament. But you can
imagine our position in other bodies
where there is no reservation. For
instance, in the Legislative Councils
of the States, and the Council of
States, we have n2 representation
because there is no reservation of
seats. The same is the treatment given
to us even in the Cabinets of all the
State Governments, and including the
Cabinet of the Ceniral Governmenu
1 am pointing this out regretfully,
because if we have respect for demo-
cracy, and number has some meaning
in democracy, then we must be given
our proportionate representation not
only in the Cabinet but in everything
that comes under democratic govern-
ment That iz our right.

been
supplied to us by the Finance Minis-
I am afraid,

after
any
fully agree
Sari
when

:
§
:
s

nead or tail out of it. I
with the previous

Asoka Mehta and Shri Mahan
they say that sufficient informa
not being imparted to this H
the case of defence, one could
trot out the excuse of security of
country being in danger, but the
ance Ministry has not even that
excuse.

5
E%EE‘

T,

We have got to consider our
difficulties. The first is the inade-
quacy of internal resources even to
finance the core of the Plan. The
second is our foreign exchange difi-
culties and the halting measures taken
to meet them. Thirdly, there is the
external aid which comes in very
small measures; fourthly, there iz the
increasing amount of deficit
beyond the safe limits of prudence;

:

what constitutes the core of the Plan,
much lesz what will be our final com-
mitments at the end of the Second
Five Year Plan period, I shall
sume that our total commitments

23
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Now, I ask this Government to
answer this wvery simple question,
which I have repeatedly posed before
this House, where is this money going
to come from? What are their inter-
nal resources which will enable them
in the fourth and fifth vears of the
Plan to sperd as much as Rs. 2,400
crores? Itis wvery simple arithmetic.
So far we have received no reply and
1 do not expect any reply to be forth-
coming even today.

When we say that in the first two
vears of the Plan we have spent
Rs. 1,500 crores, what have we actually
done? Wve have been covering up our
overall budget deficits, which in the
last Budget was to the tunce of Rs. 380
crores, by converting the liability in
the form of treasury bills. Let it be
understood that when the Government
say thcy have spent Rs. 1,500 crores.
they have not spent that. What they
have done is that they have borrowed
from the bank in the form of treasury
bills by 31st March this year Rs. 380
erores, which they say they will later
on fund inwo appropriate loans of
appropriate matursty. Therefore. we
have not spent it. In the previous
year, there was a  defieit of over
Rs. 200 crores. Therefore, the so-
called Rs 1,500 crores really boil
down to Rs. 900 crures in two years.
The sume position iz going to continue.
This is gross abuse of treasury bills.
Freasury bills were intenaed for the
aurpose of making up the iag between
mcoming revenue and oulgoing expen-
diture because the revenue comes in
by fits and starts ana expenditure
cakes place on a large scale and there
may not be sufficient balance in the
till of the Government to meet the
sxpunditure.  Thercfore, the Govern-
ment go to the bank, give an 10U,
which we call in euphemistic terms
4reasury bill', borrow the amount on
the pretext that it is a temporary loan
of three months; and then the total
keeps on accumulating, until we are
told that by the end of the current
financial year, the treasury bills will
stand at the amazing total of Rs. 1,400
crores. In other words, out of
Re. 4,800 crores, Rs 1.400 crores are

17 APRIL 1958 Demands fer Grants

- 10516

taken from the bank on promise of
short-term repayment and then they
are to be funded intv long-term loans.
This iz the way in which we have
been carrving on with our finances.

What do these treasury bills really
mean? It means that the temporary
borrowings arc for the purpose of
development projects, capital expen-
diture from temporaory borrowings.
That is the mean:ng of Rs. 1,400 crores
of treusury bills 11 means deficit
financing by the backdoor, What we
do not want to do openly. we want to
do by tclling the public by saying that
at the most Rs. 1,200 will be the
extent of deficit financing. We are
naving deficit financing by the back-
door in the form of treasury bills to
tne extent of Rs. 1,400 crores. Its
infationary cffect is patent.

Coming 1o the question of foreign
exchange on which we have spoken
repeatedly, let us sce what the Gov-
ernment have to say 1 take the Gov-
ernment figures as they have been
given to us. In the memorandum
circulated to us on the “Fall in Foreign
Exchange Rescrves"—figures which
are nearly six to nince months old—
we find that there is nothing more
than a catalogue of excuses. Why
have they run  into this foreign
cxchange difficulty? Their excuse is
not on account of the incfliciency of
tne planners, not because they have
bungled, not that they have muddled.
They say ‘heavy defence expenditure’.
1 ask: was it not the duty of the plan-
ners 1o foresee that this type of emer-
gencies do arise? Then they say
‘heavy food imports'. Was it not even
their duty to look beyond their noses
and find out, ‘yes. there would be
swcasions when we will not have all
along good monsoons and good har-
vests's  Then they say ‘increased
requirements of raw materials, com-
ponents, spares, replacements on
account of the higher tempo of indus-
trialisation’. What type of planning
is this?—I ask

We are {old that because our indus-
trles are expanding, they require
semi-processed or raw materials which
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should be imported. , Because the
tempo of production increased, we
nave to spend more foreign exchange
in order to get the raw materizls for
our industry. I ask: what type of
planners are these whom this nation
pays Rs. 2500 a month each to do a
Jittle bit of thinking.on behalf .of :the
nation?. . They say, ‘we did not foresee
thepe. things, that our growing indwse
trieg,will require more raw materials
which we will have to import, and. as
a result foreign exchange -would e
consumed more’. This is the . way

things are being planned,

Then we are told “rather higher
imports of consumer gbods' Rather
higher impofts! Why is niot an inquiry
Eeing instituted’ into’ this?*Why is it
that licences ar> given fo people who
have not even a nodding acquaintance
with the commodity for W"B’l ‘the
were given licences t6 the ent‘%
inkHs of rupces? And then we g§re
‘told ‘rather h;;her irports of ‘cgﬂq;
mer goods'. .

We are also told, ‘increase ims@rices
- and freights’. Was it not the dedy of
the Planning Commission to see that
world prites might> vintreéasé? Did
tHéy even expect that prices would
go down? MDid their experience not
tell them that a project was never
constructed for less thdn the esti-
mated cost, but *llwnys at much
greater cost? This is'the way in which
plmmng' 1s going ./ & =

What is the po;lﬂpn today?  In
answer to question-No. 2441, answer-
ed day before yesterday. we were told
that the ,total .ggp in the Five Year
Plan npw stood at Rs. 972 crores. Out
of that eypenditure, Rs. 382 crores are
liabilitipg which we -have met uptill
81st, March 1958, which leaves us a
balance of Rs..580 crores, say, roughly
Rs. 600 crores...They say that out of
that, on account of .lpans already .com~-
tragted, foreign assistance, credits
and aids which we have received or
80 far negotiated—I presume with the
hope «f- getting them certainly—Rs.
250 ppores would be financed, leaving
& gen'of .nearly Rs. 340—350 crores,
which we do not know from where we
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are getting, Rs. 340~—350 crores means
$700. millign. Today the biggest mid-
which we got from America was § 225 -
million. How are this Government
going to procure external aid to the
extent of $700 million—of sterling
balgnces? 1 do not know. It is the.
duty of the Government to tell “this"
House and take it into confidence. It
seems {0 me that we are bankrupt
without being consclous of the fact
that we are hankrupt

Shri Hogprjl Desai: That is whnt
he wagts us to be.

Shri Nagshir Bharucha: The Fin-
anee ‘Mjnister seems to,laugh away
everything. It is a question not mere-
ly of the Plan succeeding of failing.-

« Mr. Peputy-Speaker: He has per-
haps laughed on that consciousness.

Shri Naushir Bharucha:" !- Hope 0.
DY g

What I am trying to- shy® i that
within the next two-#ears 'we have
got to procure $700. million worth
foreign . aid. accordinig to the figures
Govermment themselves have given,
which, I will ‘sHow presently, are illu-
sory. And wé do not know where we
are going-#o turn with the beggar's
bowl for our -next aid. These are
figures frormr the answers to questions
which were recently given. The figure
of $%#00 million 1s illusory. It will be
very mueh» more. Why? I will give
the reasons. - ' the firet place, at the
time that the Démands of the Ministry
of Steel; ..Mines and Fuel were discussed
wewwere told that in the construction
of thé ateel plants, which was going to
cost us a oertain sum, on the basis of
which ‘estimate was made, in that esti-
mate the cost of townshir, was not
included; the machinery for mining
coal wap*not included, che machinery
for quarrying limestone was left ou&
So many various factors which would
enhance the cost were admittedly not
taken into account. There were these
omissions. s

=
18 hrs. o
smmdly.nhmmthno-
:umpﬂunﬂutth will be no more "
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. emergency Defence expenditure and
no more Increased expenditure on food
imports and that the prices will not
rise and that there will not be any
other emergency. Very facile pre-
sumptions on which to base the eco-
nomy of a country! It is also based
on the fact that there has béen import
slash which today is eating into the
vitals of this country which will have
to be continued till the end of the
Plan. Also it is based on the assump-
tion that even after this we are not
going to have deferred payments for
which we have contracted. I ask, what
type of position we have been
placed in when we are told that
we will have to make arrange-
ments for $700 million of foreign
help witin two years? We do not
know at whose door we shall go with
a biggar's bowl. I ask the hon. Min-
ister to explain this fact. Too _lang
have they e¢vaded answering this
question. These are figures taken
from the records of Government. Let
the Government answer.

Shri Morarji Desai: Mr. Deputy-.
Speaker, Sir, I am very thankful to*
the various hon. Members who took®
part in the debate and have given me
the advantage of their advice.rand
their knowledge of the finances'of this
couritry and the administration of this
Ministry.

Before I deal with the general prob-
lems raised in con i with the
Plan, internal and external resources
and foreign capital, I should like to
draw the attention of the hon. House
to. sgome of the wrong figures quoted by
several hon. Members, possibly, on
account of want of information with
them or on account of a wrong rcad-
ing of the figures that are there. I can-

say that that was deliberate; but,

any rate, these things have helped
me in my education and have made
me wiser about things about which I
should be wise.

The hon. Member who last spoke is
a great friend of mine, of course,
always from the Opposition.. I know
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ourselves (Shri Braj Raj Singh: At
crossroads.) not satisfying esach other
If 1, therefore, am ,not able to con-
vince him even here. I cannot say that
I have grown wiser. I must admit
that T have not grown wiser since
then; and I do not know whether he
has grown wiser since then. So, he
has tried to show that we are doing
something by the backdoor especially
in the matter of deficit financing. I
do not know how he makes that
charge., The amount of deficit finance
is Jenown to the hon. House. It has
never been kept back and it will never
be ~ kept back from the hon. House.
But he specialises in backdoor me-
thods and, therefore, he thinks.....

Shri Naushir Bharucha: Sir, I rise to
a point of order. Is it in order to say
that an hon. Member specialises m
backdoor methods?

Sheit ©. D. Pande (Naini Tal): If
vou Zan accuse the Govermment....
- Mr. Deputy-Speaker: The hort!
Member sct the ball rolling and- said
that the Ministry is guilty of this.
Then, it means he blames the Minister
that he is guilty of these backdoor
methods. He said something like that.
It may be impersonal so far as the
Ministry, is doncerned, but when the
Minister in gharge is also there, the
imputation is there. So. I could not
object to that Otherwise, in the
ordinary course, I would have object-
ed.

Pandit X. C. Sharma (Hapur): The
hon. Member does not want the ball
to come back.

Shri Morarji Desai: That is my diffi-
culty with the hén. Member always.
He wants to make criticism but he is
very impatient of béing:shown that
his criticism is ill-founded. Well, Sir,
if he likes, I will not refer to him at
a1l and there I will end with him. But
1 speak with knowledge about him.
(Interruption.) .

It has been said here that the Com-

missioner of hrbome-tax rémoved the
recovery notice issued to the LIC In
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order to oblige Shri Mundhra I wish
the hon. Member had acquainted him-
self with the fact that Shri Nadar who
was the officer concerned was examin-
ed by the Commission and the Com-
mission was satisfied about that.

Shri Naushir Bharucha: Sir,....

Shri Morarjl Desai: I do not want
to waste my time. I am not yielding.

Mr. Deputy-Speaker: The hon. Min-
Ister is not yielding. He may continue
and the hon. Member may subsequent-
ly put questions. 1 will certainly
allow that.

Shri Mahanty: On a point of order,
Sir.

Mr. Deputy-Speaker: When an hon.
Minister or any other hon. Member is
in possession of the House and he is
not prepared to yield, then, I have no
option. I will request the hon. Mem-
bers to have patience and then when
the hon. Minister finishes, if there is
something. ...

Shri Mahanty: Sir, I rise on a point
of order.

Shri Braj Raj Singh: Nobody can
say that it is a waste of time.

Shri Morarjl Desai: I said 1 do not
want to waste my time so that I may
not be able to reply to all the points.

I am not saying that about the hon.
Memboer.

Mr, Deputy-Speaker: The hon.
Members raising a point of order; let
me hear it.

Shrl Mahanty: I thought that inter-
ruptions are perfectly legitimate par-
liamentary practice. If I want to
interrupt, it is for eliciting further
information and for convincing myself.
But, it is not open to the Minister to
say that he cannot waste his time. That
means he is casting aspersions.

« Mr. Deputy-Speaker: Before listen-
ing to the hon, Minister he has jumped
to the counclusion that would be

objectionable. The Minister says he
meant to imply that because he had
limited time and he had so much to
say, therefore, if he replies to other
interruptions and questions he may
not be able to deal with the reply
that he has to give. Under these
circumstanees, I think there it no
objection to the use of the word that
he has used. =

Shri Mahanty:
hands.

Shrl Morarji Desai: I have no
objection to listen to parliamentary
interruptions; I welcome them. But,
when they are replied to, why should
that be objected to?

Shri Mahanty: Nobody is objecting
to it.

We are in your

Shri Morarji Desail: Thatis what is
happening.

The allegation is totally unfounded
because the notice of recovery was
issued on the initiative of the lncome-
tax Dcpartment officers themselves as
soon as they came to know that some
shares were being bought from Shri
Mundhra by the LIC. However, as
the LIC had alrcady paid for the
shares practically in full, nothing
would be achieved by the recovery
notice being kept alive. It was, there-
upon, decided in consultation with the
assessce to withdraw the notice pro-
vided the assessee paid immediately
the undisputed tax. According to the
assessee, the undisputed tax was about
Rs. 1 lakh and according to the
Department, it was Rs. 8} lakhs. The
C.IT. insisted that the cash payment
of Rs. I lakh should be made and
further shares to the value of Rs, 8
lakhs should be given as security. The
assessee did so and, thereupon, the
recovery notice was withdrawn.
Nothing has been lost by withdrawing
the notice. In fact, a smart piece of
work was done in getting some money
out of an assessee from whom recovery
was a big problem. Incidentally, the
action was taken by the officers in
Caleutta on their own initiative. No
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advice whatsoever was issued from
Delhi. In fact, the decision to with-
draw the notice was known to the
C.B.R. only after the notice had been
withdrawn.

Shri Mahahty: We contest it,

Shri Morarji Desai: The hon. Mem-
ber can go on contesting everything.

The Doputy Minister of Ecomomic
Affairs (Shrimati Tarkeshwari Sinha):
How can we reach our intelligence to
you? (Interruption.)

Mr. Deputy-Speaker: The. hon.
Members shall appreciate ihat some-
times the Chair is also helpless

Shri Morarji Desal: Then there is
the criticism about the increase in
civil expenditure. It is true that there
is an increase in civil expenditure by
about Rs. 100 crores in the Budget
yvear over last year's Budget. But I
am afraid that the hon. Memter who
tried to make a point out of this did
not know what it rclated to. He
thought it all meant invrease in
administration, service and so on. That
is not so. It is true, as T said, that
the total civil expenditure in the year
1958-59 is cstimated at Rs. 518 crores
as against Rs. 420 crores in 18557-58.
But the bulk of this increase iz in res-
pect of obligatory cxpenditure like
interest. pensions, share of taxes.
grants-in-aid payable to the States.
Under the Finance Commission's
award the share of excise duties pay-
able to States goes up by Rs. 46
crores and the statutory giants to
themm by Rs. 22 crores. Interest
charges go up by Rs. 5 crores follow-
ing larger borrowings to finance the
Plan. The tax collection charges and
administrative expenses have gonc up
of course by Rs. 4 crores only. It is
but normal. The new Naga Hills-
Tuensang Area also will cost Rs 4
crores. Besides, there will be larger
expenditure by about Rs. 9 crores on
nation-building, development and
social services like education, medical,
public health and indusirial services
and so on- If we do not pay attention
to the various items and what they

contain, then it is likely that a criti=
cism is made which is not justified.
That is all that I wanted to point out
in this matter., If I had been asked
about the break-up of these items, I
should have been very happy to give
the hon. Member this information and
he would have been saved the neces-
sity of being criticised.

It was said again ‘that there was
failurc to realise income-tax found to
be due by the Income-tax Investiga-
tion Commission, Here too the facts
are probably not known to my hon.
friend. The demand according to the
Commission amounted to Rs. 20-42
crores. There is still an effective
arrear of Rs. 7-93 crores and not Rs. 10
or Re. 18 crores as was stated. I could
not follow the figures that were given.
But even here the reasons have got
10 be seen. I want to give the figures
which will show that this much has
been collected and this much has not
been collected. Part of the demand,
amounting to Re. 11'28 crores, was
rendered infructuous on account of
the invalidation of assessments by
Supreme Court Judgments. These
cases were, however, reopened under
section 34(1) (A) or 34(1)(a) and the
amountis collected in respect of these
demands have been adjusted against
section 34 demands. That means that
recovery is there. Rs. 10°21 crores
had been collected towards settlement. .
In all, Rs. 21'49 crores had been col-
lected. Rs. 7:93 crores remained, as I
said. Out of that, Rs."1*2 crores had
not yet fallen due because instalmonts
have been given either by the Com-
mission or by the Government. There
are Rs. 6'72 crores to recover which
processes have been set afoot.

Here also, I may mention that in
regard to these settlements, writ peti-
tions have been flled by some of these
assessces challenging the validity
thereof and stay orders have ULeen
granted. It will thus be seen that the
department has not been lying idle
over these arrears but is very keen to
recover them. There may be many
faults in the department as there are
faults in'all of us. If these faults are
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poinited out, we shall be very gratsful
to those who point them out so that
wWe can improve. But even if there are
no faults and if things are still point-
ed out as faults, there is the danger
of the department not thinking of the
faults pointed out, becguse they know
that they are not at fault.... (Inter-
ruptions.) Therefore, I would beg of
my hon. friends to enquire before they
point out these faults and make a gen-
eral condemnation. From this it was
argued that the whole Findnce Min-
istry was involved in'this affair. From
the face of the statement, how far it
can be believed I leave to the hon.
Members to judge because if I use any
adjective it will again be objectéed to
and, therefore, I do not want to usc
any adjective. ...

Mr. Deputy-Speaker: It is better to
avoid adjectives.

Shri Morarji Desai: Therefore, Iam
not using any adjective.

It was said that banks had been
remiss in lessening their advances for
paddy and rice and that was Why
prices had been rising and are rising
today though it is not a fact that prices
are rising today. But what are the
facts? The advances on 15th March,
1957 amounted to Rs. 22'95 crores
whereas on March 14, 1958, they
amounted to Rs. 11-58 crores. In Feb-
ruary 1957, it was Rs. 23-20 crorcs
whereas it Rs. 1111 crores :n
February 1958. That is the figure.
Yet it is said that we have not reduc-
ed these advances to these people....
(Interruptions.) Therefore, I am say-
ing that the facts are quite otherwise
than what are being argued about.

Shri Prabhat Kar: The charge was
against the banks that they did not
listen to the directive.

Shri Morarji Desai: I am saying
that it is not true. These are
ey

because there was some difficulty ‘in
communicating them to all the banks.
There is also the difficulty in
drawing the advances. Once they are
given; it will not be right to withdraw
them quickly.... (Interruptions.) 1
my hon, friend wants, I am prepared
to explain to him all thege things at
length so that he may then criticise.
Then he will be on right and frm
ground. But here he is not on firm
grounds and yet is not prepared to aee
light where light is given.

Shrimatl Renu Chakravartty (Basir-
hat): The prices are not going down..
(Interruptions.)

Shri Morarji Desai: Prices have
gone down. The Reserve Bank Bulle-
tin which was here cited shows that.
It is not only my figures.

Shrimati Renu Chakravarity: The
price of rice, for instance, has not gone
down.....

Mr. Deputy-Speaker: Order, order.

Shrf Morarji Desai: It is not the
only thing. My hon. friend is obsessed
by only one thing and not by the
other things in the whole country....
{Interruptions.) The price of rice has
not gone down. I do not deny it. But
we have got to view things on the
whole. We cannot jump to a conclu-
sion merely because the price of rice
has not gone down. We have to view
it along with the other cereals. We
cannot produce rice merely by asking
for it. We have to see whether on
the whole they have gone down or not.
The index was 112 last September or
s0; it is now 105. The Reserve Bank
of India Bulletin, March 1958, says:

‘“The general downtrend in com-
modity prices noticed since end-
November 10857 continued during
the first half of the month under
review and, despite a spurt in the
latter half—the general price level
as measured by the Economic
Adviser's general index of whole-
sale prices (Base: 1952-83—100)
showed a net decline over the



month, The index for the week
‘ended February 22 at 104'9 was
lower by 07 per cent a§ compared
to the index a month before and
by 1'1 per cent as compared to the
level a year before. The average
index for February also worked
out lower at 104'6 as compared
with 1060 in the preceding
month.”

o

If these facts are not to be believed
but they are to be believed only as
quoted to me, then I have nothing to
say.

Then again figures have been guot-
ed about income-tax or taxes being
staticc. My hon. friend, Shri Asoka
Mehta quoted one set of figures and
Shri Nagi Reddy quoted another set
of figures, Here also, taking the
Reserve Bank of India Bulletin, my
hon. friend, Shri Asoka Mehta quoted
the first line of flgures. He said that
the taxes on incorhe and expenditure
were Rs. 134-74 crores and they came
down to Rs. 113-28 crores.

Shri Asoka Mehta: I quoted the
second line, .

Shri Morarji Desai: If it is the
second line—Taxes on ineome other
than Corporation—even then 1 do not
think that it will warrant an inference
that they have remained static. 'The
figures are 148°19 crores in the year
1951-52 and Rs. 181'50 crores—that is
today—in 1958-58. Therefore, they
arc not static. You may say that they
have not gone up much, I am prepared
to agree to that. But there are other
taxes which have-gone up at the same
time, So, if you take that into account
you will find that the total flgures
have gone wup very much. That iIs
what ought to be considered. If you
do not consider that, it will not be a
proper estimate of the taxes. I am not
myself an economist as my hon.. friend
has been. We know each other for
more than 25 years, as he said, and
very intimately too. Here arc the
actual total collections in crores of
rupees. If 1 take the figures from
1948-49 to 1858-5,. even then the

-
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figures will show that there have been
some changes in the middle but dur-
ing the last four years they have con-
stantly been rising. In 1948-49, the
figure was Rs. 182°74 crores, then it
went down to Rs. 150 crores, then it
went up to Rs. 173 crores, then Rs. 187
crores, again Rs, 188 crores, then
Rs. 164 crores, then it was Rs. 160
crores, then it went up t& Ra. 170
crores, then Rs. 202 crores, it was
Rs. 218 crores last year—that is the
actual—and now it will be Rs. 217
crores this year. Therefore, the
figures are going up.

My hon. friend Shri Nagi Reddy
quoted figures and he showed that
there is a decline, but he forgot to see
the correct figures. He saw only the
figures minus the State’s share. The
State’s share has gone on increasing
and, naturally, the Centre’s shure will
go on decreasing.

Shri Nagi . Reddy (Anantapur):
What is the percentage of increase
year by year?

Shri Morar}ji Desai: Thereisa vast
difference between percentage of
increase and decrease golng onh con-
stantly as.it was stated.

Shri Nagi Reddy: There is no con-
stant decrease, but....

Shri Morarji Desal: That is what
was shown here,

Mr, Deputy-Speaker: I have mo
objection if sometimes an interruption
is made; that makes the debate livelier
and that is welcome too. But if it
continues incessantly, perhaps hon.
Members miss certain portions and
they are not benefited by that. They
ought to listen patiently.

Shrl Tangamani (Madurai): The
figures were correctly quoted, but
only the inference is different.

Shri Morarjl Desai: Sir, as I said,
there was an allegation made against
the State Bank saying that they had
advanced large sums to.._the Indian
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Express, and not properly. To make
‘such charges in this hon. House, where
everybody is thoroughly protected, is
very easy. But I would beg of my
hon. friends to consider alsp one fact,
that if we have the interest of the
couniry's finances at heart we should
not lightly make charges against the
State Bank or thc Reserve Bank. They
are an asset for our country and if we
do not maintain their stability, their
reputation, we will suffer. It is, there-
fore, that I am saying that we should
be careful about it. (Interruptions.)
1t is not possible for me to divulge all
the transactions in this matter, because
there is a section in the Act which pro-
hibits that—and, very naturally so,
very properly so. But I may tell my
hon. friend that these advances have
been made in the ordinary course very
fairly and properly. 1 have satisfled
myself about it. That is all that I can
say; I can't say anything mora I
enquired about it myself and found
that this is so. I sent an officer to find
it out. That is why 1 am saying this,
and there is no hanky-panky about it
as my hon. friend seems to think
because of his prejudice against some
people.

Shri Nath Pai
should satisfy us

(Rajapur): You

Shri Nagi Reddy: Why not satisfy
us also?

Shri Morarji Desal: Those who do
not want to be satisfied can never be
satisfied. There is a saying in Sans-
krit—a very wise saying:
qF. FAW QUCTH @A7H A 165F Faora:
wrraifatoon swrfe 7 9T g o
16.25 hrs,

[Mr. SPEAKER in the Chair]
Therefore, Sir, I am neither Brahma
‘nor God—I cannot be that-—and 1 can-
not satisfy my hon. friends.

Shri Tangamani: Mere repetition
will not contince anybody.
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Shri Morarji Desai: When pecple
do not want toshe convinced, how cap
I convince them.

Shri Nagi Reddy: I am prepared to
be convinced if you give me reasons
for that.

Mr. Speaker: All right. If hon.
Members have not been convinced all
these years, in two hours how can
they be convinced?

Shri Morarji Desai: I will now say
why my hon, friends are not convinc-
ed-—that is the thing to which I now
want to come—barring one fact which
I also wanted to specify just now 3o
that I may not miss it. There are one
or two other things, but I do not want
10 miss this point because it was spe-
cifically raised here.

There was a question raised about
the Singareni collieries from the State
from which my hon. friend comes. He
said that this Government is not help-
ing them. Sir, this matter has not yet
been decided. It is going on between
the State concerned and us. It is not
that we are asking, as far as [ know,
today. I do not know what has hap-
pened before. But I may say, as far
as I know today, the position is that
the Central Government is asking only
for one-third total share capital as a
condition for advancing funds. Natu-
rally so. When we are advancing
much more than the share capital, if
we ask for one-third share in it, I do
not know what wrong is committed in
this. I do not know why that should
not be given. Therefore, if they want
funds they should do so and, then
there may not be much difficulty. That
is the position today. But I am pre-
pared to examine it again.

1 have full sympathy with the States.
We want to see that the States pros-
per and that the States also increase
their sources of income. That is what
we want today. Therefore, Sir, a con-
clusion may not bé drawn that we are
not sympathetic to them. We have got
to be sure about these matters and see
that we advance money properly,



because my hon. friend will, very
vightly, call me to account, call the
Government ta account asking “Why
have you done s0? He should not
forget it when he himself is concern-
ed or his State is concerned. He should
have the same standards for all States
including his own.
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Shri Tangamani: You cannot fetter
standards.

Shri Morarji Desai: I should be glad
if it is better standard, but I find that
it is not.

Shri Tangamani: I said ‘fetter’.

Shri Morarji Desai: My hon. friend,
Shri Mathur, complained that this
Government and its machinery are
very lax. He made charges against
the Ministers saying that they were
lax and not dynamic, because they did
not reply to some of his letters. What
do I find?” I requested my hon. vol-
league to give me the file so that I
could convince myself as to what had
happcened. He had asked for informa-
tion on about 8 or 8 points. They were
points covering almost everything
which rciated to the State. Naturally,
this information had to be called for
from the State. Whatever could be
obtained here was obtained and a long
reply was given to my hon. friend on
22nd November, to a letter which was
written in Scptember. Therefore, it
cannot be said that there was a great
delay. Only two points were left out,
which were very general and to which.
again, a reply was sent in April. Of
course, reminders were sent by my
hon. friend because he is very prompt
—and, I am very glad that he is very
prompt about it. On two points it was
stated that some of the information 1s
not obtainable quickly from the State.
Well, Sir, he should have trled to
obtain the information from the ?tate
directly, if possible. He is a resident
there and he could have obtained the
information directly. If he could not
obtain it, we are trying to obtain it
for him. I do not say that we should
not help in getting it; but let him be
a little more sympathetic and see that
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therz are also difficulties which cannot
be overcome. We do not claim. Sir..._

Shri Harish Chanfira Mathur (Pali):
Sir, I rise on a point of personal
explanation. I think it is just the
other way that I said. I never com-
plained against the Minister. As a
matter of fact, I said that the hon.
Minister, sincere as he was, was trymng
to give me the information and that
he sent me interim replies. I have got
the verbatim copy of my own speech.
What I said was about the other Min-
ister, Shri Patil. I said that in spite of
two Ministers trying to get the Infor-
mation they have not been able to
collect the same in six months,

Shri Morarji Desal: I myself per-
sonally heard his spcech; there is no
question of referring to the copy.

Shri Harish Chandra Mathur: Here
are the proceedings.

Shri Morarjli Desai: Here is the
letter running into four pages. Therc-
fore, a reply was given to him, and it
is not as though no reply was given
to him. If he had said that some little
information has not been given, 1
would have understood him. Here is
the full reply. Out of 9 points, six
have been replied. Yet it is said that
the reply is not given for such a long
time. Well, he may use very good
words for the Ministers but the infer-
ence was not quite good. It is that
inference that I am looking to. I am
looking to the substance of the
language and not to the actual words.
That is why I pointed out to him the
facts. I do not want to find fault with
him. I am only saying that let him be
a little bit more charitable to people
who are trying to do their work as
best as they can. We are not trying
to say that we are completely efficient.
cent per cent. efficient; I do not think
that he also is completely efficient or
any of us are completely efficient. No
human agency can be completely effi-
cient. What a human agency can see
is that they could go on constantly
improving and that is all that we are
trying to do, and towards that purpose,
a little sympathetic worg also iz use-
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ful in order to make a man to lmpme
quicker, But if he is constantly found
fault with, then the effect is otherwise;
perhaps he becomes then indifferent
“to criticism. That'is all that might
‘happen. It is that danger which I
-wanted to guard against. Therefore, 1
made this request.

‘Then I come to the figures of arrears
of income-tax about which much ‘has
ibeen said. I do not say that arrcars
are not heavy or that they should be
«disregarded, @ We should certainly
<clear them, but the arrears are not
what are imagined by them. The
arrears of uncollected income-tax and
allied taxes relating to war and imme-
«diate post-partition period amounted
to Rs. 262°'18 crores on the 31st De-
cember, 1967. Out of these arrears,
Rs. 34°91 crores had not fallen due
for collection before 31-12-1957.
Therefore, that cannot be called
ATTEars. The balance is like
this. Over Rs. 16'5 crores represent
the demand which will be adjusted or
wiped off against double income-tax
relief and other claims when these
are settled. Demand to the extent of
Rs. 31'64 crores is outstanding, pend-
ing appcal. In all, that amount comes
‘to Rs. 48' 14 crores. The amounts re-
«coverable also are- there, amounting
10 Rs. 46'15 crores. Therefore, bet-
ween these two figures themselves, it

will mean about Rs, 94 orores. Of the .

balance of the demands which had
fallen due before 31st, and was avail-
able for collection, namely, Rs. 132-99
crores, Rs. 83'5 crores are covered by
recovery certificates issued to Collec-
tors and normal recovery action is

being taken in respect of the balance..

This is all that is being done. The
various measures open to the depart-
ment to enforce recovery or attach-
ment of movable assets from default-
ers, and from other parties are taken

I do not want to burden the House
Just now with all the details, because
there is not much time for it. But I
would assure the hon. House that we
are allve to this, If more progress

[ ]

has not been made, so far, according
to the expectations of the hon. Mem-
bers, 1 would only say that we shall
try to make further progress and we
shall try to see that the arrears are
wiped out as fast as possible. Yet,
I will have to admit here and now
that it will not be possible to reach
a stage when [ can say that there will
be no arrears. The nature of the work
is such that there are bound to be
some arrears every Yyear, Qut they
must. not continue for a-long:-time.
They must go on being recovered from
time to time, so that there are not
old arrears. That is what we are try-
ing to see.

The départment is also trying to
plug the holes through which several
things escape, and this House itself
has made changes in the Income-tax
Act for the purpose of plugging these
holes.” All these things are being
done and yet, the more holes are plug-
ged, those who are adept in it make
more holes. That has been the expe-
rience the world over; it is not the
experience of this country only.
Therefore, we have also to find out
other ways of inducing the people to
be truthful and to give us more and
more rather than to hide more and
more. The only way of doing it is not
merely coercion, but the other way
also, and that is, to bring out the
better part of human nature so that
we are helped in this matter to make
them more conscious of the country's
needs and to be more dutiful to this

country. That is all we should do.
But we will not do so by wholesale
condemnation as is indulged in some-
times even in this hon. House.

Now, some of these people who are
engaged in business and industry
were cilled sharks and octopuses.

Shri Prabhat llr mn-eater:.

Shri mty Bhark liver oil is
very healthy,

MWM:WOILM may
also be called man-eaters. But is it
forgotten that there are sharks snd



octopuses and man-eaters in all class-
s of mankind? .

An Hon. Member: The peruntage is
greater. ;.

Shri Morarji Desai: The percenuge
is perhaps larger elsewhere. ‘There-
fore there is no ude trying to refer
to percentage. What ‘'T"want to say s,
jeolousies should n6t come in this
matter. That is all.

Mr. Speaker: Some person may be
a cow, S0 long as he has no money.
The moment he gets money, he be-
comes a- shark. .

Shri Morarji Desai: It is not merely
that. But, my hon, friends who called
them sharks do not mind going
to them, entreating them and asking
for their help where they are con-
cerned, and the conditions that have
been given by the Kerala Government
in this matter to persons to whom
these people object are the conditions
which have not been asked from other
States. Why? They have given those
conditions, because,—well, who were
the sharks in this country? That is
what could be seen. What is the
use of considering this matter in this
way? I do not think it profits us to
do =o.

Shri Nagi Reddy: What are the
conditions there?

Shri C. D. Pande: Ask the Kerala
Government.

Shri Morarji Desal: The conditions
are known to their Government very
well. Why ask me about it?

Shri Nagli Reddy: Because he has
just now referred to them.

Shri Morarji Desal: The conditions
are full security for them to see that
they are not bothered as my hon.
friends are used to bother people
always. That is the main condition.

Mr. Speaker: Conditions or no con-
ditions, I would ask the hon. Members
not to mention names. After all, the
classes are changing. It is not by
birth that a man is & rich man. Even
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during his own life-time he may be-
come a poor man. And a poor man
may become rich. Therefore, calling
names in this House does not add to
our own prestige here. Let us avoid
all that as far as possible.

Shri Braj Raj Singh:

are meant.

Mr. Speaker: I am sure it has es-
caped the attention of the hon. Mem-
ber. He wanted to depict something.
For want of other words, he used it.
That is all.

Shri Morarji Desal: There is some-
thing sharkish in every person. No
person is free from it, but good peo-
ple try to suppress that, because the
meaning of a shark ig that it attacks
without any reason or any provoca-

Man-eaters

. tion, But some people try to sup-

press that tendency and some
do not try to do it. That is all that
I can say.

Another question was raised about
the separation of audit and accounts.
The question was raised as to whether
it has been sought to be implemented.
This has been applied to three Minis-
tries in the Centre and it is work-
ing. We are also considering how it
can be applied to other ministries. In
the States too, when it was applied
to West Bengal and Saurashtra, it is
now found by the Comptroller
and Auditor-General that that is
not right and that is being switched
back. The present Comptroller and
Auditor-General had come to the
conclusion that this not perhaps

the best way. The audit and ac-
counts should remain together.
Therefore, let not my hon. friend

think that we are unmindful of the
advice given to us by the Comptroller
and Auditor-General

Shri Harish Chandra Mathur: Has
the Government also come to that
conclusion?

Bhri Morarji Desal: This is under
consideration. Therefore, it is being
considered. But we have got to give
respect to the views of the
troller and Auditor-General

L

i

he
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wants us to do. Even when we are

giving respect to that advice if he is
going to find fault with us, I do not
know what is going to please him.
We consider that the Comptroller and
Auditor-General is certainly out of
the greatest asscts for a proper Gov-
ernment and we certainly hear and
take his advice and that is being con-
sidered and decisions are made. In
this matter, the Comptroller and the
Auditor-General has himself come to
the conclusion that it may not be
wise to separate them now because it
also involves a lot of other matters
and more expenditurc. We do not
want to have morce expenditure and
that also is one of the relevant argu-
ments in this matter.

In this conncction, I may also men-
tion the complaint about increased
expenditure of Government or ad-
ministration which requires to be cur-
tailed. Constant attempts are being
made. Various committees also are
being appointed. A special division
has becn sct up in order to study this
matter. We are trying to see and
find out where we can make retrench-
ment or cconomies in the administra-
tion and I hope that in course of time
we shall be able to show some resulis.
I am quite new to the department. T
cannot say immediately that I will
be able to do this or T will be able
to do that. It is a collective matter
for Government. I can only say that
I will contribute my part in it. and
we shall try to see that unnecessary
expenditure is 1emoved and that
wasteful expendit “"¢ is completely
removed and eliminated. That is that
we all are trying to see. We are
studying it at present. I have started
it with my own Ministry, and T am
tfrying to see what results can be
achieved. Then It will give me ex-
perience and we can give the benefit
of it to other people also. That is
how this question has been taken up.

I will now come to the economic
questions which have been raised. It
was said that there is over-production,
lesser consumpftion and higher prices.
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Except in textiles. my hon. friend
could not give ahy other instance.

Shri Nagl Reddy: I said it is the
beginning of an economic recession.

Shri Morarji Desai: There is no
question of recession in this country.
Let :j0t the recession idea obsess my
hon. friend. I do not think there 1s
any question of recession in this
country at all. Unless we fail our-
selves, why should there be recession?
It is a developing economy and there
is no scope for recession here unless
we do not pull together or try to hurt
each other, as my hon. friends are
trying to do.

Shri Nagl Reddy: It is only a warn-
ing that one should be careful and
nothing else.

Shri Morarjl Desal: We are as care-
ful as we can be. Perhaps my hon.
fricnds think that we are not as much
intelligent as they are. We are pre-
pared to profit by their intelligence,
but I would only reguest them to pro-
fit by our intclligence also. That will
make them botter people, if not more
intelligent.

Production has increcased. consump-
tion has increased and it is therefore
that the prices do not go down. But
the prices do not go up as much as
they are going up in other countries.
Instead of giving credit to this Gov-
ernment for keeping down inflation
to the minimum amount as compared
to many other countries, unnecessarily
fault is being found with it and peo-
ple's sentiments are being excited in
order that they miy be won away
from the GCovernment. I am quite
surc that the hearts of this country’s
people are very sound and they will
not be deflected by these methods.

In the textile industry the reason
was quite different. It is not that
consumption has gone down; consump-
tion is there, but it is not increasing as
fast as it was expected. There was
more production considering that there
would be more consumption. But you
cannot go on having more and more
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consumption as you expect. After all,
increase in the prosperity of this
country cannot go on immediately as
we want it. We have got to go about
i_t patiently, not complacently, but not
impatiently. That is what we have
got to do and that is the line this
Government has taken,

I ghall now come to the question of
the Plan. My hon. friend Shri Asoka
Mehta, said that we are not mindful
of these things: we are having a Plan
where there are unrelated, uncoordi-
nated schemes and confusion in it: it
cannot be called a flexible plan, ete.
Hce says therc are areas of ignorance,
tangle-knote of confusion....

Shri Asoka Mehta: Not about the
Plan.

An Hon. Member: In our minds.

Shri Asoka Mehta: 1 said that
about the report on foreign exchange
position which you have given to us.
If your assistants had taken down

notes, I hope they had taken them
down correetly.

Shrl Morarji Desai: The notes were
taken by me: I was presert herc all
the time,

An, Hon, Member: That is why the
confusion is there.

Shri Morarjl Desai: I am only try-
ing to show where the confusion lies.
If I am allowed, I will be able to
show it. I am quoting only the ad-
jectives that were used; I am not say-
ing they are applicd.

The word “corc" of the plan has
been objected to. But what does my
hon. friend do? He is using words
like soft substance, periphery and all
that. Can we say ‘“‘areas of ignorance,
tangle-knots of confusion” and all that?
He has said, there is senility on the
treasury benches. I do not know,
some other adjectives were also used.

Shri Nath Pai: These are not adjec-
tives; they are nouns.
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Shri Morarji Desni: They are nouna
used as adjectives. Let my hon
friend have some knowledge about
these things, how nouns can be used
as adjectives. My hon. friend perhaps
does not know that, though he is an
expert.

Shri Nath Pai: New grammar!

Shri Morarjl Desai: But let us now
first of all sce what our Plan is and
why it has been made like that. I
know that the hon. House knows it,
but I do not think it would be wrong
of me to remind hon. Members about
how the Plan has been made. I do
not think there is any confusion about
the Plan itsclf in the minds of the
Ministry or the Planning Commission.
The Plan was deliberately made of the
size of which it is made. It is not that
these difficulties have arisen all of s
sudden and they were not known at
the time the Plan was framed. We
all want to arise the level of pros-
perity in this country and to remove
poverty from this country. 1f we want
to do that, we have got to work fast
enough; we cannot work at leisure
for a few centuries or even one cen-
tury in order to raise the level of
prosperity. We have, therefore, got
1o take risks.

We successfully implemented the
First Five Year Plan; that gaveus also
some confidence. Therefore, we took
risks even when they were pointed
out. We knew that there are some
areas where we arc not quite sure of
the resources. What was golng to
happcn to those resources, we did not
know:; but we were sure that we
might be able to find out ways and
means to meet those resources. That
was how it was considered and we
are succeeding to some extent in that.
I do not say, therefore, that we were
as careful 1n the initial stages as we
should have been. That was on
account of the success, on account of
easler circumstances obtaining at that

. time and wec became a bit more con-

fident about it; we were riding on the
crest of the wave. If the steps now
taken by us had been, taken earlier,
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probably these things would not have
been noticed. They have made us
wiser. Not only that; they have bene-
fited us to some extent, because it has
‘Yed us top a more intensive effort to-
day and we are going now in the right
direction, in which we should have
gone. We are conscious of it and we
will see that such things do not occur
in future and that the progress is fast-
er and faster, as it should be. I do
not think my hon. friends want that
we should be so realistic that we
should be considering what the re-
sources are and because they are poor,
we should not make any further effort
to increase the resources. We must
increase the resources and stretch
them to some extent, if we want to
increase our prosperity; and, that is
what we are trying to do.

~ In the matter of external resources
and internal resourccs, it is the same
story. We arc trying to work on
those lines. It is not possible to con-
vince my hon. friends about the
results. That I can readily agree. It
is true that we have not been able
to put before the House the figures
which they are expecting. But that
is being compiled. The Planning
Commission is very busy in reassess-
ing the whole Plan, so that the whole
thing can be put in detail and confu-
sion and tangle-webs may not remain.
Even if tangle-webs remain, we may
be able to explain them at any rate,
if they are not removed, because no-
body can say that it will be so simple,
that there will be no confusion or
tangle-web at any time. Something
will still remain. But it will also
depend wupon the outlook or the
ideology in which a person believes, I
know my hon. friend Shri Prabhat Kar
or his friends like Shri Nagi Reddy
will never believe iIn what I am
believing. He believes in a totali-
tarian State.

‘8hri Nagl Reddy: Question.

Shri Morarjl Desai: No amount of

reasons or arguments which are raised
by them are going to convince me
that they belleve In any other State.

Mr, Speaker: We see that they have
taken to democracy now.

Shri Morarji Desal: It is only the
stéry of the brahmin and the three
thugs who went to the brahmin. 1
do not want to be in the position of
that brahmin. I am not going to be
deceived in this matter. They may do
all these things, 'but it is not possible
to convince me that they are going to
change their methods.

Shri 8. M. Banerjee (Kanpur): The
hon. Minister has used the word
“thugs”. Is it consistent with the
decorum of the House?

Mr. Speaker: 1 would like hon.
Members to avoid this as much as
possible. But if'& man says he is a
lion of this House, it does not mean
that he has got claws. Similies are
always there, but they are not to be
applied to cvery inch.

Shri Morarji Desai: I have absolu-
lutely no desire to apply it not only to
every inch, but any inch. But if my
hon. fricnds are very conscious of it,
what can I do?

Shri 8. M. Banerjee: Is it in keeping
with the decorum of the House? We
know so many stories. (Interruption.)

Shri Morarji Desai: I am only say-
ing that I do not want to be deceived
by any outside circumstances.

Mr. Speaker: Order, order. As far
as possible, I would urge upon hon.
Members on both sides to try to avold
expressions which may be misunder-
stood. My honest impression is, if a
person changes over from a totalitarian
state to democracy, if you go on tell-
ing that he is right, he will certainly
become a demccrat.

Shri Morarji Desai: 1 should certain-
ly like to believe that.

Shri Tangamani: The hon. Minister
has said. we must try to shoot to kill,
not disperse. Tlmtuthencordoftbe
hon. Minister.
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Bhri Moerarji Desai: I never said
that. The strongest point of my hon.
friend is not truth. Therefore he will
never admit it. He will never say
what I have said.

"Demands for Grants

Mr. Speaker: There are only a few
more minutes,

Shri Prabhat Kar: Wisdom is his
monopoly. ' .

Shri Nath Pai: In those few minutes
we want you to speak on economics,
not morals.

Shri Morarjl Desai: It is not my
monopoly. 1 am not at all-wise. I
have never claimed it. .That is only
given to my hon. friends. They think
nobody is wise e¢xcept them. I am
preparcd to lcarn from them. That is
what I am saying. I only say that I
do not want to be led astray as thcy
want.

‘t;-. Speaker: The hon, Minister says
that all this criticism is due to their
ideology of a totalitarian state. If
they wanted to believe in democracy,
there will be a different criticism,

Shri S. M. Banerjee: Arc we dis-
cuising the world buddet?

!
Shri Tangamani: Democracy is not
the monopoly of the Minister.

Shri Prabhat Kar: Is he replying to
the Finance Grants? (Interruption.)

Shri Morarji Desai: My hon. friends
art not prepared to hear me because
they.feel that 1 have an effective repu,'
for ihem.

ﬂqme Hon, Members: Very effective.
reply. !

Shri Morarji Desai: What can I do
if they do not want to hear? It is not
for them that 1 am speaking. I know
I cannot speak to them and I cannot
convince them. They are too clever
for me. I am not clever enough for
them, I want to protect some of my
own brothers and sisters who may be
drawn into their snare. Otherwise, 1
would not have said it. I know I am
annoying my hon. friends. Why should
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they not be prepited to hear these
plain truths? (Interruption.)

Shri Nath Pal: You are amusing,
not annoying.

Shri Morarji Desai: If my hon.
friends were amused, they would not
have made the show which they are:

. making. If they are amused, I would

see happiness on their faces. I am

secing annoyancce on their facés.

Some Hon. Members: We are enjoy
ing. .

Shri Morarjl Desal: They are any-
noyed. [ am enjoying; they are an--
noyed. I will go on enjoying even if’
they do not. )

Mr. Speaker: There are only sevgn
minutes more.

Shri Morarji Desal: = _Therefdre,
What I am saying is, in th;- matter’ o'l'
our Plan, the Plan was for Rs. ‘4,300
crores, It stands at Rs. 4,800 crores-
today. Of course, u. has been sald
that there will be sornc more ‘expen-
diture on account of increase in prices
und other things. Then, it will
become Rs. 54,00 crores. That, again,.
is also being assessed. How far we
will be able to do exactly is being
assessed and will be put before this.
hon. House. I am giving my own
conviction and my own fecling in this
matter. 1 say that we have e
this Plan deliberately. The\'e are
difficultics in the way. There are-
difficulties of foreign exchange. When.
we are trying to meet the foreign ex-
change difficulty successfully, my hom.
friends try to say, you are - béing
drowned in foreign capital. They
do not want the Plan to succeed éind
yet they go on making a claim that
they want the Plan to succeed. How
are foreign exchange , -difficulties ' toe
be_ svlved except by a loan or except
by aid from other people? That is-
what we are trying to do. What are-:
we doing? We are not begging of
other people.

'Bhri‘Nm Reddy: I am sorry to in--
terrupt. I did not talk of 1loan. L
talked of foreign private capital.
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Mr. Speaker: Does not matter.
Order, order; nobody need interrupt.
There is very little time.

Shrl Morarji Desai: Whether it is
a loan or foreign exchange comes
from private capital, our purpose 15
served in the same way.

Some Hon. Members: How?

Shri Morarji Desai: What we have
to see is that our rules must be such
that we are not swallowed. ‘I'hat is
all that we are trying to do.

Shri Nagi Reddy: Brush up your
<£conomics.

Shri Morarjl Desai: The House may
rest assured that if we are not going
to be swallowed by my hon. friends,
the world will not be able to swallow
as. I have no doubt about
that. I can promise they won’'t be
able to swallow us because they are
not capable of doing so. We have
enough capacity to see that we are
not swallowed. In this matter, if we
are arranging this. we are not going
begging anywhere, There are friend-
ly countries and in all sections.
Soviet Russia is helping us as the
US.A. is helping us. All countries
are helping us because we are friend-
ly to everybody. We believe in being
friendly to everybody. We do not
believe in being friendly to some
only as my hon. Ifriends believe. We
are friends everywhere. 1 consider
them also as my friends.

Bhrl Ngal Reddy: On a point of
order, Sir, I wish when a reply is
given by an hon. Minister....

Mr, Speaker: What is the point of
-order?

Shri Nagl Reddy: That is what T
‘am coming to. He shoul!d not mis-
represent the opinions expressed by
the Opposition. 1 said that foreign
private capital is to be excluded: not
foreign loans or any foreign assistance.
That is exactly my point. I gave an
axample for my point. I want a direet
reply or noteply.

mapm.mu Mrwm m

M mwm m- Whllt.
is foreign capital? = :

Mr. Speaker: There is no point d
order in this. No single hon. Mem-
ber should feel that the reply of the
Minister is directed only to him. The
Minister gathers all the points that
have been said. Each one will divide
it according to what he has said and
apply the answer to himseilf =0 far as
that portion is concerned.

Shrl Morarji Desai: 1 do not expect
that my hon. friends should accept
whatever 1 tell them and believe in
them. That is the truth of it. They
may believe in the facts. But, they
may not believe in the ideas. I do
not want them to believe if they do
not want to believe. But, why do
they want me to speak as they want
me to speak? 1 do not want them to
speak as I speak. Certainly, I should
like to convince them as they want to
convince me. Let us convince each
other. But, why get ragged in the
process or get annoyed in the process?
If 1 am saying this, I am not evad.
ing any issue. I am replying to their
arguments in the way they had made.
iIf they had not raised these issues, 1
would not have spoken about them.
That is why I have spoken about them.

Shri Nagl Reddy: Not in the way
they were made.

Shri Morarji Desal: 1 am sure
there are some more matters which
will be spoken again during the
debate on the Finance Bill. There -
will be another opportunity for me to
speak on them. Therefore, I do not
want to take more time now. 1 am
thankfu! again to hon. Members, all
of them, my hon. friend there too.
because they have educated me a good
bit. They have made me wiser and
also happier and capable of not bemng
deceived.

Mr. Speaker: T will now put all
the cut motions to the House.

All the cut motions were put and
negatived.



The motion was adopted

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed]

DEMAND No. 27—MINISTRY OF FInaNce

“That & sum not exceeding
Rs. 1,45,54,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the yesr ending the 3i1st
day of March, 185D, in respect of
‘Ministry of Finance’ ”.

Demanp No. 28—Customs

“That a sum not exceeding
Re. 3,81,68,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1959, in respect of
‘Customs’".

Drmaxp No. 29—Uxton Excrse DuTmes

“That a sum not exceeding
Rs. 4,96,28,000 be granted to the
President to complete the sum ne-
cessary todefray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1958, in respect of
“Taxes on Income including Cor-
poration Tax, etc.””.

Demaxp No. 31—Orrom

“That a sum mnot exceeding
Rs. 34,334,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1950, in respect of

“That & smum not exceading
Rs. 2,14,55,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March 1939, in respect of
‘Stamps’ ”.

Demaxp No. 33—Avunre

“That & sum not exceeding
Rs. 9,10,083,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1959, in respect of
‘Audit’ ",

Demanp No. 34—CumeEney -

“That a sum not exceeding
Rs. 3,30,30,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of paymemt
during the year ending the 3lst
day of March, 1989, in respect of
‘Currency’ ™.

Dxmanp No. 35—Mmny

“That & sum -not exceeding
Rs. 43731000 be granted to the
President to complete the sum ns-
cessary iodefray “he charges which



during the year ending the 3lst
day of March, 1930, in respect of
“Territorial and Political Pen~
slons’ .

Dmmaxn  No.
ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 2,92,50,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1858, in respect of
‘Superannuation Allowances and
Pensions'".

DeManD No. 38—MIBCELLANEOUS

DEIFARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF
FmnaNcE

“That 2 sum not exceeding
Rs. 28,50,32,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1859, in respect of

“That a sum not exceeding
Rs, 1,02,50,000 be granted to the
Prezident to complete the sum ne-
cessary to defray the charges which
will come in course of payment
‘during the year ending the 31st
day of March 1959 in respect of
"Planning” Commission® .

37—SUPERANNUATION

ceasary to defray the charges which
will come in course of payment -
during the year ending the 8lst
day of March, 1959, in reapect of
‘Miscellaneous Adjustments bet-
ween the Union and State Govern-
ments’ ",

DEMAND No. 4]1—PREPARTTITION

PAYMENTS

“That a sum not exceeding
Rs. 31,55000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the B31st
day of March, 1959, in respect of
‘Pre-partition Payment'”.

DEMAND No. I11—CApPrTaL QUILAY ON

INDIA Szcurrry Press

“That a sum not exceeding
Rs. 10,15,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1959, in respect of
‘Capital Qutlay on India Security
Press' ™.

DemanD No.112—CArrTAL OUTLAY ON

CURRENCY AND COINAGE

“That @ sum not exceeding
Rs. 2,66,38,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1859, in respect of
‘Capital Outlay on Currency and
Coinage' ™. '

Drmanp No.113—Carrrar OUTIAY ON

Muvers

“That & sum not excesding
Rs. 42,35,000 be granted to the
President to complete the sum ne-
cessary to detray the chazgies wiwcs



. %8s, Speaker: T shall now put all
the other Demands to the vote of the.

ﬁlﬂﬂﬂh}h:
Demanp No. 114—CoMmMUuTED VALUX “That the respective sums not
or Pensrons exceeding the amounts shown in

|
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that will come in course of pay-
will come in course of payment . d -
during the year ending the 3ist ment during the year mld.ln;

day of March, 1059, in respect of
‘Commuted Value of Pensions'”.

£
BE

Demanp No. 115—PAYMENTE TO
RETRENCHED PERSONKEL

“That a sum not exceeding
Rs. 11,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1858, in respect of
‘Payments to Retrenched Per- Demand No. 104 relating to Rajya
sonnel' ", Sabha,

De No. 116—OrmEr CaPIT Demand No. 105 relating to the
Ooniiy ok mam Ay o Secretariat of the Vice-Presi.

FINANCE dent.
The motion was adopted.
[The motions for Demands for Granis

which were adopted by the Lok
Sabha are reproduced below—Ed.]

DzManD No. 75—MiNisThy oF Law

“That a sum not exceeding
Rs. 17,77,000 be granted to the
President to complete the sum ne-

Demands No. 76 to 77 relating
to the Ministry of Law,

Demand No. 101 relating to the
Department of Parliamentary

Demand No. 102 relating to Lok
Sabha,

“That a sum not exceeding
Rs. 82,37,05,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1858, in respect of
‘Other Capital Outlay of the Min-
istry of Finance'”.

DrmanD No. 117—LOANS AND ADVAN. .
during the year ending the 3lst
ces By THE CENTRAL GOVERNMENT day of March, 1989, in respect of

“That a sum not exceeding Sy Bt Taw=

Rs. 66,51,68,000 be granted to the
President to complete the sum

Demanp No. 76—ELXCTIONS

“That a sum not exceeding
Rs. 1,86,20,000 be granted to the
President to complete the sum ne.
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1959, in 1wspeet of
Elections’ ", ’
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Law

“That a sum not exceeding
Rs. 499,000 be granted to the
President to complete the sum ne-
cassary to defray the charges which
will come in course of payment
-during the year ending the $8lst
day of March, 1859, in respect of
“Miscellaneous Expenditure

under
the Ministry of Law’".

Demaxp No. 101—DerarTMENT OF

PARLIAMENTRY AFFAIRS

“That a sum not exceeding
Rs. 206000 be granted to the
Preaident to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1950, in respect of
Department of Perliamentary
Affairs’ .

Demanp No. 102—Lox SasHA

“That a sum not exceeding
Rs. 90,165,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which

17 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Friday, the
18th April, 1958.



1721 Transfer of
of mumm

Orissa Government +  10386-=88

1723 Medical aid to Gmnn-
ment employees 10388—=90

SHORT NOTICE QUESTION NO.

15 Article in ‘New Age" 1039095
WRITTEN ANSWERS TO
QUESTIONS— . 1039510434

0. No.

1717 Civil Airport at Delhl . 10395—96
South Delhi Municipal

kT Committee . g 10396

1723 Accident ncar Jaulkhera. 10396—97
1734 Bhakra Dam Project . 10397

4 All India Insthute of
-.m MJ s+ 30958

_ DAILY DIGBEX, '
[ Pitsendegy, x7th Aprd, xpst]
Sulgest Cokmaty Sulyject TOLUMRY

ORAL ANSWERS TO QUES~. Wirﬂm ANSWERS TO..

TIONS— 1098595 5.0 ESTIONS—contd.. o
8.0, No. 1736 Moedicsl Colleges . 109899
T : . . 1737
S Sy R e o 10000

Brosch. . . . resss=s? 1728, Canade Ditm of Mygure .
1707 Central Health Sexvice 1098 738 fahi Project . 10400
1708 Settlement work in Chamba, 13358~=59 U.S.Q. No. )

1709 Railway Imspectorate 103 5961 aid wﬂm Togo—e3

1710 Movement of Foodgeains .

in Agarcela x " . ross 2500 Conuam.lgbw -

1718 mww 15p6uents. asor Perungushi Train halt .  1ej02

1713, Chilka Lake . 10365—84 agoz T. B. pusients in Thpwss rogedwa3.
. 2503 Books . on Aggicultuml -

1713 'nduum tuvt! on Animal Husbamiey . 104034
1714 Grow More Food Came . aso4 Tourist Reads:Schems.. ro4oeey

paign in States . . r1o36gee7s 2505 Cooperative

1715 MNipani-Reibag Rail ink.  10p75~78 Scheme in Delld T040Brenl

6 Railway Emp]o,ul Pd:-

i mmSchmc 1037882 ”“wmrm?hhl _

1719 Procurement c!rloe ln ' o=
e Andhra Pradesh 1038285 2907 Himachel.Tramapost . 1045213
1720 :ftnmmodﬂdm asoB Kandla Port. . . 1041314

10pB5ié 2309 “ > D I!l Dﬂ‘

asio Rnﬁcqamplny- . I04I4~15
as11 Foot  owereheidge, Triu-
”pﬂ.ﬁm" . v . 10448

@s13 Postal Services . + 1041516

asr3  Post Offices . . o I0416
2514 Nawanshahr ) Co-

operstive Sugar ¥y 10417

asxs Price of dee . . 10418
1516 of Parade

- of Delid . . 10418

ast7 wm A;dwlnml .
. . . 10418==10
3518 A;rlallmnl bbmr . uuw

agty Bulidiog of Bk RoACP) .  1oes0
Central Coopesative Banks
10 e Bemm .. . .+ 10436maX

k]



WRITTEN ANSWERS TO
Q'UBSTIONS—WH

. for.
'chdeem

Grow Mutl'ood ho-
gramme in States . .
Telephones .
Tourist _ vists to Bhakra
Nangal. Dam .

SRR,

- -

Niational Water Supply
and Sanitstion Schemes
Training Centres on
Cooperative Farming  »
Demm of Forests
OF COMMITTEE
E ltgblanl'.TRIV.M"B Mil:-gls%ﬁil‘l‘}s
TION PRESENTED. .
'!’::l.fv:ﬂ! Report was presen-
- CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shrimari Ila Palchoudhuri
called the attenion of the Prime

1043t
:q'z:-'—'pa

. 10423
10422— 23

10423
10423—24
10424

10424

10424

10425—26

STATEMENT BY MINISTER 10431—32
“The Misister of Railwey made
in clarification of

lhe lepiy ven on the
mal#pllf.
;;mm Qumion

DEMANDS FOR GRANTS

Purther discussion on Demands
ﬁurﬁméngmnfthe
-Mlm Nance Was
cohcluded. All the Demands
were votedin full. Demands
for Grants in respect of the
Ministry ofofhw. the De-

13433—554



